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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

0.A. NO. 795 OF 2023

IN THE MATTER OF :

Suomoto“Third of Indias Coastline vulnerable to erosion-here are the worst hit

States” appearing in Indian Express dt.06.12.23

REPORT ON BEHALF OF ANDAMAN & NICOBAR COASTAL
MANAGEMENT ZONE AUTHORITY

1. That in exercise of the powers conferred by sub-section (1) and clause (v)
of sub-section (2) of section 3 of the Environment (Protection) Act, 1986
read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Ministry of Environment, Forest and Climate
Change (MoEF&CC) had notified the Coastal Regulation Zone
Notification, 1991 on 19" February, 1991, which has been subsequently
superseded by the Island Protection Zone(IPZ)/Coastal Regulation Zone
(CRZ) Notification, 2011, notified vide S.O No. 20(E), dated 6" January,
2011.

2.  That as per Island Protection Zone(hereinafter referred as IPZ)/Coastal
Regulation Zone (hereinafter referred as CRZ) Notification, S.O. 20(E)
dated 06.01.2011 and Notification S.O. 2558(E) dated 22.08.2013 issued
by the Ministry of Environment, Forest and Climate Change, the
Environment Management for the Union Territory of Andaman and

Nicobar Islands shall be managed as follows:
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i)  The entire Islands of Andaman and Nicobar, other than 10 Islands,
mentioned below, shall be managed as per Integrated Island
Management Plans (IIMPs).

(i) In view of the large geographical area, the following Islands shall be

managed as per Island Coastal Regulation Zone (ICRZ):

1. Baratang Island 6. Long Island

2. Middle Andaman Island 7.North Andaman Island
3. Havelock Island 8. Little Andaman Island
4. Neil Island 9.South Andaman Island
5. Car Nicobar Island 10.Great Nicobar Island

That it is submitted that for the purpose of implementation and
enforcement of the provisions the CRZ/IPZ Notification, 2011, the Coastal
Zone Management Plans (CZMPs) are statutorily required to be prepared
by the respective coastal State Governments or Union Territories by
engaging reputed and experienced scientific institution(s) or the agencies
including the National Centre for Sustainable Coastal Management
(hereinafter referred to as the NCSCM) of Ministry of Environment, Forest

and Climate Changeand in consultation with the concerned stakeholders.

It is pertinent to submit that as per the provisions of the IPZ/CRZ
Notification, 2011, it is obligatory upon the coastal States/Union
Territories (UTs) to submit the CZMPs to the Ministry of Environment,
Forest and Climate Change, and on approval of the CZMPs by the said
Ministry, the respective States/Union Territories thereafter, shall notify the

same declaring areas permissible for development along the coastal areas.



Thus, all the Coastal States/Union Territories were required to prepare the

CZMPs and submit the same to Ministry of Environment, Forest and

Climate Changefor its concurrence and approval.

That the Andaman & Nicobar Administration had approached the
Institutes/Agencies namely, The National Institution of Oceanography,
Panjim, Goa, The Space Application Centre, Ahmedabad, The Centre for
Earth Science Studies, Thiruvanthapuram, Kerala, The Institute of Wetland
Management and Ecological Designs, Kolkatta, West Bengal, The Naval
Hydrographer’s, Dehradun, The National Institute of Ocean Technology,
Chennai, authorized by the Ministry of Environment, Forest and Climate
Change for demarcation of HTL and LTL to prepare the Coastal Zone
Management Plans (ICRZ/IIMP), but, none of the Institutes/Agencies

came forward or responded to take-up the work till April, 2013.

That thereafter, the Andaman & Nicobar Administration requested the
Ministry of Environment, Forest and Climate Changeto give an approval
for engaging the National Centre for Sustainable Coastal Management
(hereinafter referred as NCSCM), Anna University, Chennai for
preparation of CZMP (ICRZ/IIMP) and demarcation of HTL and LTL for

Andaman & Nicobar Administration.

That the Ministry of Environment, Forest and Climate Change vide D.O.
letter No.19-7/2006-IA/II1 (Vol.Ill) dated 14.03.2014 had given its
concurrence for entrusting the work of demarcation of HTL and LTL
including preparation of the Integrated Island Management (IIM) and
Island Coastal Regulation Zone (ICRZ) Plans for Andaman & Nicobar
Islands as per the IPZ Notification, 2011 to the National Centre for
Sustainable Coastal Management (NCSCM), Chennai with the fund
available with the NCSCM.
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10.

11.

L.

Accordingly Administration vide letter No. CF/EPA/83/328 dated 27"
march 2014 requested NCSCM to demarcate HTL/LTL and prepare
Coastal Zone Management Plan for Andaman & Nicobar Island.

That it is submitted that the NCSCM has submitted the draft ICRZ of Long
Island, Havelock island, Neil Island and Little Andaman Island and IIMP
in respect of Ross & Smith Island, Aves Island and Flat Bay Island vide
letter No. 27-1(1)/IIM/NCSCM/2013 dated 23.03.2017 and IIMP of
Rutland on 17.01.2018.

The NSCM had submitted the draft ICRZ Plan for South Andaman and
Baratanglsland on 25.10.2018, for Middle Andaman, Great Nicobar and
Car Nicobar Island on 28.12.2018, 31.12.2018 and I[IMP for Kamorta on
16.02.2019.

That subsequently, the M.o.E.F&CChad approved the 14 CZMPs vide
letter No. F.No. 12-12/2018-IA-1II Dated 21.12.2018 &19.07.2019 for
islands under ICRZ- Long Island, Havelock, Neil, Little Andaman,South
Andaman,Baratang, Middle Andaman, Car Nicobar&Great Nicobar and
islands under 1IMPi.eSmith,Aves,Flat Bay, Rutland&Kamorta.Copy of
MoEF&CC Letter dated 21.12.2018 and 19.07.2019 is collectively

Annexed as Annexure- I(Colly)CfQ%Q No- g t{) l[) ;

That in the year 2019, the MoEF&CC in supersession of Island Protection

Zone Notification 2011 issued Island Coastal Regulation Zone

Notification vide Notification No. S.O. 1242 (E) dated 8" March,
2019declared the coastal stretches of the eight bigger oceanic islands of
A&N Islands namely South Andaman, Middle Andaman, North Andaman,
Baratang, Little Andaman, Great Nicobar, Havelock and Car Nicobar and

the water area up to territorial water limits of the country, as the Island
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13.

L.

Coastal Regulation Zone. A Copy of Notification is Annexed as

Annexure- II( pagg NO. | Q\,—t{) WO) ;

That the Para 5 of the ICRZ Notification 2019 says that the eight bigger
oceanic islands in A&N as mentioned above shall be managed through
respective Island Coastal Regulation Zone Plan (ICRZ) whereas as per
Para 6 of the notification, other small islands (Geographical area less than
100 sqgkm) shall be managed through the respective Integrated Island
Management Plan (IIMP). For all such small islands, the union territory
administration has to formulate IIMP as per guidelines contained in
Annexure-IV and submit to the MoEF&CC for approval at the earliest.
Until and unless the IIMP are framed, provisions of 2019 notification shall
not come into force and the IIMPs as per the provisions of IPZ notification
2011 shall continued to be followed. A Copy of Annexure-IV of ICRZ
notification 2019 is annexed asAnnexure- IIICEPQQQ No-. ) o “{7)) ;

That the A&N Administration had started revision/updation of CZMPs
(ICRZ & IIM Plan) of 30 Islands of Andaman and Nicobar by executing

contract agreement with NCSCM, Chennai vide detailed as under:

i. Preparation of ICRZ Plan for 11 Islands namely Great Nicobar, Little
Andaman, Middle Andaman, South Andaman, Baratang, Kamorta,
Rutland, Car Nicobar, Swaraj Dweep vide Agreement dated
22/05/2020& 24/9/2021 for North Andaman & Teressa.

ii. Preparation of IIMP for 19 islands namely Shaheed Dweep, Smith,
Long Island, Flat Bay, Aves Island, North Passage Island, Stewart
Island, East Island, Strait Island, Nancowrie Island, Narcondum
Island, Pilowmillow Island,Curlew Island, Katchal, Little Nicobar,
Interview, Chowra &Tillong Chong &Netaji Subash Chandra Bose
Dweep vide Agreement dated 22/5/2020, 24/9/2021, 01/12/2022 &

10
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14.

15.

16.

13

09.05.2023. A copy of the agreements are collectively annexed as

Anneure-I1V(Colly) C?Clg;emo Ay [_(__,, ]8)

That it is submitted that ICRZ Plans of 02 Islands namely Great Nicobar
& Little Andaman has been approved by MoEF&CC vide F.No.l12-
3/2021-1A.111 dated 01.06.2021& vide F.No.12-3/2021-IA.III (E-153007)
dated 12.09.2022.

That theComments of Administration on the suggestions/claims/objections
obtained from the PRI/General public/Govt. Department & Other
stakeholders on the draft ICRZ Plan of 07 islands namely SwarajDweep,
Baratang, Middle Andaman, North Andaman, Car Nicobar, Rutland
&Kamorta islands along with the Proceeding of the Public Hearing were
sent to NCSCM, Chennai for placing before the Technical Scrutiny
Committee (TSC) on 02.06.2021, 26.12.2022, 23.11.2023 and 07.03.2023.
The NCSCM has communicated vide email dated 19.02.2024 that the
comments received would be placed before the Technical Scrutiny
Committee scheduled on 01.03.2024. A Copy ofthe email dated

19.02.2024 is annexed as Annexure—V[/@zﬁe—m' Uﬂ {O |2 2—) '

That the Comments of Administration on the
suggestions/claims/objections obtained from the PRI/General public/Govt.
Departfnent & Other stakeholders on the draft IIM Plan of 03 islands
namely Flat Bay, Smith, Long Island along with the Proceeding of the
Public Hearing were sent to NCSCM, Chennai for placing before the
Technical Scrutiny Committee (TSC) scheduled on 01.03.2024 as
communicated vide email dated 19.02.2024 received from NCSCM,

Chennai.

That it is submitted thatthe suggestions/claims/objections obtained from

the stakeholders on the draft ICRZ Plan of 02 island namely South
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19.

20.

21.

<7,

Andaman and Shaheed Dweep is under process for further submission to

NCSCM.

It is submitted that NCSCM has submitted the draft [IMP of 01 island
namely Aves Island on 25.12.2020. The comments of the A&N
Administration on the IIMP of Avis Island have not yet been finalized due
to SLP No. 25446/2019 filed in the Hon’ble Supreme Court. The
Administration is under process to seek leave from Hon’ble Court byfiling
an additional affidavit to expedite finalization of [IMP of Aves Island. On
the receipt of relief from the Hon’ble Court, the comments of the

Administration shall be submitted to the NCSCM for further action.

It is submitted that draft CZMPs for 07 islands namely North Passage,
Stewart Island, East Island, Narcondum Island , Curlew Island, Interview
Island, Tillong Chong Island is awaited from NCSCM, Chennai.lt is
submitted that NCSCM during the meeting held on 06.02.2024 informed
that they are in the process of scheduling their visit for the
public/stakeholder consultation and the collection of field data for 07
islands Teressa Island, Strait Island, Nancowrie Island, Pillomillow Island,
Little Nicobar Island, Katchal Island and Chowra Island during March,
2024.The Copy of the Minutes of the Meeting held on 06.02.2024 is

placed as Annexure-VI.Q?@%QMO- i ?:» 7’@ I Z‘T) ;

It is submitted that NCSCM is in the process of submitting the revised pre-
draft [IMP of Olisland namely Netaji Subash Chandra Bose Dweep as per

their field verification.

It is most respectfully submitted that the Administration shall take all
necessary measures to ensure that the CZMPs of the remaining islands 02

islands namely Shaheed Dweep& South Andaman would be processed

12
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22.

23,

24,

Dated: 29" February, 2024

and submitted to NCSCM for placing before the Technical Scrutiny

Committee.

The Administration is constantly pursuing with NCSCM for expediting
the finalization of ICRZ/IIMP plans which are at various stages and on
receipt of final IIMP/ICRZ Plans from NCSCM the Administration shall
process it expeditiously to obtain the approval of the NCZMA.

That the A & N Island Administration and A& N  Coastal Zone
Management Authority is conscious of the geo-political importance and
the sensitive nature of Islands and taking every steps to maintain the
ecological and environmental balance with a holistic approach to the

development.

That the A & N Coastal Zone Management Authority will file further

report as and when directed by this Hon’ble Tribunal.

WL

(KULDIP SINGH THAKUR)

Special Resident Commissioner

A&N Administration, New Delhi
KULDIP SINGH THAKUR, DANICS

Special Resident Commissioner
Andaman and Nicobar Administration
12, Chanakyapuri, New Delhi-110021

Ph: 26871443, Fax: 26882116



) ANNEXORER-L

. No. 12-1272018-1A-111
Government of India
Ministry of Environment. Forest & Climate Change

Telephone: 011-24693338

¢-mail: w.bharatia nic.in

Indira Parvavaran Bhavan. Jor Bagh.
Lodr Road. New Delhi-1 10003,
Dated: 21.12.2018

lo.
The Member Secretary,
Andaman & Nicobar Coastal Zone Management Authority.
Department of Environment & FForests. Andaman & Nicobar Administration
Van Sadan. Port Blair- 744 101
Sub:  ICRZ Plans and IIM Plans of Andaman & Nicobar [stands - reg.
Sir.

This has reference to letter no. PCCF(CRZ&FCYEPAI/Vol-XIV/364, dated 01.12,2018.
and letter No. APCCF/LEPA/Vol. X€/324. dated 08.11.2018 regarding Island Coastal Regulation
Zone (ICRZ) Plans in respect ol Long Island. Haveloek Island. Neil Island. Little Andaman
Island (Hut Bay). South Andaman Island and Baratang Island have been finalized and in addition
to and Integrated Island Management Plans (1IMPs) in respect of Ross & Smith [sland. Aves
Island. Flat Bay Island and Rutland Island drawn as per the provisions of the Island Protection
Zone Notitication. 2011,

2, [n this regard. it 15 to state that based on the recommendation made by the National
Coastal Zone Management Authority in its 36™ Meeting held on 17.12.2018 and
recommendations of the Technical Scrutiny.Committee held at NCSCM. Chennar on 13.12.2018,
the Ministry of Environment. Forest and Climate Change conveys its approval ol the ICRZ and
[IMPs mentioned above for Andaman & Nicobar Islands.

This issues with the approval ol the Hon ble Minister (1:FCC).
Yours fgith{ully.

> 4
A

« |

(W. Bh"l-ral.Hingh J
Director’ Se 1
Copy to:

1. The Chiet Secretary, Andaman and Nicobar Administration. Andaman and Nicobar Islands.
Port Blair.

2. The Member Secretary. Andaman & Nicobar Coastal Zone Management  Authority.
Additional Principle Chiel’ Conservator ol Forests and Nodal Officer CRZ. Andaman and
Nicobar Islands Administration. Chatham. Port Blair - 744 102,

o

[t}%ﬂ Trfdﬁ/é% S/v"r—-é.?j .ﬁ’l"f O .Jr‘/x;/f}f A
7

P
i S i '3 {‘q :
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1O

'he Additional Principal Chiel” Conservator of Forests (C). Ministry of Environment.
Forests and Climate Change. Regional Office. 1st Floor. Handloom Export Promotion
Council. 34. Cathedral Garden Road. Nungambakkam, Chennai - 34

The Director. National Centre for Sustainable Coastal Management, Anna University

Campus. Chennai — 600025, Tamil Nadu.
Guard File.

Nt
(W. Bharat Singh)
Director/ Sc *I-°
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F.No 12-122018-1A-111
Government ol India
Ministry of Environment, Forest & Climate Change

Felefan: 011-24693338. ¢-mail; w.bharata nic.in
Indira Parvavaran Bhavan. Jor Bagh.
I.odi Road. New Delhi-1 10003,
Dated: 19.07.2019
To.
The Member Sceretary,
Andaman & Nicobar Coastal Zone Management Authority .
Department of Environment & Forests. Andaman & Nicobar Administration
Van Sadan. Port Blair- 744 101

Sub:  ICRZ Plans of Middle Andaman, Car Nicobar and Great Nicobar Islands und HMP of
Kamorta Island in Andaman & Nicobar - reg.
Sir,

This has reference to letter no. APCCIEPASI Vol-IN(BV628. dated 26.05.2019 regarding
Island Coastal Regulation Zone (ICRZ) Plans in respect of Middle Andaman. Car Nicobar and Grean
Nicobar Islands and Integrated Island Management Plan (IIMP) in respect of Kamorta Island off A&N
Islands, drawn as per the provisions of the Island Protection Zone Notification, 201 1.

2, In this regard, it is to state that based on the recommendation made by the National Coastal Zone
Management Authority in its 38" Meeting held on 18.06.2019 and recommendations of the Technical
Serutiny Committee held at NCSCM. Chennai on 07.05.2019_ the Ministry off Environment. Forest and
Climate Change conveys its approval of the ICRZ Plans and HIMP of the tour Islands i Andaman &

Nicobar mentioned above.

This issues with the approval of the Hon ble Mimister (E1FCC).
Yours faithfully.
'

(W. Bharat Singh)
Director (CR/)
Copy to:

I. The Chief Seeretary. Andaman and Nicobar Administration. Andaman and Nicobar Islands. Port
Blair.
2. The Member Sccretary, Andaman & Nicobar Coastal Zone Management Authority and Addinonal

Principle Chief Conservator of Forests. Nodal Officer ¢ R/ Andaman and Nicobar  Islfands

Administration. Chatham. Port Blair — 744 102,

The Additional Principal Chiel Conservator of Forests (C). Ministry of Fnvironment. Foresis and

Climate Change. Regional Office. 1 Floor. Handloom Export Promotion Council. 34. Cathedral

Garden Road. Nungambakkam. Chennai - 34

4 The Director. National Centre for Sustainable Coastal Management. Anna Universits. Campus,
Chennai — 600025, Tamil Nadu. i

5. Guard File. /

'

LP¥]

(W. Bharat Singh)
Director (CRZ)

Z ; /i Mot o
2] 7 1y é"‘)‘“///"
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ANNE XORER1T

el Ho Slo TE0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

EXTRAORDINARY
qm [[—@vs 3—30-@vs (ii)
PART II—Section 3—Sub-section (ii)
yiferemTt § weRTiyTe
PUBLISHED BY AUTHORITY

| 1106] 3 fawelt, YERam, WTE 8, 2019/ 17, 1940
No. 1106] NEW DELHI, FRIDAY, MARCH 8, 2019/ PHALGUNA 17, 1940

ggfeer, a9 AT Serary giEdy #Ared
Frfeg=aT
7% fF=At, 8 7T, 2019

FTAT, 1242(3).— TAHTAT TATAL AT FF FATAT H AT AR 6] ATSFAAT FAT FE 20
(a7) AR 6 Srarey, 2011 (Rl zadt =z qeaTa €9 Heer & afde=a, 2011 F2T TAT 2) g FAT
AvEFTT & qatear (dveren) sfafEa, 1986 Ft wT 3 ¥ el sreHT vE AFET #v mEIT F T T4y
&t Y T T 81 (SHH FHEF YIHTd Areiere FEr 4T §) Ffud Har am;

o g, a9 T Serarg aREdT wEeE B adt qur adm iR a5 F aE v
ey, afT et § e, iR, afty & # T arer ARErar i A F Eweqr aa
Tt e et ¥ waw # anefiSe widreEa, 2011 # $ 37t % Ay # oy g F afatve,
AT AT sreATT UF FAehraTT @9 T ST & arvTaE 9T g 8,

sie B qurenTfat & qatawor, a9 o SeEry afEd wAreE 7 arediere stieEn, 2011 F
Fof & T watawor A age e & gafea Rt w1 s s 7 ey B g

atar, @ A ey afEd g § aredee afiaee, 2011 ¥ waw o e G2t A
T T T St st Rfie worenfedt £ Rt £ s vz Fv @ 39 afigeer § et
g fw sty 7 Rrerfer F0r 3 forg <1, dever s $it sregerar # v AT w7 w2 G o

=¥, drerer ATa T T AT TS Fefié v weery § s 7y 7 £ 6w g A 7 Gt gt
% e g foF o E

1578 GL12019 (1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i1)]

I o gataLer (Feerr) sfafRgw, 1986 Ft g 3 i Iy (2) F IgEmr (1) 3R g (v) g
waod AfRRAT HT TANT FLS GO AT T TG0 &7 A=A 2011, dear Fr.am 20 (3), ahw 6 Sad,
2011 %7 srferseor w4 5T, TH sfemmaor & o g 7w 9t e & g g s & ey, i g ady
8T H TR WA 3 A= ST THETal i arofiferenT i qea i arpfas simt, wivaer ariH %
FIOT §HF T H gie % @adl F7 49 H @q gu auHe fgrat I e gad f&em #r agrar a9 %
sfafr, ot &= o wet &=t & arfediy wafawr & dwerr si g & S2eg & uaegny deu ug
fArraTe # sre a8 agmETTdT it srafq aeg sieA, Swdt s, feft siewm, e fEE, arET,
gaete, forfest sigwm, # Feta, e s T gy Sor & 07 831 i) 3o Fit efiy o« fr 7% F 9
& g aeig fafawe & (gt 39 a1 ezt & v 7 fAfdw) % v # freqag aifvg sl &

(i) - 2T 99T ¥ O 9= s YT (59 399 39+ 999 UHeuT & &9 § fAfdw) 7

AFT GF T F AT I AT A AfpE 200 Frex 7 -8 67 ag-ll §i9 9gt
fore w2 % gETaTaT W $t AT g 100 Hied FT g-ae

(i)  3F=A X FAEER (e g9 g99g) # 9o 98 "ganag gt #t Rt

THEI H TET ST,

gl 1000 =T f3. 1. & arfdres wifere Serer arer o 99 gfnoft
ATHT, ALT AT, Iea<l FEATT 37 I2 FfrEm

-l 100 = f.3ft. & srfere ffg 1000 f f6.oft. & =97 wiwifers Serper

Tt g9 S arerT, fofee senm, gaets ¥ F-FAEEr

TIEEHIT 28 AT F I29T 7, THIUA F W X 97 T@r AT 3 «gl 9% Ieu g arer
SATE % FT IeEaw S aT ggadr g, st et sl % aqaw oy qan 7w veee
¥ (TAErEEtes) a1 ggfawer, aq i Swarg afiads @y gy aftwa B et gra
Haifera o mar g

(iy (@ orsfuree g ¥ §F 39 8T 9T A6 BN ST SATOF WHTE AT St
Pramit & e wf £ G afegE oW wedue & 20 e ar gl
AT () 7 ST, S ot Ay, e R AT § g v 28 A
g9 T 5 At & A Remmes sesandt 5 Rt G e g,
IHFT e I gL, gt aF SaTe  wATa, St Refwor af 6 qremaw safy F
e Arft € wiw iy g (ffiE) Wit fr aeefi wiwar F e o G
ST, wEEE T ST §, ¥ A P o ik B 58 @ s
wggd T oo 8 98 9eE @17 qerT S S AeETe (3EH IEe 99T
arsHesTE AreETel % w9 ¥ Sfeafta) § vowe w7 F sfema aur St G
ST

18
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Lk

[\ I1—gvg 3(ii)] R 1 U9 ; STHHER 3

(@)  wa wwrfEa e [t & /e g fi @ v Rutia g 7 aeaer
£y adta S wEu Aot (P 5 10 are et F w7 § - fAfds)
T daifea T s

(M 9T, F9E A 3R § ot e @i, 5w sftgEer, B s
et wiraT/emgaars st & 9 R R o g, F sqar gEtga
ArEETrE AT ¥ detye T Aftaw AT R T geeg waafT
AT ¥ aremeft grftl 0 SAfdegEaT Y rewtense ST HT Jqarad gia
T, 100 Hre< a7 fiew it Sigrs i w1aT, 5 ofF 57 g1, a1 g

TICEHIT - (F) TT IT 97 F THISHTS ST AT e FRFrat Fwv o g @ret, 9 gy, a1,
T, AFeTeR, A T AT IeATie § g F Sy yArar § gwrtea s e

(iv)

(V)

SraT-SaTaT & sratq wEatTer 99T e sy YT (G 39 3905 aTe ueeiae &gl TaT
) % e fRaa g &

AT & ywifEa ster fAerat F o, w9g ofik 9191 & wrwer § uediee § & o €47 (12
FET o) F W S U e 87 A -8 F A 9% uediee F AT F a7 A i
faadia Rem § wedius aF &1 aw &=

2, VAT FT TV — TET ST 3T TIET e o5 TLEAT 3T AT F TASIATY ATFHALANS &5
it e =a=fiea e srom, s -

0) arseTrE -1 & gt i 5P ¥ gatfes gaeadfie € oix 378 sy Mvaaq avfiga BT s

(ii) - srEEeTGE-l F

(F) ArE-HrarsrE-IF § areatadr i g & waewdfier (Sumn) s sg-ergfy f fEdeared e
Freferfre & afer 2191, ST a2 it sreear ST aTHR vae ¥ i T § e

@)

(i)
(i)
(iv)
v)

(Vi)
(vii)

(viii)

T Tt | A e aeeata & 1000 a9 Hiex & srferd § a7 Fog aaedta 5 A 20
He< F &7 7T TH 9F F T H ey FIIT ATEN AT &7 7 wfiemesre-| % off anfaer

gl

TaTer ST yaTer Ff

CIGEEH

Sfes w9 & gfter TagfH (Fewte);

Sravree Rt afye a=reia (gxen) sfdfgm, a0 (Fwen) srefas ar aa e (93em)
sftrfRam % Suadf ¥ swadta T I, GHE T, AWy, e a9, aeast watare
T 3= e 8,

EEMIEEGERH

FGAT TS T,

BIH-9] Fhs FT TATATH;
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(iif)

(iv)

()

(=)

v)

(iX) T ST HT AT,
(x) = T,
(xi)y  oferat ¥ gt 1 o,

(xii)  gETATca WETd $ & AT HYHATY ST UL T |

AGAG-1 § TR 30T ATTHIATE H UhiFa feermfasit F T U2 I Hag aeiy TauT g
(TeeToEiTs) g agr At g6t & 7§ @ oriiRafadt £ g2 & d3emdfie &= % g
Y T ST 10 U Aega vatawr waes aremT a9r8 At

arGie-l @ dasardT &7 qulfq e s W@ 89k g5 ) W@ & 4 oar a
FrEHTeSTE- 1T § aTfAe g |

arEfeTE-|

ATHTHACE- 1| F FHZwT T dATel 4t o7 e STt &9 & aftga gl e sir faeesry
wtel & 50 uftera § afdrs g1 gU T wiiel F AquTa & a7 ggiey ey gt o sigh A aur
FOH HEH! AR A7 ATEAATHT GrauTd FF Femgfd i gor-sa97 iy it sqaeyr it 1 21, F
e qeLEl aF 4T g6 THI fasfad gfa &= anfaer g

srEEterwre || # Rag @4 =1fRat (BT 31 SR F ware a1 -t F A R g aet
=1 off emetenwre 1| 3 =7 & Rftgg v s sic e o a5 sardlg v arer st R, s
% ¥ 92 3, F foeme iy FF @i srferge wmr o vediue F 20 fiex a1 g @it () i
=reTs, S o & g, F i Rum -8 F w7 # ardeiense w7 e B s g ek e gl
T U8 SaTg wTg e s Wt F AR famers sdwa & AfRafEe G s g
SHHT ATFAT IH T, TG TF AR & T, Forear [eiwor a9 6 opaw s@fy F S adt 7
o= Wi et (Frfiet) st i sravfra |t F sweme 9% By smo, wegw e s 2, F agee
frar s s B of 9% s v Aegw B e € <X aegeE € ot &t e
ST (SHH T TATG AEHIASS Formen & &7 § seafea) ¥ woee w7 & ofsma qor
it T s

eIl T W &7 ST AU sgeqardd (Faia g &7 Tar) s S
STEHTSTTSIS-1| F S=avia Tl AT 8, s ientere-111 & orrfier i

7 | 2T TRt % for:
TSI - Y T SR 9T W 9 THETe & 100 HieT 9% F 2 Y A7 Taie 5F (TAeeE)’ ¥

=y ¥ Fyffa T smom

Tig 75 & arRfEafadg-ades F1dsary F fGFwm F g uadisie 50 #ieX grm T seaw ud ReE
TATHT A GTSa B2 6 AgemT aqard & Bat 6t qoi: & 8

g || €T gt & e gy & & gt 9 9% vEdue ¥ 50 12X 9% F O F7OA7 ST9uHe S
(TEerE) & w9 7 Rerffa fmar smom

20
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uig 78 & ari-wden Frdwary  famwm ¥ oy wadiore 20 #iex g o sieum ud R e a3

gt ¢ & agema aqerg F {at 6 qoia: 2 e

(viy  smEfeTeerE I F Rua wediue & 20 Hex a% a1 frw it Fiers 5 of F9 g F 8w wr oY
TS ¥ w7 # Frfte e smoem ok S o 9% serdw wame arer 9= T, S 998 § S
£, % frmy Y it A srfge s oT edee & 20 diex 7 R @rdt () 1 e, o off
1 21, F a1 R -8 F w7 § e 7 srwew By §m g ok e gl 99w sl
THTE FTer ST FTaT F e fAerarens srdwerar w1 g e s g, suer swhe 59
&, stgt @ s & yare, S Fafor o £ geraw safer F dm ardt 78 o= afd g
(Frfid) wrt v wreofir gigar F areme wx G sro, agaa R ST 8, F aga e s

oz R g 7% sarda g9 aged T ST § 98 agER a9 a8 e st e (B
THH THE TSI ATSHIATIE FISTATS gl AT §) H TS &7 F TSI q47 Hroiteha 4T S|

feoqur : wAdiSre wrfdrfea dacmg 6 ¥ darel # st o arer T 9 @R AR g

(vii) sTsEeTrE-IV: srgHiare-IV § Srer 8 arfaer g1 3 578 s fvaa afiga e s

(viii) FTERIEE-IV % - 995 &7 AT T 9T 9L 7eg (12) T W a6 Fr s ar F i o e
AT T q & ArgHTAE-IV F # anfae g

(ix) SrEETeE-IV @ - SsrerE-IV @ &491 § sar & warfaa s [aat F A  w uadiue o) s

THTE T A ¥ eRaw Hrew ¥ G g 9 wia gee () Fi devaar o aqg § 9« [{wE F
e & Rrega g B At faada fRem #F gordier & &= ster & o 7 e arfus g

3. argdereE ¥ fiox st M - smra: Fefafeg S # @ s §
whaftrg frar sroam g, 9% srvaTe qur AR dearse i, S9 ardderse-n, 0, eIV E
srqmren/ Rafarafia s Prarererra &1 2 srfergee & 4% 5 % srefim Soaet F gy emfira foam smeam

(i)  waTeT 7 ee AT ST

(i)  waTer 8, AT q9T €SI YSadT & AT qUT YT el § AT §h A9 |
@ |

(iii)  wETET ¥ TE T AT AT W 9T G HET FE (THT FAT))

(iv) 7% SR Y wTeAT R BT I, yETeEt 4 gihare B

(v) wafEeor, 99 3 sterary aiEds qarery # st # g At ae w ARt o g,
GALATF qETAT T WS A7 e

(Vi) TS HoEr TEERTOT SRTEAT T ST AT ST

(vii) IR e, HHET ST F TATIAF TaTg G d4 FAAT SATAT AT IAH AT ST

(vill) T, rEt AT AR AT AT AT gt F AMie srgfarse i IR HTEr w1 arer A
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(ix) qfF-wa F waew & gfEwtor F1 geEn, s S aufiee, W aRa 98T 91 T H
9T T <A

(x)

T % AT Ferd aTer &= A FIE A AT

(xi) @, gt qur et gagt # s arm iy 51 ge

(xi) =FFT X St Y Ferd a1 39 Fewra
(xiii) STer ForTelt sfiT FET Sfta sftaw & geer F o adtg oo et 7 wnfRes w1 foew gfiftg G

STUAT ArEEteTere | wriRes aradt  yew o Fuem ¥ e agt sy B sman

(xiv) g-STet =7 FASHTET

4,
0]
(i)

(%)

@)

()

(ii)

srgEterete # sy frarsary 1 fAftaas

arHieTGE-|

e —| F - 78 & qiRfs &7 F seafdes gaeqfia § ot a5 F sreienrs-|
& &1 4 At srardt afta, #ré Sy agf G s

T AfET F oaaEr, suife arefereie # fAffw, 3 ofivwdew demr w
erearefi, arfsTT &t H Fem o W, 9o TR, rEhaE AT gty S arfy- gife
ey, g sfem aomsft afvay s gaars S e e g s
ATt AT § 7T gHtas, nikRafts w0 F gaemsfia a3 ¥ g9t iy
HLEATITAT AT ATaeTaar F aregefia

oy YW THC 89 § Faw TH FAredTT S 9rsy STeAl, qrwr |rgAr v T
ST, ATgd WUTferdl/ @AT 99T @Wl e WX §sw &1 gfgmiw, el ose
IuATRraTet § Araegaar =t g, i srmf & s

ATSHYTSIS-| F & § QYT F gT G9! T @A 9 FAT S aTel GEH b At
e ATTFTIS ATHST § AT, THITos THIoA1 A< & Ioaifraren & g, o satear
TEET AT G2ET TATECT THTT A= T QA1 o reqefie & soft St frrfer a6 g
yeree iR (Sewme) g 6 w3 &7 St wgtaw, a9 &) sy afEdy
HATT GIXT I &1 74T g1 3% FfS T g=at F1 RAtr F=g gfF &= & g oear §
T I Fog AT, FAEw ufHAT F A, 79§ F9 @ G i gg=e ft d9reer
g, @1 TWITAT a7 &qued a7 Fersaed Fea 7 99 9T Taqs geEmsme yi T
ST

ArgeTee-l €@ -

g TeeE- 1 &t # fharherat w1 v v & RfRama seme S s

(i)

I3 e si Ay i sl f safa e 0 S e & ot a9

22
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(if)

(i)

(iv)

(v)

(vi)
(vii)
(viii)

(F)  qew gEgTd, S deag, S, 9, gt 91e, WewH, SEraau 1§49, T6, TeT & g
BIET 9TE ST T 97 AT

(@) T, A S qET FaeHT § g g,

@@ FrEmT 9= AT ET 9%, @91 I 9EE F9d UHT §Eht F, g it a7 9 67 F e
i srgafa & forg st 7@ o smem
T 7 o i gar A vt afir % swdn 6 el Fae s sraified, S angfa,
@fa a7 agfy afae yormedt, avft sraeas Tgag S Iudiare & fRui $f wreEr

T el wferge TorTeT F wrer F o snermeq w=AT e g a1 e R
qurelt, srgETTee RereAr F uftegs R e R shenfis g, wowa qar

AT FT GISHY, oy &7 e
() werg & e F o s
(F)  STEHTI, Al AT SECTTRT 3T TECET % fory gra% diet FiT e 3K g6

(&) X "rerE w1 O, s Rt 6 wreET, autse 6 w1 S S AT 9o S
a9 F TAETRr ¥ SCEAT S AT S FT A WS 6 G I

FATT ¥ HATR ATy a1 dTITar 9UT TIATH, 9T, WTHTHT, STgT HTe, Ferd M= 3qra,

FFATEE, UTEY WIEAT, 15 growl, At e ghevm, afg g worAl, Wiy 9 e

TEIrT i Y T ¥ e fRaTeheTy SR YeaEr ®Y & SEea% qhE aery giaur)

I T St Al g G a9 ggag g

GAATHF qETAT FY, G & deer, it ot aften ot w st R S s fedae

ST

Y ok wERw fw wEew #, a9 sOw geen fRemew g s fRefaget sk

THASTRTTeHY geT s ARt wfRe qran RftEt F satema F o, agay- §

fafafEe e Iy seamet i avelisa wretas e &7 wify sfix e & forg gfaemd, 93

7z for Tl gt St S TR, SR Uit Stue @ s, 9T T s geTte S

FATHT F forT smgeass w=t arafiat £ i sfx =T F fuEn

FfErgfad damat § I GaATE FT AATT @I A JACHT A GIATH] HT ASTL

T A waferdt @ o w9 § gaErr S

e W werewor gTEaT et ot & s sy waeEt F o, 25 gfaera

srfafer Rty & Graer afdfera STendt ol wgmwr IuTt % forg) T SuaT i< @t 8

(F) T qATTHT T CHCHTE, ST A ST AR A o afeardt At % agar agaer
TRTFATE & AfeF 7 NI
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(ix)
(x)
(i)

(xii)

(xiii)

(xiv)

(xv)
(xvi)

(xvil)

(@)  wfafa Rt de s aftrto e oty &= & aws & 8

@@ Fag T T w s

safere siw aR@mat F forg e gfFwmd siv anfera afamat @1 dagm

aut e ¥ forg Awm

afeaTsTg, foreg amafies, 7T & weterg afarsmret s awary St o & efarsmred % =7 §
ftea ar srferama T @

I & &, = oK @fae (Rrem) afffaw, 1957 & wow aqaer & 9w =@ & adfiw
srftrgfre aeamyy @fAst #1, I ®T F 7 ©F A1 9w @RS F AT, W FoT A9 g
AHTTET G FTSTAT 3 HATHTC TLAT] FoAT (AT GIRT T8 ATHSHLOT g1 geaarerd @ae|

g 73 % dasatdy &7 % ofiax geq =rfoa @aw w1 T =gt # R w0 B g
ST AASATT TR AT GAS F AUEW F U THRAT T grAwEEt w1 OwFer #7179 g i S
FTHITRT @A ST F FATATE Sqea i &7 § ¥a o fFedhre ar g4t o g qeftad & wdmr
R B e mam En

A T st 9 T @rer ofix Aedvr g7 Sar @6fea a¥ft fhareary ik giRard)

qataTer, a9 A SeErg afiady gared g srteg AT aofaefi arast o Fg gguer R
g () o Tsr wgwer R i (TadEE) ar sgoer P afafy (i), o oot
fRafe 21, & dug Rem-feet F aqew, == o & wftagy 5 g Tenr sifem gfeemd, der &
Ty St Y wiiH B T, Fciafieor @491 Tate F forg o f wify siw i srofire e

Fr argx e a1 arftr R w95t & Se1 4 a9 59 F argL FAwe F g qee St
e gt =

TTLYT ATEHT Figd GTST TS 3T Hage Turterai|
SwATAT T Gd GEAT R F oy wiew e Aermn e i, geee o7 agas giaed

THF THAV AT Tgag qrauT

(xviii) fAerafieTr €47 3T ggag gEw)

(xix)

GFAHTOT ST % oI X T @

Tig 7 5 T F T A oAl AgTEnR YauT 6O (AreRre), 39S gy 3T e fr-mfead sk
AT gt §, qveT AR FsEr fieeway gry & smo, s eferfag F et grf

(F) @A AT §, yarer (iR, wgel, adsat, IRt gy S a9 % T 997 a5
HferT et afga daaasfie aerg a-woret i e i T F org At qrea i
oret Y STUAAY

(@) @ Y S aTer T i e 7 e arEe (e | 1995 #i 2002) F #TAHT SeEad
FTATAY % 91 7 7, 2002 F A1<eT F &4 H Tad g¢ Aaa i st

24
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(iv)

()

@ F @A it AT sieaTe Sl R €T a9g F SusaaTe gy afsa 9ty g
stTuat, e (1) g af¥e, sieam s e, (2) wfEe, gatawr G (3) e, s
Ty AW (4) wfee, dEET o RereT s et ffamr (5) watawr, a9 3 searg
Tfad werera ¥ &g wrafery, qEaeat &1 giame 3T (6) siewm i Faaw # fPua
Foreft Trrsttet =1 ws wiafafer anfaer gim

ElEuicire cAll

0
(ii)

(iii)

(iv)

AreeteSrs-| @ o ATTa FRATHETY, TAT WA ATEHTSIere -1 # o7 Srgsra il

AT % aismior i agafy, Frewe a5 % of® $ 9w arer & 9 ar Gewm s
Framfea deamre F o$fy i avs a8 97 & St weeg 7 T Gl A aes, o
Foeft fremT s & oz v A arer 8 aT garg TE 21, F i f 9w arer &9 9% swEet
& gierator it sqafa 72t & s

SO (ii) F F9T SATHATITS T, THG-HHT T A G AT STHG A S AT G
fafAat o s sftrgeeT F Toraa § weda g A arda i AT S S g ar
ot &7 sraTa % AT W ATaEst % wremefi g1 o) 3 srftegEe F T § werer
e 3 TeaTq UHTERTE F Gene A ArTeaEar g F HIAe §, gl wr A srerar
T ST & VATHT 69 T 87 F a7 8F Yeud wiigsheer (Feeudn) F Areas ¥
wafaeor, 79 o FeraTy TiEd ST § €6 FO AL G AT HASTAY TF HHA AT
T I Y SF TEATF H A TG &7 T TIAF (THASETAT) F 0w difT
FEI TIT TEIL, TAHISSTAT SH-giaered, qafawor qreiamar e i Suweear S
fafr=r ugeEl & st FE T 77 R FET 6T awT AEeEr aiesr w5
SeaaTed 2T Fh 3 afaredt &7 gorer Hefirg S srafire et % srgam fmar srar
% e Fmeft Wb ¥ areNir Her-ster 1 9 U 7 91T I | AET agrar S gl

ST WA T GAAHT, GO I I § aiEdd Ry AT ane-awg 9% A
T S oAt el & AquTa % wegefi srgea T ST sk 3w stfdegEEr F e H
warerT Ft fAfr F gosrq wwwaers F wete T AraeddaT g F ATA |§, Mg S
T araaT 99 ST 8F TATET €Y 97 6 F a7 &7 THue THEr (HeEuA) F
ATeAw F TaTaer, a9 f% Serarg aiEdT w6 HOT H gafid €ieeeAy 39
HIAT AT T T G S AT Y AT TG 85 T TIEHTT (TRefSreqa ) F are
AT FEIT TIT GG, TAHISSUAT STF-GAemsl, qaiaor grairarat s ft Fuerserar
S ffireT ageEl i S FO S a7 g BT FEi g AreEr ST i
IeqLaTITE T T B Safreet T gArerT @aferd 219 rafaree At % s fhar sar
& o el Wt 3 9N Her-str 1 9 U< a7 9é1g 5 & 7A@l agrar S gl
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v)
()

(@)

(v)  agEell F & 7 gayRenfadet F snmefim wug a¢ w Rendu/geat wer R
afasmre & Rwfor & forg amriiiRe ot & @t 2 gu et # fEwm

(vi) |gE qet ux seurdt wden g srwa it STaft S e $T, at=res 91 |,
FIE FEeT ¥ forw Fey, oY Aeew, TeCAITRT Ya¥ sl STHT AUHEAT FT ITAN FLd gQ
ffifa o v srEm w9, Tawe qfEeTe, dzN i sgEeTd, Se-HieT FE-wer o
dag qfayrd arf & arfier 2 s T gt 5w afiEer ¥ sqEw Faw sfEa
oraeff widaT e se-gaTs anfy g Same i wE srgwEteT srxteee § Tt 9 @y
e AT ¥ sregefie oA e U et F gow g vHdwe ¥ 10 Hiex Fi 7gaaw
TE §U ASHIATCNES AT § Geflas Tataofts qrairarat & sreaefia sqad 6 ot

(vi)y HSETHT g g ad giem wewt & o sramom gt F [t ar s &
AATT ATHA-GT-HTHA o AT 9T & A7 Fhelf 2l

(i) @ 3w (B vg Bftaes) afffmm, 1957 (1957 #1 67) it wgelt aqgg=t F
g ¥ et sl gy aftet F ot §7 § @ue A axmny S e, Ana
TR G TR T TRy g uE Ar uw & s @i % ard 9eHny @thst
FFATT AT AT R ST AT A TS GAT AISAT 6 AT G|

argEemE-lil

arsefereie-| @ # arerg FRT o e ATy wtercste- Il F off srqsa R s

TS § st w1 AT e § fefata st saema/fRtrata G s

(i) grsiarcere-Ill § Tadiere % Jfiax, 39 Aferg=aT % aga oAgHT wrdward & fu, sraeas
ATIET T ATaETAT AT Sfa wwar £t sgaearet w7 onfie I g, HgaT aErd
AT TR T, THETET i AT SEEAt F FAi/ AT S FrEATer % forg
srfrard giee afie, TF ¥ i s e, R Wi fw gvde, whge f
T UF HisEr g9 9gd ¥ Af¥E T g, fi 7ewa a1 At s aese, T oot
fowtor = i srpwe =gt R s

(i) T, ITHFM-, ST, AT, TTH, G F forg AT T arfAat|

@iy ~ EHETHT FRT AHET-ST-HTHST AR 9w Rl F g sraegs stayrerat,
Frermergt, aat oer & T=T9 TG GG AT BT, GIASTAF =TT, T, FEF, STATYIA
ST, A AHIE T, FTiRd A F [, awgye, Fag o ey q9-2aEt F v
FRmfom

(v wafa wguor e i srET At F yd eqEe § W TR 69, ITER A%
T % fore aaTE ST ATelt gHrEAt A afda Ferat w Rt

26
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(v)

(vi)

(vii)

(viii)

(ix)

T wge werdt & forg erifdr qiRemd S weeh gem F wiv, denf ¥ g
BieT, SITer T AT % forg giror, qoeaRrTe |ver fAwier wiwren, af @97, 9% qiEq arer
TRTEAT, HEferAT % FETe T gireTd gearf

wrgt ft ergeierss-l| 8= % TAioe ¥ TS U Usd TS e 33 §, 981 9% &
g it A arert Rar ¥ srearfy v giemd S et=TerE, 2w w9, T giEeT s
et TR FAfda i 5 et 81

AETSTE F UHY @t it offr ¥ A arelt e ¥ fte/few s agag gfawred f agafa

& o g, T gt f agely Few @ oaftgEar Foagey ageed
TSt Tt § qded Ao & qHTSe TUT Agay-11 F &7 7 et i fRefrgent
& arexefie <F SIrUsft

arseftarre-1| # THSTSE TUT 9Hg 9t UK et udes qiAgTd SAqHT i oAt T wHy
et et # Faw T, AEET AT FAE, FIS GG 5 @Q FE, ATEL G,
T o< seiien el ATHAT @S9 wd g MG e Tu srerme 9w, daser
gEuTd, d59 $it sageTt, Ser-hieT FTE-FATI F dag g ot g orfier g o Ut
ey T afR=ET % e Faw stua wawelf wiFar siv sw-gaars sl g a e i
TE aTRe arsdiaTere § guté o W vded Ao F svemefia i s et gl %
o 3g wEATd & 10 Frex f graw g w@d g argEiersE deerel ¥ gEEg
AT qEETITET % Sreaefi Twa A

ar % =fis (R wa fAfgae) afffa, 1957 (1957 #1 67) &7 ugel qaeT &
g ¥ el erfigie g wfeet F IH ®9 F @A A7 gAY S0 @HT, 2|

X G Tierpd et uSifEdt gm0 o A1 uE & sfw @t & avd aH @b e
AT SR AT AT gIRT ST A TE @A G B ALAT G

(M TN ¥ Tl asderee-l @35 F g ssart @ sagew sk [AfReRe AR A
=T & T s

(i)

(ii)

(iii)

ggay-ll & & 7% et/Ren-FEet F sreadiv vz 9¢ W Rate/gedn ey Fww
qfrerTa 3 frefor 3 forg Rfdse =1 & @t 98 gu et #71 B,

ATt gwrEa 1 At snyEr Wt 99 9F F ag el S i s
I S & wisEr g aqerd F et sty 67 afify F o g i@ Feir seEr g
famfor &g fmfor sl Fae 7 9eT (qEa+Us q@) afea sfgmad 9 Hie o f 797
ST afgd T A AR 9T} ArATSAT (AT Fi o F ereqehta g

TGt iR T THETET F HisEr Aot % oo g=/fereT s snranr # afEdd
fru e g7 & % Areaw § o FT GF a9 F g srgaa R s a2
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(%)

(®)

VL

(iv)  =uf S & a=+ & [0 AT a9l e T, ATaEraE o=redy, 9 A sqae,
aTfgawe fAEqTor, =t 3 get &7 i)

(v)  HSISUHT GIRT S-S HIHEAT 6 STHT IY THE 94T T weFT & T sraaiEeas
qferwsit & fAwfor sraar sopa F37 gq sama BT o g 2

-7 STt T Fredor oz 3ud et At 61 99 &=t § gh, wari aae famg w1 e

ST Fae I ITART F o €, & gewt uedine ¥ 200 #iex 9% ¥ &= § wieufde far smom

THEUS F 200-500 HieT 9% & 39 &t §, Y-l e v Frewdor F Gaerer, anrear, $ sz

weegd it F for amemeor et F wreaw & omitie AW grar e A S wear g, Stgt oo v

FE F7T BT I T BN OHEE T F TIU G TATEAT AT H G QAT e TATHA T

qrTeEse srfeemr grar F fAendr g2 it semar s g 2

LAY @S A9 S AqeeTT FRamed gRT @99 9T & ATET, YTHTY Sl 9T, 91|

[LHIL ZIRT 4T ITFa TF AR gra @ o wfa (Rera o fffmas) afaffze, 1957

(1957 =T 67) #t Tge(l ST F ATT-T F i ATegi~a T80 THT q9aT Th S9aT 377 @it

TG H GG ST AT AT G 7 AT 3T G|

Frgdi=rEE-IvV

Hrarre |V et 7 Ao sfwerat @ e siv A B smo:

(i)
(i)

(iif)

(iv)
V)
(vi)

T FHETAT I 9T ® & iy S aTe 7o gre 3 das FraEey|
Faw Aoy FdFardT § fr 4838w A qea fAmfor sf i s v s, S,

(F) Ude AT ¥ IoqE, G0Ng, Set, gTe, aeay, faa, @, aqw e st g2 we F A
BIaY Iead i

(@) T TIF Giad <&, O S qRET garsi & forg af s

(M) eg%or F fAgEr F oy g

() SR, AT AT FTTRT T T@TETE 3T ITHT FAH A

(%) argrwiRET # a9 & %, sar AfRamret w1 seare, gut so gearg arferat #5 B ar
FAAVTIAT ATHA 3 ST F=eg STef & (AT Fi AT gg HCAAT o forg 39|

TLET GIGTel S8 TEF AL AR FI97 Te €9 § AG99F snyqe giagmsy F gafera srdwang

TGRSt Sl S Agag Gragre e g |
GTaT & TeaT a5 GaATR GET4T T 3|

AT gl § @Te O, IALET SR T SrE X-TRE e ST HT W

28
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(vil)
(viii)
(ix)
(x)
(i)

(xii)

(xiii)

(xiv)

(i)

(ii)

STerHTT F SUETE afgeat & e F forg g

AT AT LT Aeas "iga Wi i< &7 Haefy afromrsit & w7 # +ffaHa shgemm)
GEHT] Foft forwmr it afegismmd)

J AT TTHfa | T Gror T Aoy qaT 3HE gggF il e s gl

T r wfte (R sic RAftaws), afdffgy, 1957 (1957 #7 67) H ugel gt F 9r -2 &
arefier arfdrg e =8 W sruET vy @l (@fFe) % agam & ok O sggsa afh (@fEer) & &9
T T S el aLHT] @it it @i ST @
T errae Rl Fea AT F uiagy 7 giaerd, diaws s F seadger qdr a9 EEE 96 ¥
IaTRE srafirse srer sreram oftaer ster & fReemeor 2g geT™ ft giewTd srafem g g1 wataTr, 99
Sl SreraTy TiEds HeTerd g i wataeeita st o HE gguer FeEer A (@)
FaT ST YEUW gy i (TEdeEy) eraar yguor fEer wfafy () & dra SHRer %
FEY, T A F UG o QAT ¥ ey ofiqer ster 7 ST w7 & forg giaerd gom a9
forera @ & gu=iE srafrs srer srrat eftqer ster 3 fReaeor g qer it giremd shfea gt 8
UTEITE, TIRU ATEAT Aigd §aT1< FOTferai|
AT % GITIHT, TN G0 Wewhrs, Hae 3 gggad gragr it {t gg #ew =
A7 787 Rffgae &= TeEr (rddsrmed)

T AT ¥ et F aqee, e ) e werew s sfdeEaT, 2011 F arefiT
TATS T AT geteE g adrg AR e dreer (erddtareedl) St gt T maT HE
3T 22 ofveram srpeTEATd qAteaT, g9 ST SreraTy aiEd SAred F R ST I FH TRarsET
FrimeTay, T 38 Af=HT ¥ U= A 819 &, FT qoATHT I ATUGAT hT Tera ASH BAeTe
FrSTTET % e AT ST Sfa g1 5 9% S AISTATS F 6 TR FLM A/ TGl (6T
SITAT 2, 99 T T8 ATSEEAT % Sy wwrdt g gn i TE afiemel F geatn i derere
=t F Rrg arddisre sfergemT, 2011 F SUat F e T4 H T8 FIsra1 HT Sqa<or f&Har sar
@,

TifoT T9T sreT ASTiA HET (FEATSH) AT TATaTr, a Y srerarg TREd T wArerd F e gad
THT wauT e (R 98 0% TeaTq CAHCEEIuH Fer T §) A@fRd o= s &
afafifm w0 qar @a4fda gorefaEt & arg vwrmsl w3 ArHiene dremTe # agT/erET
ToraT =T T,

(iil) (F) TTET FrorTel T ATLAAT F IqTag-IV 7 e 7u fRem-fAer, R s stwar & sxrwmed wem off

anfirer &, ¥ oqE #afa Tow S % e rddvenere &t A s ek wfiga FW@ gU
1:25,000 AT 3 AT § J47< T ST,
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(iv)

(v)
(vi)

(i)

(i)

(iii)

(@) =& wfergEeT § getag aued Samarers Frdserar F1 Sar oft JTear g, 69 Oy 89 g9,
ArsdYaTaE AreETeN, ¥ wrders ¥ siex et R s,

ITET AT T qaia<or (deern) sfafaga, 1986 # sftrsfEa wfan(eh) & smare, sugaa gwmet
T farerfert 3 vy geatsa & fore sewm ok e fieeuay F awer yeqa far som;

UL TATI0r, 99 AT Serarg giEds #ared arsTat 9% =T F 3 sfie 39T squred Fam

HTEHTSTToIE ASTAT T IHTETET I a9 @ safer F gger et Taf fwar e, S arg
T fere T T 8 W [T FE 9T for=me T qm

fadry w7 & =R g s % g srifee &= siew sl Rea S g div wgg aur st

arEfteTie wat % el qEiiag ArEHiATSE YA f Gt dTAT Y REE F wft ge-ae

&t aur aerdry & of 97 srftreEm & siovta anfae g smoem

I GIE-GIE gl H T Fafq vhid g1 yeruw droamet (Seg s9F 396 q9aTq s uadt

AT T 4T 3) ¥ wreAw & Brar sowm v S wEeT greer (ardsrduad), sgEe-v §

Fafaer fRom-fMAEe F s U& ooft €0t & oo dfim sw wsg &= g qaw fi STt s

FuTe % fore watewor, a7 3% srerary wiiads worera wir oftarfaefe weqa & srifh srdsmsoadt

AT G T 30 AT & ITGE AR AT g M7 ArEATore ATAGEAT, 2011 F U= F AAR,

ey T ST ST T

39 gi-agaT f afgdta adia worfergt qur s darer % gfeera, gffr i & wadive & 20 Hiex

FT ¢ fremm g (TAeiere) UF fro-aygEt F o oue S § AR T iR I6F Frdwery AEra

Erfraf fg s -

(F) =7 G F Tty wETat % e sraret uwn F ToEd 91 g iRt uEdne #
20 Hfex % aaT frar ST si qarf, o &= 7§ Gl ao et 6 saf a2t g

(@) wrde [EuTd §F gl gwed F o Sy, weElt gEe F g e, e i g F g
qTe, qTLafeF &OF & Far s arar qoer TEERn, Air [t w5 g€, 9§ g9, qtwr fi
qrErd AT g6t W & =g T, I wataoiiy gt F st wadtore wfareit # B
ST

(@) T F &=, dae-saraT &7 i wiifRafad gf? § waedfier &= F o e w,
= TEg=AT F G 4 F Sfavia ArEHrAee-1 ST ArEHTe-V &3 & AT gt aeed av
Rt G srdn

(7) T E9 Fug # wadue ¥ 20 fiex F ¥ Few @6 srderdundt s gar anp vy
et g anfEa grm

30
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7.0

(i)

(ii)

(iii)

(iv)

(v)

(vi)

8.0
(i)

/R sefsart F Ry srifarete smmeR-rareT

6 AT F Ut HF A7 21 arer gt argema/fRAafia e et #1 s T
T TF ATEHISARNE FATIIRT W FHLAT STUTard gl

argeftercire-| it sridterie-1V &t # wft ferarars frreerat srrar afiarse, Sosw
aftreT & argere AR € % 99y § wiaw, av &) sy afEds @ g
gafarg disreuay # fArwrier F sra 9T Fréars i st

T fErgET % erqa e @it erger i ARt Srarsardt, St fage w7 & srédftersrs-N
s amddftemcse-ll 8= # o &, ¥ forv wefie foeuay g ardHerse smmafy y'E F9 F
gay ¥ = fRar srom sréE eS| 3 I sefera U afaismre, S srgdtese-
Ao srsdere IV &=t § oft st ¥, o srdeieme eATafy 39 ¥ gy § diSsuny fi
fRroBTFLer 3 e 9% Feer qAtaer, a9 i srerary whady garerd g1 = Gt sreEm

Y aflrsraEr srerar Srarderdt Rt 37 affEaT F Sudy T "Ta-aTd SRSy aAfeEr,

2006 % Iyay oY &0 BT &, I way F G srgEEaHr wikwr g we6i fesa St

Hegfardt % ATy U, TeATESEl, i ya @ S wa w F fore wwen Tsw wafaofi avre

arwer wTieer (R 5o 36 99eTq UEersuy Fgr AT §) SR ugiEww, a9 R ey

gftads warer, & aqa $arsy Sfg=AT, 2006 F qgd gAfhd watafiT s st

areTafRy & forg wréars i st

e e o afarsrret, S Serdy sridrgEm F st # arg F2 F forg FReifa sftwas

frar & ww RAffT S=rser g, % 9w &, 379 IRASERET BT G4 b S g9 e e A AT

yTfAroTt g7 59 SAfRg=AT 3 AqE S uAy HY FEgiaT I FXT & Sukq AgAied fHar

ST

Faer Fer 300 = At F fffa &7 a5 7 =-smawfa At F e, fSsay i gt &

e ¥ famT gafde e iR gy aEE e R Srom aefy, @ et

TG WaTH FL & T3 59 Aferg=mT & afedes § weard 6t = F

a7 AR RfafiT sdsamt & g sriferee wfiei s F@ $it wfar

T wEaTa, ArHteTre AfEgEET F 9ga TF AT W FA gg MErerad aeardsii &

T HETT G 9T &7 % T & WL WTTAHTr 7 ST TEa Hl

(F)  AfOGEAT F IUTE-V F ATAR TRATSAT FILT FHT AT

(@)  wad i afesmre a1 ararEr =t T BEHC AT i TRiE qeE, SET |
21, afRa @ha $amdy R

(M = Al F agg aa A T it F aqan, it e F9 $iK g
Fera AT g-AT F o Rag 2 (ferdy sfdgEeT F SwEdt #i e o gy Feffa
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(ii)

(=)

(=)

)

(=)

(=)

saeT & w9 AT & grelt wam Futo afgsmrei/srardts g # gea)), ar
R sTTRI # fore st sremaet F w1y favga Sensu

e gt RarE i smaeT weu dremn, Sardy srfteEeT % SuEdt #7 AR F 8
Rttt seedmr & v AT & awf wev Rafo oRarsareiememii aemst w5
Tl

e, a9 % Foarg 9ReEd §Ae & qrie 14 9T, 2014 F FEiaq qeer q@lm oF-
17011/8/92-m-l| %Hﬁﬁmaﬁmﬁﬁ‘ﬂ'ﬁﬁﬁﬁﬁﬁﬂﬂﬁt4000mﬁm
B war arsdteree AmtE, Red et gra B oan S FosaEe
TEETUS AT USEUe T ST 34T a7 g

39 erftrg=aT ¥ el e séeiereumdt & e, wiasrT Haret s ghatsmT 5

JEeqTE At AR Yau A gEd: § 90 §U SUAEd AEA 9T AT
gfgreT & w9

arsetarcre arateE, fed g oREsET F 9|-ar" F 7 ferdte samard wr arfae
Bt T Y @l s aftrg e orftRufadia 5f2 & @aemefie aef afga srdftearsr=-, 11,
11 37T IV &=t 7 oft gerfar g

sl affery i gor-va F sv=Tha e areft oiarsmmet F o g6t oS
ST fRe=or ST srerat |9 o & it wgor ey st & it e f agai
7 SrATafRy wwToreE| 7fR, wEwer e 1€ srar ygmr e a4t £ u@ wgaty
et it 7€ & I ahErsET F Rt Gy oF g9 § g TR g 59 ATHgEAT 5
Tefie TRl IToT AT AT AT ST

sewT Wi erar fiseuay, a97 Raf, aeifRe srEdemse aromT ar srdansuadt F e

T ArSeterese AfEREHT 3 waTed § IO (i) § aEarasii T A FOI ST QOF aad Hf IIiH
#it arive & 915 T4 7 sy F sex Fefoteg 6 frefa s -

()

@)

I e SRl AT Frdwerat & o oft, S $ardu sifteEeT, 2006 @ BT 8, s
FfRr=AT F wefiT www sy w1 F g v s yae @ afEsEe 2y
HSreumy st RaTRe watewor, a9 i seraTy aiEds 5=y a1 weEsnEuy Fi skifd
FLET

Y, ArHTATrE-| AT ardHtaSe-1V &Y # sraftad UET wart @ it & g o
FrEdtaTE sty &Y sifaw Rrerfer faer waterr, a7 o sreary efiEdy w=e g

FafdT vadarsue v FY ot i a7 39 wward & g6y ¥ g0y @iaeii i i
FrEEETTEE ARy YETE HT TH|

grdfeeTaT wuer RwRE ugiewor, @9 @R Seerg oREds dEed #@oed
TRt ATt 3 oy srirfea s, g Sard srftrg=mr, 2006 F omfie 7Et fr

32
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(iii)

(iv)

v)

(vi)

(vii)

T & g 99 A1 srdeterste srfegsET AT 2t § S o dteeere-l ar Frerse-lV et
% i g

@@ 39 et /AEwarat, S fardv sfdngEmT, 2006 F anfie wgt Gy wav g g s
F AEHTTSE AfArg=AT A Zral § ST ST amdeiemsre-1l ar srdHterre-l &= § fRug
§, I wefia sEHSeuRT g yeATas & QU WedTd WIS & o 678 fAt & e A=
o s

(=) 3+ i afeismrer, S #r dersre aftEaT @) gt § g Seardu afagEear, 2006
* YT T A0 H 3q et s & w7 [l & gar 8, F aree § T i
TIT AHIET YT FA HT GIFeTsis a97 5 oy fHeuae ot et i 99 s
8 F AT TTTRHTOIt &l AATT FEI

TATECT a9 A STy aREdT HATeT e e uay A¥ fHwrfier F e gv 9vs Gt Ff sty F

T qof gfEIoeT wEATET F ASHeIeIS SfRgEAT Foggd SATI e A 9X AR

FET

7fe srseiSeunT 395 qAited srgar et s s & ravefier 7 5f, a7 a5 w9 wsg e verae

¥ gtawer fFvm, ST sréHienee AremmEl a7 srdersuadt F aftRes €, F e g fF Ay

I ATRGEAT % U=l FT &4 7 TEd gy weaTat uT feoaeft ¥ s 99 wx i wv

(%) 39 aAfergEaT F orefiT aRFrsmret #r & 13 iy ara aut f @iy F g #fgw g,

Forg 35 fAmfor geeft ey Tt sty s @ & arie & |1a 967 # 36T W ar 9 i}

AT AT B AT

() FeraT T Afeewaw di a9t i arafy F o o fReafa G s aar 8, gord & s g

Fear fit aafer ¥ s @4fig @9 aoT & adT &7 yeUd WIRE g sty A duaT F

e &g i 7 Rrorfer % wrg-ar dEfta writeor Ft sraes e AT s

Tee sreTaty AT -

(%) i seares % forg ag afftard g & 97 vas Foe o 7 1 97 o7 31 Rmwaw #
e #r gate A wfde Fr g€ s aive wfemt § aatawiia smrfy & Faiia
et T 9re & dae § srefarfies srqurer RUTE weqa FY 3T RS TETEE g Twa
#ir 7 Tt oft srqurem Rt i afeas S@T & ywife far s qar ge9tET deetmy
FT TS HA 9L Iqhr Tferat By oft saf3F Fr Iuersyr warg st

(@) ergaTer FLare & Fetig A it £ ez o off wefifa G smem

Frieue Fi Frfyormeft & grefdfar a9 @ 3g, Seeu F 97 w1 g 5 ag uE anfia

FaETEE FT Ghwa F AT I@ W FEGAT, Fga@, Ty RfFedl, sty =i, see,
IeeTHT I Y T FTLATE AT HIHA T ATITAT & ATeel Higd ~ATaT W] < o a9 Tsd
B % ST Tag Y aqETieT ArsH IS ATSHTE SruET s uHdT F srwre Fil




18

29 -

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(i)

(ii)

(iif)

(iv)

FrEdtencSe TR T wade

aafeor (deeror) afefay, 1986 % srefia o srferg=mT & Sude F Frafragy siT yad9 a97 99+
steeta P et 3 srquTe ¥ WA F forg, aftRt 4T 9 g w9 & ewar gt w9 §
wafaor, a9 T SeraTy IREdT /ATy, 69 U9 &7 YT, TAHSEUAT 3T THHSE AT &

ITH ITA 5,

TAHTSISURT 3% oy R A7 99 T 87 F foeuwy ff ge==n, sdare o g wiy
qafaer, a9 T steaTy afEds w=er 5 A Isaad AgTerd gy 1993 #F fe arfEer
664 F T 7T Areit F AqER TR of srfergEa R« 2w gl

T ey & T S UAT, 36 ATEEAT F vadd o R g 99T 37 F § qgraar 73 aq
Heq &9 & IcaLardl gt 9T 59 TSy 87 "gafad RSrar afmwee 6t srererar § Fer wdg et
T T wAT Rored agerdt afgd ST I Ty THaATar  FH F FH a1 Ty e

BN "y TeT & weras qafed ST afege F we W w afegEaT F veady F R sifaiea
JegTaTe 9X A= w7 wadt 2l

AUt TfeT TaTrETe 9y aHErdt $ A gwredt, e sridiere ftEaT 2011 F Syt F
et et s ofY, AfST I e § e srfeEaT & st gated i 7 si=ri
ATEA T Tl 3T T §, S UK Hefed w9 Teq 8 F dereeny g e BT s sk
araTE FETEAT H1 Ao ot ¥ sregefts RfRgfe R s, el
(F) =t ggAn T arforae e & fore gt st
(@ =z et oo adtT weETa i B sraar smia @i e s
[T.5. 12-14/2018-38T-111]
e s g, gwa wfa

-1

gitRefafir §3€ = (Suaw) ¥ g deerr, g s weew gi=r

FET ST Tt e @3t &= (fumm) &R Sowurs Rdward, 9 % St S a9 @ §
eyt it Tt 81 ey ameqta, aqg ae, e Nfew sofR, 7w Fera, gever aftedw, @ ot
F o @Y, AT w0 T 9gA0T 39 § o a6T "at S Qe A, gwardl i ATt F e
TTHF TF F T H F14 9 g1 STAT, TET ASA ST F o7 Toqe7 3T Avegsy qri-gurredt darg, gar"
FTH T T AT AGUSAT FT IATC TIAT gl THF ATATCT, 37F Tged [ararash i o w5« off e
F qre Feue B €1 A, TSR e/ FASTara TSt F T HEA ST qIAT FAT AE9AF BT 7T g

1.
(i

HHET 39

IUUE ATFEST FT TANT FF gadigaaiey g @t fuan f age f st s et
et i st

34
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(i)  STET F GLRAT AT AT T I FIA gU, ATegEAT H iR Rear-FEer F aqe TS a/Ey 57
8 GTHTE, WTTRhe To e & ATeqs § oAt Fa H5M

(i) =W AT TET AT FTAFATIT T HrrSTAT H AT FRIT AT

TS SUHT 3 LT, LT ATy F forg sromms g fafaree o Feforfea € -

11 Feg aaeld

(i) T FTEATA FT A HLETr AfAAA, 1980 F dgd 39 H 9 ¥ Giivg Ay T g

T arftaT § fAfRa fdt ey ara & g1 e o, SEfRa S Tew 8 werreT A7 HE 9 g UH e

Feerfa 1 7+ (deeron) wfdrfigw, 1980 ¥ ga avqf™ F w7 § wifva T mr g e 9 Fae a7 (Ferm)

srferfarT, 1980 & Iuaier g @] 311

(i) = gzeror afdfgw, 1980 F wga @fUq gt 67 TE Fom FAedfdl

(F) O g I weg geedta Y Safed Tsa/ET T e i gl g a41T h A are fHega
TISAT F T 9T g v sroom 7f? = aaerfa &= 1000 39 HWiex & @9 g df e
FEafar g v gfifer F ara-ary 20 Wex FT awt &7 ITeed FOAT AT 2092 F T THT &

FT IR, ST FAHRa F07, Fog aeata sa-fafdear & =i sryster g, s s fog
gfaremel s gt wehre 3 sy FraT  forg se-giEeTsit &g Bt s aFar 2)
(@) Al gfy & Fog aeata F forg awe & ft sraeaaar Twt gt
1.2 vae AR vae iR ok @9 Safafagan
()  waTer s saTer FrfRrY oie I ArE-aT F ST 1 A% FAT WAa{od FAFAT 2l

(i) et ey ST FH AT § vaTer 3 warer faftet wr dew wdt B geiea
T@T ST
(i) waTer 3T warer AR T wearraer ST J off [AEgd 3 A9edF g, aasia (§2E)
FfdfAT 1972 ¥ Tgd AE9uh AqEIET YToT FLA & U9ATd HIRAAT WIS ey deAr o
BT ST
(iv) g sir/ergat s v T yare &t 1 sfatar s gaerter fRr s gore ST gare
vt 7 deeron ol grer Regaa 7 s
() arfrsma it fefiT 6t 7 afir s asfta warer i yare friRat S gatawor (w2er)
srferfT, 1986 % aga wTiRufeT w7 & waeqefier & & w7 § 7ifvq i srfvga
T ST
(@) =g gt B s & yaret, yare et sic g g9 et & @ &
o zifsres # off Friwery F @uw, TR it wewe F1 e, S,
Femee e 7 T, 9 T g, o ToiE 7 § i e s § 393
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1.3

14

1.5

(i)

(i

(ii)

e, Aufor SwrdwaTT it Iush S ET FEAFHATT AT AT 6 AT ST IAH AT
el fag S

Feaefte (deror) sfarf®am, 1972 (1972 =7 53), a+ w<eqor stfafaas, 1980 (1980 & 69) y¥ar
qartazor (Fxen) afErfam, 1986 (1986 #T 29) ¥ Wraami ¥ g Siud ¥y 10 TS I4T,
froraf 1 Frrar i s g fm s,

(i)

(i)

(iif)

I GETEE O T AT F A S qee, gattg stetrawi/ettaEme RarfAdet
F U & AT AT ST

%A §T qHMI, SaTE-HTEr AT F8F ¥ 5 % 7t 47 a1fa & e & fore oty g § a=
&7 & gfg F % forg sy fo sdn

AT ToT TV AT waer AeeT Ao iy 9T AT AT & U g avedt
T T F AT SF-aTef A1 gq UF S99 F7 F forg wate et war w3

ity e
it g FT {0 ST qLaT Avraa fi st

@

(ii)

(iii)
(iv)

v)

T geee F g F g ot qfE R smom sk wevfir Twew # wEe
Safafargar =1 dada w1 F g yarg frg s

o ArEaies FeATA/AieT e T e @rsa Faew @ i fwm F
ATFLTF FTAFHATI! T g1 FATAT HAT ST

EFGRE ®T T Wge(T ThegaT @aviiy goed &5 § qa7 g

FavitT geree ST & ArarE et gdew gfveedt uw fRarREe # Fuifa o o ws
HTAEET 3 ST < i od & sregefiq fa=me foFar < v 2

AT TE &1 UL HIee I FraFArdr & oy fa=r o S gt 21

Fgar g AT 3 redtr g i e gt si @<hera B smom
Taftra Trai/Ee e wget g Afvsra fi T Fgell gy oeT I avelt qfy #1972 F
gegotta (Feen) srferfeam 3 erqeme grfea BT s
Fgell g ST I ardl gfy F T Ik o9 UTH WA Sfi¥ A UgHO Ieue A AT
ey afga w8 oft FriFaTT o vl F HEr 7 qeeT F oo srufan srfwerT # i g
AT T R ST
Hafera Troa/Ee vt g2 F wTfdnTen gy Fgell g T & it yf# i g w@ ¥
fore Y wEree AT o 7 Fratfead fir S
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1.6

1.7

1.8

1.9

(ii)

ATV FheT AraTg-eqw! B A g s xfen far smom:

(i) I aTa-Tet U HETT ST AT gg 1 (AT ST

(i)  ZT FrE-erEr § T I AEATH VAT FE FEFATT Al HAT SATCAT S AT FAST HY

arfsromeft St e F3

Y T TRt FY e g sl e B smom

()  erfrsme A wTe FATRET gt e iR AT s

iy  TET FS AwETES FAwATy, R ad e wrRat ) afage T4 g, OF Tal har
Sl

(iiiy  TreatE arfRe wRelY g gt off @WE g, T S S F qTA-Ary WHE 9re F#IE! w0
e HT 3 forw e Fh ST #91Rs 7g Free [ F w7 § F1 Far g

aftrd} g sigerT s arelt g Ft R grfe s e R smom:

()  ofErt grr Swer aae et i afe s ey gat 7n i e S St 9= e
=t F7 P, oo areAT # e, fAemmas s, ot # 8 off R s
&= F afr grer S g arelt gy Sl y=T F 9 9% giage YA g1 9l g, B OE
gl far st

(i) = ST i FAv Ferae YN A T qhT e [t ft SafafFuar ayg aww afgg 9=
o 3 FvT arar & gig we % forg same fr s, arfF aftet % g g vatare
IS BT HH

e e 6 gf® ¥ wgergl &=t Fr e g eix yefa G smom:

arfrsiTea Yo % =it #1 e g i qef B s

@) ufrsTa a3 ST i aatar (s @fefaa, 1986 F waa sftg i fa s,

@) e AT, aEEr @ agew 1 fReee gx qiiiRaffir-gf® & srqger sreumeft wiew giaeamd

WETH FYH T BIZHT FIE (SRS FIRTTT ATHT Agl (AT FTET

(M @ F A A AT ATAT FT AGEA 10 T TANT Fh I AL F GAAH A GLAT
GTSIT T 22T T BIEHL I F el F X T @A Tfoaad FriwarT gl

(@) 3@ F &« W UEr F15 wrdFary 78 A sron Ges aRkomeEsy W oF d v
sroeae /T g

() X ¥ ST I Faer T9T GHETTS ST & FRHCT AT ST
(=) ey o v @uite frg T e F St F forg weye Femre aame w4

e vz a2

(@) R srorar SULE X H TAN B Ihud avg § T F Ty @i gy ¥ @
T BISHT Lo 1o THF df 9 @A Traarad gl



hC 8

22 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3(ii)]

(@) = aqAy FeTaTeTE FriweTT gy gt 9 R S §, 99 Afe gHiEdr o § 9% a9
%1 erfer erqaTfaa 2T 8, 79 ofy & fore wiagfT s 3 forg i srfdeor g aqw
el T AEegF THE a4y qEATer FRT Sre i e Satafe er7er 9as g
gifara BT srom
(@) e/ iR wer dinifEa e an ang 92 F o weue g 3 w1
(i) ST E F el dEg
(F) TSEATETET aTfie g9 YT ¥ ggdT ¥ gAdieadty, 39 gy g w9 § atha
gy s fit s
(@) TreaEy oTiRE yeor R diwifha B v S w1 § atng e ¥ e yE@e eErg
T FG|
1.10 YO Hged $Y GCEATY ST gOEE e o9 H9aT 87
() aeraes sfdror, wafde sferfaetefteeareRorRdet ¥ swEdt F agare wdlT
QRTeed HHEAOT G AT 7 € T qRTeee SCAAeH 3T gg ST % A o7 qIT
%ﬁl’({&ﬂ{aldl@%l
(i)  GT FE FhReTy, ST AT AT qvET A R g Aged B g F g
BITART BT, FT ST gl (AT ST
(i) = g fmar s fF o soemTst o aet wr offE s s T @
¥ erwr/feerer #r e ofEfe o sedweny g smo O dEamst @ el ang

e 1 afafda g e sirafi arr & e gEs aiseT T F F 9ETT Jd
AT % AT ST FIH 5q (G=TC a7 A7 FhaT 2

Fa-ll

ATEARICNE-AETY F FIFHL ALY F FST F g argorer IGrforas 7 g Savat ft g

(i)  FeTA

(i)  wefiFa e i,

(i)  wrex By

(iv) 0,

(v)  fEEEe o

(vi)  w= It S

(viiy  wEfTRfET st

(vili) =g,

(ix) W,
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(x) afifeT ursfas A9,

(xi) AT,
(xii)y  wE At

(xiii) ¥ TEHT FAT w2

(xiv)  wefFa STHfa

(xv)  SECEH T I IeATEA g HoAT 7IA,
(xvi)  wfefe s,

(xvil) HTET TITAAT TTEHIA|

(xvili) TTSITEEIA

(xix) ~FF

(xx)  FeTeTsd

(xxi)  FAArT

(xxii) =Tfe=w

(xxiii) fargda

Frgera-lil
FfRT arsdferere a=t ¥ fiw Remel a1 frewt a1 v fawma wRasmet & R g fmfadar
1. s eTeE-l
et T At ¥ s ¥ T arddftersre-1 F Ruifa &=t § f= Rereigest 1 R feamiaa
rat & eremfis g, erafa-
(i) frtor Y e Faer fremTe gs a7 e witga Feifia @t # gy 6 aos 5 oo &
Sl
(iy  Fef ol 3 arg-ure avealy & afge araTes 9T FEET are-ars A agat < STt aed &
areaTs & fft oft aeg i o ST F sm-sma | At 7 99
(iy  ¥a &= B wEwas TE¢ AT s,
(v) @& giEeret ¥ forg Tiw dre, 2 e ok g F s R off s F e i S
argafa et g

(v)  azEm & et 6 ergafe 5o sreme o & 9 wdt § T gEfia sprd s srfde & 57 ara v
TR SHTOT O wTe AT o AT 99 g F sp-redia S F qE| warg F TAead aal w

(viy  EaTEre sp-aTsf Ster STTRERTOT S/ YT & SIATIfod WHT O ST A & T s AT g A hy
u fRen-fAde it gare & @
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(viiy  ofdrsaT 8 & gy afgarat, S aafaret, ST T [urETdT 997 Al @ Fad 0 9
wur fgsor 1€ qar yatar (ween) stafaw, 1986 afga werm wiitewwor grer Ruffia aret
¥ &Y g

(vii)  afEemEr s e it F Iy= F oy srgers weu iy s s 7y gRfew G o &
s afgeTar s S srqferee wr fawsia s § sram dt= 9 7 B s i) afgsre srar
e qfirse 7 Fae ft= a7 T s

(ix) = ofeisET & anca< waeHT F forw a7 il T 9T onfae g, 97 a7 (sxe) afafiaw, 1980
¥ st erdfere el wreg it STt siw afEemT F fore ang s S5 aur e [t 6
AeqTal Y G FRAT ST, T ST T € T 8 F Theq AT i SAgAi ITed i St

2. arEdareE-il

FerrfAat ar At % srerd-faare gq srEdterere- 11 F Rt &) & d= frer ar great & o,
Freifeha aRRafaat F aersfia g, srafa;

(i)

(ii)
(iii)

(iv)

v)

(vi)

(vii)

(viii)

st wreafecdt & srg-ure aweafa & afa qreaTe quT et are-are & sgata < STt
Ford o araTe ¥ Rt oft aeg i o Sar % am-se 7 arar T 98

X % A AT gHAT qGl (AT AT
e grauTe F g, e qree, 72 9 o |vg Ui & giafe BT ot s F st
fAmfor it ergfa et g

agE & i &t erqufa 37 sra o & 97 A9t g B ey e e arieer ¥ 59
ST T AT GHTO-g wTo AT ST £ ver fRufuant gw 8 § gomdie 99 F
T WATE FT TaFa ©F F THIET Aol DT,

TS SreT UTTRreRT, SR YT T SAATI IR YAV 97 ST 2 & Tgef g TLhTT gIar Arer
o o fRen-fAgert ux e Fa,

gt e sfiftg & § wie Sy 2o it @omr & e G off g F fefr S
st 78T &, qoriy wrql q-ave F1 &ehe, S ag wanr o enfier g S s
wfafirg & ¥ siavia smar &, & of eare § @ s,

uft it (FIR) T FA THT GO &, -EVE F FA SR F 33 wiaerd & AfAF T grAv
ARy, srafa wee TF 2o 0.33 T Afes 721 g1 AR T47 o &7 FHae g T
3o aaeafagt & arsanfed grm;

T, stra-ure it TYETHY Ud T AT ST & AT g,
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(xii)

(xiv)

(xv)

(ix)  fAufosed & ga 6t o S35 9 Hiex F sarer 781 grft 3K & 99 & sgver (o Fad T
IEH T HT q) FT FAATT 7T 0T,

(x)  Ei-STe FY 999 ST @ # 200 Hiex F A= F Ag! forar S, 200-500 Hie F H/r H
T F=0T IT T ST 647 F -9 F1< Hit ggaia ¥ g forar o wwar g,

(xi) == saTC @ F 500 HeX F T F T 7 @A, FHAA FAT AT AT F GIEAT, FAA HAT
$t afare a7 =T g 1 G s T4 a8,

(xi)y  wRefSET &7 & SE=ie afemEt, 3wy, SeeiT AT et % T Y T T F o
HY T, FET wEEwr A I A7 €99 aew & wguw FaEer afAfe w@fgd e
STTRrRoT gy wataor (deror) e, 1986 & el a=TT 7T AIHT F AT FAA,

FRETET TIT B FAL F ITAR g AAITF SATEITH FT AT ALY 3T TH AT HT GATHT FLAT
F1fRT i srqu=iia afgeme qor S| F9% F1 9 § 47 Fi= I 9 5y, aor Hrs off afgera av
B FEL, A1 I GIET AR! SATUAT,

#r=r T A T G F AT B &g [heal & grear av S ReAter F wew w7 F w7 20 He Hi
=g =7 amararer 2T ARy, A ey oft Rurfa & Fe srvaaer 500 e & w9 7L g 997
7 oo # Fcas waomt % o aw o 7 9uae enfie g, |7 @ (") afafEa, 1980

¥ st erifere efsta s it STt o i & forg @y e FE qur Tee Bty i
YerTaA ST QT AT SITUFIT; TAT T5F AT @9 TS &7 & THeA (AT hy gt g it St

foft: oifiRufafia w7 & d9eadfie &= (At agdt o, S, yamatat, gt & s e T

T T 8, FeastiE gataTe quT U oew 8 R e OT /9 UsT e wemEe g st
o Tt ) & ofier Fve am grewit & Htor i srgafa 7@t grf

IEE-IV F

27 gy BT 9 (ardereis) demmd qaR 3 §g Rar-fd

1.

I TR T AR A s ) v i
T TTEETUT g 35 ST W@ (THAT) ) A sare T (vadie) w1 R @i g
2| rferg=aT % ofefiT wHY waeA1 & forg g g

EUCERGCIE

T it e (Taeers) g fft woaEfy # gu St WX ve-aw, W W A gfa oK ae
qfEdal (araer/a=ae) % w27 ¥ g1 F e @ e § @y gu S W w
s By ST @T &1 ST YT T ITAET dqEed 3T SUeHT Iqrar i Ao @ afga

T TAtaTr F fRrg sraeT wau AT @9 2 UF SR F a1 9% fAr s e aarat
Ft srgeem § T F A Taw ditawr gREE w0 F B § deserd #@dar w1D e
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SR Y sk edtes F = F & ¥ o gfi seae 6 Do e /6y Saarg oiedy T
FexET afEda F UF THTET F1 279§ T@r S

FrédtereE g *1 Ryt

(i)

(ii)

(i)

(iv)

v)

1:25,000 THTY T YT WAAT 99 (6 If0eaT (THand) ¥ sfSa Fhar s o ser
T off 1:25,000 T9T 7w ey AE1 g At vt Rufs 7 sweme wrate daw ey
% g % forw 1:50,000 TwT+ & wraf=er #7 1:25,000 T FET Fh TART BT o aur
I At it wras fafRdert & sy g -

ELIES : 7.5 fMe X 7.5 fime

EET] : T4 e 3fgar it e i areaisT g F aqarn

GIRE IR : TAYE T ST 84

FHeFTIT AT 3 ST TR T (THUHUA)

TATATE : THAETE wEEE ft e @ osygfEs Iwrg
TR IT Ufer BENTE F STAN FKd U sad
FHTHT ST

qaiawe, a9 3fT Sterarg gfEds W@y F Fwratay s g T $-17011/8/92-3m5T-111,
ardrE 14 =, 2014 F g e Bt oft orf¥eor gra o= sare T ar nedine &
HHHT FT ITART FI Y 1:25,000 T Fw ardHrense wmfEE d@w B s,
St waeftoefiae grer s smar g

i RS T stafa oadtoa & w20 Hiex, 50 Hiex, 200 #Hiex s 500 e
& gt wr, Sl A srddfere Sfoet & oy 2, &1 R G s s o=
TS HIATAT § TG 4T SO

TS, UASITS 3T rSeitemesre €1mTel, 7or @, F7 off srdeianee gt § =9
o B0t ATt srasefta srer et ¥ wet 3 are Rregifia G s

fafre a7t &=t w1 Ffiar, srEEtarsrs srfeREaT F srqa FR S ST A
T AT ST TT St T warT B sroam

T &Y F AT s AT

(i)

(ii)

ST wT F ArEETATCT AT AT, ST AT  fhaas i g g o
T Rt aT v AT & agh 2 2

FYTH gg TATY T -FFT0 (FTHIOT) A=, SfH 1:3960 a1 =8 Feheaw §ara 92 §
AT ST Trored TR 3 I8 YT I &, i LT ATH=ET 6 &9 F w07 B srom)
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(iif)

TS, THETTer 3T =7 smseftanreeie RS Tarelt #1 Rregisa, sy gg a9 11
-FTT e ATAAT § T S s s # e deey qetE § @A
o s

4. ArEteSrE Q=Y T FATHTor

(i)

(ii)

(iif)

(iv)

(v)
(vi)
(vi)

(viii)

e AEfET § 87 A7 Y-S demr wee w9 § ffgg o areh ek
T TTEH T g aE TSAT S ' e S5 % TUTHT F STy HAT T HIATHFT
aqETe TiRafefT 7 & gaemefie &=t (Suan) a7 srSHieee-| F &= H it
T stroem O wfy Sume S G FrET gro e g St G som

1000 = Ht. ¥ arfere F #37 =7 F =L AR AR &F N, AU &7 & = FA gy AT
a1 & Fregifera foram sroam T & =i oft smdefiemsre-| 8 3 w9 § afiga o sraem

arsHfteTre St ¥, AgRT THETT F i, ITH ATAT ST, FHAr THeA & 7, T
T, Al @ 5 WEEH FTGT 8, WG R DI GHEE S S gt S
5 ZamaETT, w=, AErerT Ton® o duT % w9 syefi R s s,
fFAEaTT 4l 3T FELAT, ATR-HTE, AT SH% AvaT AT Kigd qer darew f syAeAT
2T B TE §U AT WG HHETAl Y drwreT srardg wEcat & forg fawga Feerd
T A

rEEteTrE-IV % St 8T wr gt B s i 3fE 9« geang, w9, awaiey,
¥, GTEY o qETT Y Y A7 3§ T w9 & Rgifha A s ok s el F 5w
TR & afiaor  for Sae-gras s FTaters grar YT & ST aTelt reaTat w7 AT
T s

o ST H el ThE F ST a9T At FoE 89 F1 vrse w9 F fHiega A s

T H A Frerm it s Frf w1 v w7 & gt far smoem

SwATal, THET, TATHET 99T 39 938 $T ATYET F AT T4 TAT g FTAT 5 I297 F
o arsefiemSe FremTel ¥ wwara swerdy, Fut erferwrsh, Bt TUT svw amToyE
AT ART HEF A< SHT ALTarei F FI% €T F Ut T S

st % FAmfor a7 eer HwriEeTdT S arddenedt i sea A sre aed &F
B 9T g9 Fufdreet &1 3 T weuw qur Pvem wataxeiiy A, FEEt a9r et

Tearfy % srqEre frar s Gt oft oRReR & squenfa afRemEt &1 oflg 5= #
e w8t R sToem

5. ArEdErER FreTEl 9 S=ar F gt

(i)

T T T wTET arsdterSE Y T saTasE w7 ¥ THTC FAT AT a47 THtawor (§E)

afafTT, 1986 % AETC GATT AT MET yrog By JIEd FH-gAars, gEfw fieerHy
grar ST wa a% i S
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(i)  oToE HATAT TAT AEGT F YT U SISt ¥ Hewygd AT Smow qur 36w
vataer, a9 ST SteraTg TREdH FATAT FT ATHET YIS AT ST

(i)  ergeETRT swEETeEd 1 TATaRr, a9 iR SaTy TREdT HATAy i daHTIE T4T HA O
TS, 69 97 8 HIHgUAT $Y Jadree I¢ TET SATUIT T97 ST grehidt =9mad wraied,
forelT FeTere< F HTITAT TAT SHT L & FIATAAT T U FTS SATTAT|

ArEH SIS TSIl T gALreror

(i) Hag B X HATAT TS AT €Y ST &F F IET 9T TEUT TIAFHI, AT A AT
HagATT TETT WaeH e T [ATES FGIT ST eras 99 & 7 99 areafasar & swen uw
SrEEATCSTe T FT TATI FEM)

@iy  rfem g ux Henfem st @ gafawer, a9 s swarg efadys wemea & femad
e famar s

qAA-IV "

AT G ST FIoT (Ardrsuadt) w1 gy Rer-fda

1.

T G YEuT doET diE iy qar fmtr & rfmie % frg s segr @
HETOT HCHATAT ST 9L 4T 7 ATt 3 &5 & Ao rag st 5 afafRag suefda &
STUAT FHT HT TS & ImET F T ied Friernor g S§ SIAHIed HgT S| agukia, dfaw
Fodr % for oF uaeiSe AT & o snifue R s

THIF G19 T=eT AT (ArEArsuady) §9 w3 gg ST 87 "t /99 99 F @6y § e
B ST

Tfipa g7 Teree AT 10 FT T FHa-HAT F 97 gt gda o wreT e Frr, a3
e afiEror FreHTet i SuH Suefid Fd gu A i sra

wHfreha ST TEue AT F qefi T a9 & S9rS, -0y e, ae wuw 3 st g dfs
Tt AT % ST IR STH-HT T STETET 6 FHTAAT FT FHTA T ST s uhvEd 2
T AT # I &7 7 Iuafa Ay srowr s Farw w7 A gHredt, s o & S
1T TH UHTC F AT HIAT TAT T TYETAT 6 STH-0T % FUGeFd LTI, TTehfae St o
fAraes 3 forg gt &= & Rufor anf? 3 e gefem 2

yrafis gewt afgg ot Hiqer g=Ft F1 qae G sron #1290 T e wwios et F
ERERAR

HTITT TS =1 6 FHIgEdT IeaTiid &= AT SHATE 9T T 9T AAE FT F AT q0-EAT R
frfrem sire fRfifa e sroem
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7.

10.

11.

12,

13.

14.

15.

16.

17.

18.

e v 7u ey, ST 8T q9T o SAA-giaurel (ardei=e o=l # GreHl), Sgr
FET HEAT § @0 USRI g1 8, A7 9THT €9 F it 861, adgar % i 9T ST et ar
Tfera &, ux wfiT we @ gee R s

TS T I I 8 T A ALT F¥ wAieq Sa-62E10r & FA g I9H A aqediadr qaigd
T FAeafa 3f< 987 97T ST 9T 7T gooh qReraTd e S

T % A9, S a1 A T F WTHAE SaiesE FHH T 5, BT ASAT THL T ITLFT SUTAT
3 HTEAH F FEVT ST AT AT [AECAT T STem)

&1 FHg T TATHAT G AT HGST THSH & IUHL HT HEATIAT Hgd ST FHEAT GO
T T & HEelt Thee § gee § Frg aiaee 781 s S

9 AT # I ISR e F F I FUT §7 § /g 99 ¥ 1 (15 He & qfoF i
TErs ) ST AT gt 3 A & aata & S awd g

() =, =TT aecarar st dfeqs fAmtor araft i srfema w9 S AT T S awar

=,
Lef}

(il) &g, @Teit $e-satHt 3T T FHTE Y 3= 'TARET A g i & smarfid far som

- St dareEt, Bow w5 & gaT 6T, G IS0 &K sy Set, RAeevfer, s
O SRIT 3 AT 3T T TG ITUTET 6 AT 9T a9 et ST

afdraTa: ThFT d9 THUA FroET F, WTHTE AT & AT § Fehard, GATHT ST 6 TR R
a7 7T ¥ for ofter At worrelt Iuersy FAS FTCHT ST A F TR F ATg7 e auv
Tgd YT FHraifead e Ht At g7 ¥ sy

THIHT €17 TaUR FeT §, I Argeret & w10 fHaeafia gu @t #1737 a8 97 396
AT 3 SMEed Iuay Ry S

T & YA FreT §, 7T awdl qrer gent #r 6y anfier Gt s s s wet e
& forT s dare i SToE

T (der) srferfaas, 1980 (1980 &1 69) AT avgsita (HI&) afarfagw, 1972 (1972 %1 53) &
st erfRrg e smferg @, SXferg ant, T SETET SR envETvat F erefi e AT e T
wafaor (d@zerr) sfdfiaw, 1986 (1986 #T 29) ¥ siqita wxfera &= # fft wak & fAwm
FIFHATAT T STATY 7RI &F STt

TISHT FITC FLT HHT ST AT FTAT AT DT TR H FAIGET §=AT0 A6E § I
Fremfia 78t T sTom

qAfator et afEd wiser gant av g g A aoewd 6 agais ' fF St




30

L)

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

q 4 4 4

I VR T

19. arSarsuadt gaa T o SrATeET ¥ forg 1:25,000 W F AT ¥ i Y w6 9 AGISAT R
fore 1:10,000 Toma a7 Fgwger T & wElE 7 d9Te A STt

20. T FATT TS g gl wAET B oo vaEivEEew, 39 g it 3ew s v
AT fRaT STuem

-V
TR AT F=AT e
gREsET fAEr
TRATSHT &7 AT
a7 fraEEae
EEL
g
e forg weaTe (Fafa &= =1 599 F9) 2
(i) ArEHTISTE F agd 47’
@iy wEer T T wrEHteSTe 7 Aoy # Heraw
@iy TS & ALY srHieTSe Al i Fear F A@TEr
AT T ATH
TS T q4T
TF T FFr (AT H=IT AT SHA g4
IRETSET $F aRE (F0E % H)
gREGYSET T /T
qfrsT @ T Fer
FaTfard TeeI &7 oI (/A7)
(i) arufera o st
@iy  waTt T (FE)
(ii)y  ereaTt TR (HE)
(iv) et deeme - Fatr F S (@)
(v)  erereft QST Y= F S (Fedr
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e af@sm 1 fRer (aREsm it 3ot #5159 w)
rgg/FaR AR gfawTd

(i) o1 e/ e (o Y. #)

(iy AT ST

(i) THRCHAE AT

(iv)  Eefera F97C Tt IS /a=Tad STt & AT

(v) < Tl 8 & wraene #1 fEEr

T TEHEE WEES

() off& e AT

(iy  SEF e agEtRe gerEn/fAd fi amEr

(i)  ofag $F ermar
(iv) &% &1 9RETT
IS qTaR =T ST & ITUTEn

(i) ITEIATEH 6T AdTS

(iy eSS g Y Sars ST

(i) gaTS Hr TETR

(iv)  wgers #ir HieT

(v)  EHE % AT & weg Y TR O e ST oy 4T
(vi)  OHE 5 &Y Tg | 3MSe Wise i Tgs

(viiy TR fig ox af@e & sue afgera # 1 araae
TTEIEATE & ATEAH ¥ aNfdg afgema #1 a9z 7€ § Mvew

) srrer/fReTe T =

(i) arewre fofg #f mgars

(i) wTEYETEA Ht FaTs

(iv)  smSHterTSe & Y suTa wars

(v)  gard e

(vi)  geTs Fr e

(vil)  FRTY ¥ ST TR TE ST @IS TF TTEIATET S @ars
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(viil) T % Fag ¥ e Frer &g FF
(x)  Foremor fifg o s 6t s
(x)  afeeTs, ferst, e, fuaum, a7 vd fi, 9 agd
T amERETERY ¥ e gl
()  wWEEETA
(i)  ETe = &Ry e
(i) woeTRw % forw T A HEr
(iv) &Y erar
9. A9qLy @Er
(i) s AT R
(i) e A s
(iiy  Fow & dEr
(iv)  wetewrd &t Her
(v)  EEg STHTE Rl FT e
g  Reedfieor @97
()  Freefier 6 ewar
(i) T S STer SeqraA
(iiy  TRearor fig ow afEe & suw a@ems #rareas
(iv)  afaeft s
(v) fAvemfEg
. gew R afst w e
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th March, 2019

§.0.1242(E).—Whereas by notification of the Government of India in the erstwhile Ministry of Environment
and Forests number S.0.20 (E),dated the 6™ January, 2011 (hereinafter referred to as the Island Protection Zone
Notification, 2011), the Central Government declared certain coastal stretches of Andaman and Nicobar and
Lakshadweep as the Island Protection Zone (hereinafter referred to as the IPZ), under Section 3 of Environment
(Protection) Act, 1986;

And Whereas, the Ministry of Environment, Forest and Climate Change has received representations from
Union territories (UTs) of Lakshadweep and Andaman and Nicobar, besides other stakeholders, regarding certain
provisions in the IPZ Notification, 2011 related to management and conservation of marine and coastal ecosystems,
development in coastal areas, eco-tourism, livelihood options and sustainable development of coastal communities etc;

And Whereas, various stakeholders have requested the Ministry of Environment, Forest and Climate Change to
address the concemns related to coastal environment and sustainable development with respect to the IPZ Notification,
2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a Committee under the
Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns of coastal states and Union territories and
various stakeholders, relating to the IPZ Notification 2011 and to recommend appropriate changes in the said
Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in the Ministry and
consultations have been held with various stakeholders in this regard;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 and in supersession of Island Protection Zone Notification 2011,
vide number $.0.20(E), dated the 6" January, 2011, except as respects things done or omitted to be done before such
supersession, the Central Government, with a view to conserve and protect the unique environment of coastal stretches
and marine areas, besides livelihood security to the fisher communities and other local communities in the coastal areas
and to promote sustainable development based on scientific principles taking into account the dangers of natural
hazards, sea level rise due to global warming, does hereby, declare the coastal stretches of the eight bigger oceanic
islands in Andaman and Nicobar namely, Middle Andaman, North Andaman, South Andaman, Great Nicobar,
Baratang, Havelock, Little Andaman, Car Nicobar Islands and the water area up to territorial water limits of the country,
as the Island Coastal Regulation Zone (hereinafter referred to as the ICRZ) as under:

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 200 meters on the landward
side along the sea front for Group-I Islands and 100 meters on the landward side along the sea front
for Group-II Islands.

(ii) The eight bigger oceanic islands in Andaman and Nicobar (ICRZ Islands) shall be grouped as follows:

Group-I: Islands with geographical areas >1000 sq.km such as South Andaman, Middle
Andaman, North Andaman and Great Nicobar.

Group-II: Islands with geographical areas >100 sq.km but < 1000 sq.km such as Baratang,
Little Andaman, Havelock and Car Nicobar.

Explanation,- For the purposes of this Notification, the expression “High Tide Line” means the line on
the land upto which the highest water line reaches during the spring tide, as demarcated by the
National Centre for Sustainable Coastal Management (NCSCM), Chennai in accordance with the laid
down procedures.

(iii)(@) The ICRZ shall apply to the land area between HTL to 20 meters or width of the creek, whichever is
less on the landward side along the tidal influenced water bodies that are connected to the sea and the
distance upto which development along such tidal influenced water bodies is to be regulated shall be
governed by the distance upto which the tidal effects are experienced which shall be determined based
on salinity concentration of five parts per thousand (ppt) measured during the driest period of the year
and distance up to which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Island Coastal Regional Zone Plans (hereinafter referred to as the ICRZ Plans).

(b) The distance of the ICRZ along the tidal influence water bodies, thus determined, shall be demarcated
accordingly in the Island Coastal Zone Management Plan (hereinafter referred to as the ICRZP).
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(i)

(iii)

(iv)

(c) The ICRZ boundaries along the creeks etc. as above shall however be subject to revision and final
approval of the respective ICRZ Plans as per this Notification, framed with due consultative process
and public hearing etc. and environmental safeguards enlisted therein. Till such time the ICRZ Plans
to this notification is approved, the limit of 100 meters or width of the creek whichever is less, shall
continue to apply.

Explanation: For the purposes of this sub-paragraph the expression tidal influenced water bodies
means the water bodies influenced by tidal effects from sea in the bays, estuaries, rivers, creeks,
backwaters, lagoons and ponds etc. that are connected to the sea.

(iv) The intertidal zone means the land area between the HTL and the Low Tide Line (hereinafter referred
to as the LTL).

(v) The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of sea and
the water and the bed area between LTL at the bank to the LTL on the opposite side of the bank, of
tidal influenced water bodies.

Classification of the ICRZ - For the purpose of conserving and protecting the coastal areas and marine waters,
the ICRZ area shall be classified as follows, namely:-

ICRZ-I areas are environmentally most critical and shall be further classified as under:

ICRZ-IA:

(a) The ICRZ-I A shall constitute the following ecologically sensitive areas and the geo- morphological features

which play a role in the maintaining the integrity of the coast viz.:

(i) Mangroves. In case mangrove area is more than 1000 square meters, a buffer of 20 meters along the
mangroves shall be provided and such area shall also constitute CRZ - A.

(ii)  Corals and coral reefs;
(iii) Sand Dunes;
(iv) Biologically active Mudflats;

) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other protected areas under
the provisions of Wild Life (Protection) Act, the Forest (Conservation) Actor Environment (Protection)
Act; including Biosphere Reserves;

(vi)  Salt Marshes;

(vii) Turtle nesting grounds;
(viii) Horse shoe crab’s habitat;
(ix) Sea grass beds;

(x) Seaweeds,

(xi) Nesting grounds of birds;

(xii) Areas or structures of archaeological importance and heritage sites.

(b) A detailed environment management plan shall be formulated by the Union territories for such ecologically

sensitive areas (ESAs) in respective territories, as mapped out by NCSCM, based on guidelines as contained in
Annexure-I and integrated in the ICRZ Plans.

ICRZ-I B: The CCRZ-IB shall consist of the intertidal zone i.e. the area between Low Tide Line and High
Tide Line shall constitute the ICRZ-1 B.

ICRZ-II:

(a) The ICRZ-II shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up with a
ratio of built up plots to that of total plots being more than 50% and have been provided with drainage and
approach roads and other infrastructural facilities, such as water supply and sewerage mains etc.

(b) The Land areas along the creeks or tidal influence water bodies, located in the ICRZ II shall also be
earmarked as ICRZ II and the distance upto which the ICRZ is to be reckoned as the land area between
HTL to 20 meters or width of the creek, whichever is less on the landward side along the tidal influenced
water bodies that are connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be governed by the distance upto which the tidal effects are
experienced which shall be determined based on salinity concentration of five parts per thousand (ppt)
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(v)

(vi)

(vii)

(viii)

(ix)

measured during the driest period of the year and distance up to which tidal effects are experienced shall be
clearly identified and demarcated accordingly in the Island Coastal Regional Zone Plans (hereinafter
referred to as the ICRZ Plans).

ICRZ-III: The land areas that are relatively undisturbed (viz. rural areas etc.) and those do not fall under
ICRZ-II, shall constitute ICRZ-IIL

Explanation.- 1. For Group-I Islands, the area up to 100 meter from the HTL on the landward side shall be
earmarked as the No Development Zone (NDZ).

Provided that the NDZ for development of eco-tourism activities shall be 50 m and the Andaman and Nicobar
administration shall ensure that the concerns of the fishing community are fully protected.

2. For Group-II Islands, the area up to 50 mts from the HTL on the landward side shall be earmarked as
the No Development Zone (NDZ).

Provided that the NDZ for development of eco-tourism activities shall be 20 m and the A&N administration
shall ensure that the concerns of the fishing community are fully protected.

Land area up to 20 m from the HTL, or width of the creek whichever is less, along the tidal influenced water
bodies in the CRZ ITI, shall also be earmarked as the NDZ and the distance upto which the NDZ is to be
reckoned as the land area between HTL to 20 meters or width of the creek, whichever is less on the landward
side along the tidal influenced water bodies that are connected to the sea and the distance upto which
development along such tidal influenced water bodies is to be regulated shall be governed by the distance upto
which the tidal effects are experienced which shall be determined based on salinity concentration of five parts
per thousand (ppt) measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Island Coastal Regional Zone Plans
(hereinafter referred to as the ICRZ Plans).

Note: The NDZ shall not be applicable in such areas falling within notified Port limits.

ICRZ-IV.- The ICRZ - IV shall constitute the water area and shall be further classified as under:

ICRZ- IVA.- The water area and the sea bed area between the Low Tide Line up to twelve (12) nautical miles
on the seaward side shall constitute ICRZ-IV A.

ICRZ- IVB.- ICRZ-IV B areas shall include the water area and the bed area between LTL at the bank of the
tidal influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the water
body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during the driest season
of the year.

Prohibited activities within ICRZ.- The following activities shall be prohibited, in general, within the entire
ICRZ. Exceptions to these and other permissible or regulated activities in specific ICRZ categories viz. ICRZ-1,
11, III & IV, shall however be governed by the provisions under para 5 of this Notification:

(i) destruction of corals.

(ii) mining of sand from in and around coral areas, nesting and breeding grounds of endemic and
endangered species.

(iii)  shore protection works (hard constructions) on the seaward side of the corals.
(iv)  setting up of new industries and expansion of existing industries, operations or processes.

(v)  manufacture or handling of oil, storage or disposal of hazardous substances as specified in the
notification of Ministry of Environment, Forest & Climate Change.

(vi) setting up of new fish processing units.
(vii) land reclamation, bunding or disturbing the natural course of seawater.
(viii) discharge of untreated waste and effluents from industries, cities or towns and other human settlements.

(ix) dumping of city or town wastes including construction debris, industrial solid wastes, fly ash for the
purpose of land filling.

(x) port and harbour projects in high eroding stretches of the coast.
(xi) mining of sand, rocks and other sub-strata materials.

(xii) dressing or altering active sand dunes.
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(xiii) in order to safeguard the aquatic system and marine life, disposal of plastic into the coastal waters shall
be prohibited. Adequate measures for management and disposal of plastic materials shall be undertaken

in the ICRZ.
(xiv) drawal of ground water.
4. Regulation of permissible activities in the ICRZ
(44 ICRZ-1-

() ICRZ-IA.- These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the ICRZ-I A areas, with following exceptions:

(a) Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified stretches
areas subject to such eco-tourism plan featuring in the approved ICRZ Plans as per this Notification,
framed with due consultative process/ public hearing etc. and further subject to environmental
safeguards and precautions related to the Ecologically Sensitive Areas, as enlisted in the ICRZ Plans,

(b) In the mangrove buffer, only such activities shall be permitted like laying of pipelines, transmission
lines, conveyance systems/mechanisms and construction of road on stilts etc. that are required for
public utilities.

(c) Construction of roads and roads on stilts, by way of reclamation in ICRZ-IA areas, shall be permitted
only in exceptional cases for defence , strategic purposes and public utilities, subject to a detailed
marine or terrestrial environment impact assessment or both, to be recommended by the Coastal Zone
Management Authority (CZMA) and approved by the Ministry of Environment, Forest and Climate
Change; and in case construction of such roads passes through mangrove areas or is likely to damage
the mangroves, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

(n)  ICRZ-IB.--
The activities shall be regulated or permissible in the ICRZ-1 B areas as under:
(i) Land reclamation and bunding etc. shall be permitted only for activities such as;

(a) Foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover ports for coast
guard and sea links etc.

(b) Projects for Defence, strategic and security purpose;

(c) Road on stilts, provided that such roads shall not be authorized for permitting development on the
landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as mass rapid or
multimodal transit system, construction and installation of all necessary associated public utilities and
infrastructure to operate such transit or transport system including those for electrical or electronic
signaling system, transit stopover of permitted designs; except for any industrial operation, repair and
maintenance.

(d) Measures for control of erosion.
(e) Maintenance and clearing of waterways, channels, ports and hover ports for coast guard.

(f) Measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for structure
for prevention of salinity ingress and freshwater recharge.

(ii) Activities related to waterfront or directly needing foreshore facilities such as ports and harbours, jetties, quays,
wharves, erosion control measures, breakwaters, pipelines, lighthouses, navigational safety facilities, coastal
police stations, Indian coast guard stations and the like.

(iii) Power by non-conventional energy sources and associated facilities.
(iv) Transfer of hazardous substances from ships to Ports, terminals and refineries and vice versa.

(v) Facilities for receipt and storage of petroleum products and liquefied natural gas as specified in Annexure-II,
subject to implementation of safety regulations including guidelines issued by the Oil Industry Safety
Directorate in the Ministry of Petroleum and Natural Gas, provided that such facilities are for receipt and
storage of fertilizers and raw materials required for fertilizers, like ammonia, phosphoric acid, sulphur,
sulphuric acid, nitric acid etc.
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(vi) Storage of non-hazardous cargo i.e. edible oil, fertilizers & food grains in notified Ports.

(vii)Hatchery and natural fish drying.

(viii) Existing fish processing units may utilize 25% additional plinth area for modernization purposes (only for

(ix)
(x)
(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

additional equipments and pollution control measures) subject to the following:

(a) FSI of such reconstruction not exceeding the permissible FSI permissible as per prevalent town and
country planning regulations.

(b) Additional plinth area is constructed only to the landward side.

(c) Approval of the concerned State Pollution Control Board or the Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.

Projects classified or identified as strategic, Defence related projects and Projects of Department of Atomic
Energy.

Manual mining of atomic mineral(s) notified under Part-B of First Schedule of Mines and Minerals
(Development and Regulation) Act, 1957 occurring as such or in association with one or other minerals in the
inter-tidal zone by such agencies as authorised by Department of Atomic Energy, as per mining plan approved
by the Department of Atomic Energy.

Provided that the manual mining operations are carried out only by deploying persons using baskets and hand
spades for collection of ore or mineral within the intertidal zone and as per approved mining plan, without
deploying or using drilling and blasting or Heavy Earth Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities thereto;

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water, intake water
for desalination plants etc., and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment, Forest and
Climate Change and relevant directions of Central Pollution Control Board (CPCB) or the State Pollution
Control Board (SPCB) or the Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction ocean observation platforms, movement and associated
facilities.

Salt harvesting and associated facilities.

Desalination plants and associated facilities.

Mining of sand for construction purposes:

Provided that the mining of sand shall be permitted by Andaman and Nicobar CZMA in identified non-eco
sensitive and approved sites, as identified by Institute of Ocean Management (IOM), Chennai, subject to the
following, namely:-

(a) the mining plans shall stipulate sufficient safeguards to prevent damage to the sensitive coastal eco-system
including corals, turtles, crocodiles, bird nesting sites and other protected areas.

(b) total quality of sand to be mined shall be fixed taking into consideration the order of Hon’ble Supreme
Court, dated 7" May, 2002 in Writ Petition (Civil No.2002 of 1995).

(c) the sand mining shall be monitored by a constituted Committee by the Lieutenant Governor of Andaman
and Nicobar comprising of (1) Chief Secretary, Andaman & Nicobar, (2) Secretary, Department of
Environment, (3) Secretary, Department of Water Resources, (4) Secretary, Andaman and Nicobar Public
Works Department, (5) Representative from the Regional Office of Ministry of Environment, Forest and
Climate Change, Bhubaneshwar and (6) Representative of an NGO based at Andaman and Nicobar,

ICRZ-II
Activities as permitted in ICRZ-I B, shall also be permissible in ICRZ-II, as applicable.
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(i)

(ii1)

(iv)

(v)

(vi)

(vii)

(viii)

V)
(a)
(b)

Construction of buildings for residential purposes, schools, hospitals, institutions, offices, public places etc.
shall be permitted only on the landward side of the existing road, or on the landward side of existing authorized
fixed structures; provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning regulations as
applicable from time to time, and the norms for the Floor Space Index or Floor Area Ratio prevailing as on the
date of this notification in the official gazette, and in the event that there is a need for amendment of the FSI
after the date of publication of this notification in the official Gazette, the Urban Local Body or the Union
territory Administration shall approach the Ministry of Environment, Forest and Climate Change through the
concerned Union territory Coastal Zone Management Authority (CZMA) and the concemed CZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its views in the
matter, and the NCZMA shall thereafter examine various aspects like availability of public amenities,
environment protection measures, etc. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the solid Wastes are handled as per
respective Solid Waste Management Rules and no untreated sewage is discharged on the coast or coastal
waters.

Reconstruction of authorized buildings shall be permitted, without change in present land use, subject to the
local town and country planning regulations as applicable from time to time, and the norms for the Floor Space
Index or Floor Area Ratio, prevailing as on the date of this Notification. and in the event that there is a need for
amendment of the FSI after the date of publication of this notification in the official Gazette, the Urban Local
Body or the Union territory Administration shall approach the Ministry of Environment, Forest and Climate
Change through the concerned Union territory Coastal Zone Management Authority (CZMA) and the
concerned CZMA shall forward the proposal to the National Coastal Zone Management Authority (NCZMA)
with its views in the matter, and the NCZMA shall thereafter examine various aspects like availability of public
amenities, environment protection measures, etc. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the solid Wastes are handled as per
respective Solid Waste Management Rules and no untreated sewage is discharged on the coast or coastal
waters.

Development of vacant plots in designated areas for construction of beach resorts/hotels/tourism development
projects subject to the conditions or guidelines at Annexure-III

Temporary tourism facilities shall be permissible in the beaches which shall only include shacks, toilets or
washrooms, change rooms, shower panels; walk ways constructed using interlocking paver blocks and the like,
drinking water facilities, seating arrangements, facilities associated for water sports activities etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the approved ICRZ Plan as
per this Notification, framed with due consultative process and public hearing etc. and further subject to
maintaining a minimum distance of 10 meters from HTL for setting up of such facilities and environmental
safeguards enlisted in the ICRZ Plans.

Construction or repairs of infrastructure facilities for Marine Coastal Police Stations may be permitted on a case
to case basis by CZMA.

Mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals (Development
and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or other minerals by such
agencies as authorised by the Department of Atomic Energy, Government of India, as per mining plan by the
Atomic Mineral Directorate for Exploration and Research.

ICRZ-II:
Activities as permitted in ICRZ-I B, shall also be permissible in ICRZ-III, as applicable.
Regulation of activities in the NDZ: Following activities shall be permitted or regulated in the NDZ.-

i) no construction shall be permitted within NDZ in ICRZ-III, except for repairs or reconstruction of
existing authorized structure not exceeding existing Floor Space Index, existing plinth area and existing
density; for permissible activities under the notification including facilities essential for activities and
construction/reconstruction of dwelling units of traditional coastal communities including fisher folk,
incorporating necessary disaster management provisions and proper sanitation arrangements.

(i) agriculture, horticulture, gardens, pastures, parks, playfields and forestry.
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(©

(@)

(e)

(VD

@)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

construction of dispensaries, schools, public rain shelter, community toilets, bridges, roads, provision of
facilities for water supply, drainage, sewerage, crematoria, cemeteries and electric sub-station which are
required for the local inhabitants may be permitted on a case to case basis by CZMA. -

construction of units or auxiliary thereto for domestic sewage, treatment and disposal with the prior
approval of the concerned Pollution Control Board or Committee.

facilities required for local fishing communities such as fish drying yards, auction halls, net mending
yards, traditional boat building yards, ice plant, ice crushing units, fish curing facilities and the like;

wherever there is a national or state highway passing through the NDZ of ICRZ-III areas, temporary
tourism facilities such as toilets, change rooms, drinking water facility and temporary shacks can be
taken up on the seaward side of the road.

on landward side of such roads in the NDZ, Resorts / hotels and associated tourism facilities shall be
permitted. Such facilities shall, however, be permitted only subject to the incorporation of tourism plan
in the approved ICRZ Plans as per this Notification and the conditions / guidelines at Annexure-III, as
applicable.

temporary tourism facilities shall be permissible in the NDZ and beaches in the ICRZ-III areas and such
temporary facilities shall only include shacks, toilets or washrooms, change rooms, shower panels; walk
ways constructed using interlocking paver blocks and the like, drinking water facilities, seating
arrangements, facilities associated for water sports activities etc. and such facilities shall however be
permitted only subject to the tourism plan featuring in the approved ICRZ Plan as per this Notification
framed with duc consultative process and public hearing etc. and further subject to maintaining a
minimum distance of 10 meters from HTL for setting up of such facilities and environmental safeguards
enlisted in the ICRZ Plans.

mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals
(Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or
other minerals by such agencies as authorised by the Department of Atomic Energy, Government of
India, as per mining plan by the Atomic Mineral Directorate for Exploration and Research.

For ICRZ-III Areas beyond the NDZ, activities shall be permissible and regulated as under:

@

(i)

(iii)

(iv)

)

development of vacant plots in designated areas for construction of beach resorts or hotels or tourism
development projects subject to the conditions / guidelines at Annexure-III;

construction or reconstruction of dwelling units so long it is within the ambit of traditional rights and
customary uses such as existing fishing villages etc. Building permission for such construction or
reconstruction will be subject to local town and country planning rules with an overall height of
construction not exceeding nine meters and with only two floors (ground + one floor);

the local communities including fishermen can be permitted to facilitate tourism through ‘home stay’
without changing the plinth area/ design or facade of the existing houses.

construction of public rain shelters, community toilets, water supply drainage, sewerage, roads and bridges
etc.

Construction or repairs of infrastructure facilities for Marine Coastal Police Stations may be permitted on a
case to case basis by CZMA.

Drawing of groundwater and construction related thereto shall be prohibited within 200 meters of HTL except
for the use of local communities in areas inhabited by them. In the areas between 200 meters - 500 meters of
the HTL, groundwater withdrawal can be permitted only through manual means from ordinary wells for
drinking, horticulture, agriculture and fisheries etc. where no other source of water is available. Restrictions for
such drawal may be imposed by the designated Authority by UT administration in the areas affected by sea
water intrusion.

Mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals (Development
and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or other minerals by such
agencies as authorised by the Department of Atomic Energy, Government of India, as per mining plan by the
Atomic Mineral Directorate for Exploration and Research.

ICRZ-IV.- Activities shall be permitted and regulated in the CRZ IV areas as under:

Traditional fishing and allied activities undertaken by local communities.

Land reclamation and bunding etc. to be permitted only for activities such as;
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(a) Foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea links and hover ports
for coast guard etc.

(b) Projects for Defence, strategic and security purpose including Coast Guard.

(¢) Measures for control of erosion.

(d) Maintenance and clearing of waterways, channels and ports.

(e) Measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for structure
for prevention of salinity ingress and freshwater recharge.

(iii)  Activities related to waterfront or directly needing foreshore facilities such as ports and harbours, jetties, quays,
wharves, erosion control measures, breakwaters, pipelines, navigational safety facilities, and the like.

(iv)  Power by non-conventional energy sources and associated facilities.

(v) Transfer of hazardous substances from ships to Ports.

(vi)  Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.

(vii)  Facilities for discharging treated effluents into the water course.

(viii) Projects classified as Strategic and Defence related projects including coast guard coastal security network.

(ix)  Projects of Department of Atomic Energy.

(x)  Exploration and extraction of oil and natural gas and all associated activities and facilities thereto;

(xi) Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such or in association with other
mineral(s) and of such associated mineral(s).

(xii)  Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water and outfall for
discharge of treated wastewater or cooling water from thermal power plants. Foreshore requiring facilities for
transport of raw materials, facilities for intake of cooling water and outfall for discharge of treated wastewater
or cooling water from thermal power plants, in conformity with the environmental standards notified by
Ministry of Environment, Forest and Climate Change and relevant directions of Central Pollution Control
Board (CPCB) or the State Pollution Control Board (SPCB) or the Pollution Control Committee (PCC), as the
case may be.

(xiii) Pipelines, conveying systems including transmission lines.

(xiv)  Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement and associated

facilities.

5. Island Coastal Regulation Zone Plan (ICRZP):

®

(i)

(iii)(a)

i)

The Andaman and Nicobar administration shall revise or update their respective island coastal regulation zone
plan (ICRZP) framed under IPZ Notification, 2011, as per provisions of this Notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest. All the project activities
attracting the provisions of this Notification shall be required to be appraised as per the updated ICRZ Plans to
this Notification. Until and unless the plans are so revised or updated, provisions of this Notification shall not
come in force and the plans as per provisions of IPZ Notification, 2011 shall continue to be followed for
appraisal and CRZ clearance to such projects;

The ICRZ Plans may be prepared or updated by engaging reputed and experienced scientific institution(s) or
the agencies including the National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the concerned
stakeholders;

Draft plans shall be prepared in 1:25,000 scale map identifying and classifying the ICRZ areas within the
respective territories in accordance with the guidelines given in Annexure-IV of the notification, which involve
public consultation;

(b) All developmental activities listed in this notification shall be regulated by the Union Territory
Administration, the local authority or the concerned CZMA within the framework of such approved ICRZ
plans, as the case may be, in accordance with provisions of this notification;

The draft plans shall be submitted to the A&N CZMA for appraisal, including appropriate consultations, and
recommendations in accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986;
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(v)
(vi)

(iii)

(iv)

)

(vi)

()

The Ministry of Environment, Forest and Climate Change shall thereafter consider and approve the plans;

The ICRZ Plans shall not normally be revised before a period of five years after which, the concerned Union
territory administration may consider undertaking a revision.

Areas requiring special consideration: Small Islands of Andaman Islands and Nicobar and
Lakshadweep:

All the smaller Islands in Andaman and Nicobar and Lakshadweep, other than those listed under the ICRZ
categories, shall also be covered under this Notification.

These smaller islands shall be managed through the respective Integrated Island Management Plans (hereinafter
referred to as the IIMP). Integrated Island Management Plans (IIMPs) shall be formulated by respective Union
territory administration for all such Islands as per guidelines contained in Amnexure-IV, and submitted to
Ministry of Environment, Forest and Climate Change for approval at the earliest. Until and unless the IIMPs
are framed, provisions of this Notification shall not come in force and the IIMPs as per provisions of IPZ
Notification 2011 shall continue to be followed.

In view of the unique coastal systems and space limitations in these islands, a No Development Zone (NDZ) of
20 meters from the HTL on the landward side shall uniformly apply to such islands and activities shall be
regulated as under:

(a) Existing dwelling units of local communities of these islands may be repaired or reconstructed within 20
meters from the HTL and however, no new construction shall be permitted.

(b) Foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing processing by
traditional methods, boat building yards, ice plant, boat repairs and the like, may be taken up in NDZ limits
subject to due environmental safeguards.

(c) Activities in the Coastal Water areas, inter-tidal zone and ecologically sensitive areas shall be permitted or
regulated as in the ICRZ-I and ICRZ-IV areas under Para 4 of this Notification.

(d) Development in these Islands beyond 20 meters of HTL shall be governed by the respective IIMPs and
local regulations, as applicable.

ICRZ clearance for permissible or regulated activities- Delegations

All permitted or regulated project activities attracting the provisions of this notification shall be required to
obtain ICRZ clearance prior to their commencement.

All development activities or projects in ICRZ-I and ICRZ-IV areas, which are regulated and permissible as per
this notification, shall be dealt with by the Ministry of Environment, Forest and Climate Change for clearance,
based on the recommendation of the concerned CZMA.

For all other permissible and regulated activities as per this Notification, which fall purely in ICRZ-II and
ICRZ-III areas, the ICRZ clearance shall be considered by the concerned CZMAs. Such projects in ICRZ -1
and III, which also happen to be traversing through ICRZ-I and/or ICRZ-IV areas, ICRZ clearance shall,
however be considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the CZMA.

Projects or activities which attract the provisions of this Notification as also the provisions of EIA Notification
2006, shall be dealt with for a composite Environmental and ICRZ clearance under EIA Notification 2006 by
the concerned approving Authority, based on recommendations of concerned CZMA, as per delegations i.e.,
State Environmental Impact Assessment Authority (hereinafter referred to as the SEIAA) for category ‘B’
projects and by the Ministry of Environment, Forest and Climate Change for category ‘A’ projects respectively.

In case of building and construction projects with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, these shall be approved by the concerned local Union
Territory Planning Authorities in accordance with this notification, after obtaining recommendations of the
CZMA.

Only for self-dwelling units up to a total built up area of 300 sq. meters, approval shall be accorded by the
concerned local Authority, without the requirement of recommendations of the CZMA. Such authorities shall,
however, examine the proposal from the perspective of this Notification, before according approval.

Procedure for ICRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned Union territory Coastal
Zone Management Authority for seeking prior clearance under the ICRZ Notification:
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(ii)

(iii)

(iv)

)

(a) Project summary details as per Annexure-V of the notification.

(b) Rapid EIA Report including marine and terrestrial component, as applicable, except for building
construction projects or housing schemes.

(c¢) Comprehensive EIA with cumulative studies for projects, (except for building construction projects or
housing schemes with built-up area less than the threshold limit stipulated for attracting the provisions of
the EIA Notification) if located in low and medium eroding stretches, as per the ICRZP to this notification.

(d) Risk Assessment Report and Disaster Management Plan except for building construction projects or
housing schemes with built-up area less than the threshold limit stipulated for attracting the provisions of
the EIA Notification.

(e) ICRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of Environment,
Forest and Climate Change vide its Office order number J-17011/8/92-IA-III dated 14" March 2014using
the demarcation of the HTL or LTL, as carried out by NCSCM.

(f) Project layout superimposed on the above map duly indicating the project boundaries and the ICRZ
category of the project location as per the approved ICZMP of this Notification.

(g) The ICRZ map normally covering 7km radius around the project site also indicating the ICRZ-], II, III and
IV areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or NOC from the concerned State Pollution Control Boards or Union Territory
Pollution Control Committees for the projects involving treated discharge of industrial effluents and
sewage. In case prior consent of Pollution Control Board or Pollution Control Committee is not obtained,
the same shall be ensured by the proponent before the start of the construction activity of the project,
following the clearance under this Notification.

The Andaman and Nicobar CZMA shall examine the documents as in (i) above, in accordance with the
approved ICRZ Plan or IIMP, as the case may be, and in compliance with ICRZ notification and make
recommendations within a period of sixty days from date of receipt of complete application as under:-

(a) For the projects or activities also attracting the EIA Notification, 2006, the CZMA shall forward its
recommendations to the Ministry of Environment, Forest and Climate Change or SEIAA for category ‘A’
and category ‘B’ projects respectively, to enable according a composite clearance under the EIA
Notification:

Provided that, even for such Category ‘B’ projects located in ICRZ-I or ICRZ-IV areas, final
recommendation for ICRZ clearance shall be made only by Ministry of Environment, Forest and Climate
Change to the concerned SEIAA to enable it accord a composite EC and ICRZ clearance to the proposal.

(b) ICZMAs shall forward their recommendations to the Ministry of Environment, Forest and Climate Change
for the projects/activities not covered in the EIA notification, 2006, but attracting ICRZ Notification and
located in ICRZ-I or ICRZ-IV areas.

(c) Projects or activities not covered in the EIA notification, 2006, but attracting ICRZ Notification and
located in ICRZ-II or ICRZ-III areas shall be considered for clearance by the concerned ICZMA within
sixty days of the receipt of the complete proposal from the proponent.

(d) In case of construction projects attracting CRZ Notification but with built-up area less than the threshold
limit stipulated for attracting the provisions of the EIA Notification 2006, CZMAs shall forward their
recommendations to the Union territory planning authorities, to facilitate granting approval by such
authorities.

The Ministry of Environment, Forest and Climate Change, shall consider complete project proposals for
clearance under the ICRZ Notification, based on the recommendations of the ICZMA, within a period of
sixty days.

In case the ICZMAs are not in operation due to their reconstitution or any other reasons, then it shall be
responsibility of the Department of Environment in the Union territory Administrations, who are the custodian
of the ICRZ Plans or IIMPs, to provide comments and recommend the proposals in terms of the provisions of
the said notification.

(a) The clearance accorded to the projects under this notification shall be valid for a period of seven
years, provided that the construction activities are completed and the operations commence within seven years
from the date of issue of such clearance.

(b) The validity may be further extended for a maximum period of three years, provided an application is
made to the concerned authority by the applicant within the validity period, along with recommendation
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for extension of validity of the clearance by the concerned Union Territory Coastal Zone Management
Authority.

(vi) Post clearance monitoring:-

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports in respect of the
stipulated terms and conditions of the environmental clearance in hard and soft copies to the regulatory
authority(s) concerned, on 1% June and 31 December of each calendar year and all such compliance
reports submitted by the project proponent shall be published in public domain and its copies shall be
given to any person on application to the concerned CZMA.

(b) The compliance report shall also be displayed on the website of the concemed regulatory authority.

(vii)  To maintain transparency in the working of the CZMAs, it shall be the responsibility of the CZMA to create a
dedicated website and post the agenda, minutes, decisions taken, clearance letters, violations, action taken on
the violations and court matters including the Orders of the Hon'ble Court as also the approved ICRZ Plans or
IIMPs of the respective Islands of the Union territory.

9. Enforcement of the ICRZ Notification:

(i) For the purpose of implementation and enforcement of the provisions this notification and compliance with
conditions stipulated there under, the powers either original or delegated are available under the Environment
(Protection) Act, 1986 with the Ministry of Environment, Forest and Climate Change, and the Union territory
Administration, NCZMA and SCZMAs;

(ii) The composition, tenure and mandate of NCZMA and State Government or the Union territory CZMAs have
already been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders of
Hon'ble Supreme Court in Writ Petition 664 of 1993;

(iii) The Union territory CZMAs shall primarily be responsible for enforcing and monitoring of this notification and
to assist in this task, the Union Territory shall constitute district level Committees under the Chairmanship of
the District Magistrate concerned comprising at least three representatives of local traditional coastal
communities including from fisherfolk;

(iv) The Union territory administration may consider further delegation of the enforcement of this notification to
the level of respective District Magistrates;

) The dwelling units of the traditional coastal communities including fisher folk as were permissible under the
provisions of the IPZ notification, 2011, but which have not obtained formal approval from concerned
authorities under the aforesaid notification shall be considered by the respective Union territory CZMAs and
the dwelling units shall be regularized subject to the following condition, namely:-

() these are not used for any commercial activity.

(b) these are not sold or transferred to non-traditional coastal community.

[F.No.12-14/2018-IA-III]
RITESH KUMAR SINGH, It. Secy .
Annexure-I
CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ESAs

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features play a vital role in
maintaining the functions of the coast. Mangroves, beaches, coral reefs etc., aid in controlling coastal erosion, shoreline
change, saltwater intrusion and also serve as natural defence against coastal hazards such as storm surges, cyclones and
tsunamis. The ESAs maintain the biological integrity of the coast by providing direct and indirect ecosystem services to
the coastal livelihood. In addition, several invaluable archaeological and heritage sites are also located along the coast.
Hence conservation and protection of the above areas/ features/ sites become necessary.

1. General measures
(i) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(ii) The State/UT Governments through the authorized agencies shall prepare CZMP as per the guidelines
contained in the Notification highlighting the conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMPs.
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Specific conditions shall be adopted for the conservation, protection and management of each of the ESAs as under:-
A. Mangroves:
() Mangroves declared as forest under Forest Conservation Act, 1980:

Notwithstanding anything contained in this notification, such mangroves declared by the concerned UT
Administrations or the Central Government as forest land under the Forest (Conservation) Act, 1980 shall
attract the provisions of the Forest (Conservation) Act, 1980 only.

(i) Mangroves not declared under Forest (Conservation) Act, 1980.

(a) Mangroves in Government land shall be protected based on a detailed plan to be prepared by the
concerned State/UT Governments. In case the mangrove area is more than 1000 sq m, a buffer of 20 m
along the periphery of mangrove area shall be provided. This buffer zone of 20 m may be utilized for
public facilities for developing parks, research facilities related to mangrove biodiversity, facilities for
conservation and the like.

(b) Mangroves in private land will not require a buffer zone.

B. Corals and coral reefs and associated biodiversity:
(i) Destruction of coral and coral reefs and the surroundings is a prohibited activity.
(ii) All coral and coral reefs shall be protected except for those small quantities required for research
purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognized research institutions wherever
required for regeneration after obtaining necessary approvals under Wildlife (Protection) Act 1972,

(iv) The dead and/or destroyed coral areas shall be taken up for rejuvenation and rehabilitation. The
conservation and protection of corals and coral reefs shall be taken up as follows:

(a) Active and live coral and coral reefs identified and delineated shall be declared and notified as ESA
under Environment (Protection) Act 1986.

(b) It shall be ensured that no activities that are detrimental to the health of corals, coral reefs and its
associated biodiversity such as mining, effluent and sewage discharge, dredging, ballast water
discharge, ship washings, fishing other than traditional non-destructive fisheries, construction
activities and the like are taken up in and around the coral areas.

G The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other protected areas
declared under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972), the Forest (Conservation) Act
1980 (69 of 1980) or Environment (Protection) Act 1986 (29 of 1986); including Biosphere Reserves would be
conserved and protected as follows:

(i) Conservation and protection of the above listed areas shall be as per the provisions of the respective
Acts/notifications/guidelines.

(iii) Efforts shall be made to increase the forest area in the coastal region in order to prevent loss of life and
property from increased storms, tides and floods.

(iv) The concerned Union territory administration shall provide for adequate funds for such measures to
undertake shelter belt plantation or bio-shields with planting material suitable to the location.

D. Salt marshes:
The conservation and protection of salt marshes shall be as follows:

(i) The salt marsh areas shall be conserved and protected and efforts shall be made to promote the endemic
biodiversity in the salt marshes.

(ii) Only those activities required for overhead conveying or transmission of cables and underground laying of
transmission line cables and so on, shall be permissible.

(iii) Traditional fishing is permissible in salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas could be considered subject to adhering to strict
norms laid down in the guidelines.

) Certain salt marshes which have less biodiversity, identified by NCSCM, Chennai and demarcated in
ICRZ Plan can be considered for salt pan activities.
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E. Turtle nesting grounds shall be protected and conserved as follows:

@

(i)

(1ii)

@

(ii)
G.

®

(i)

(iii)

Turtle nesting grounds identified by the concerned UT shall be protected as per Wildlife (Protection) Act ,
1972.

No activities shall be permitted in and around the turtle nesting ground including those causing light and sound
pollution except for those required for conservation and protection of these sites.

Strict management plans for protecting the turtle nesting grounds shall be undertaken and implemented by the
concerned State/UT Authorities.

Horse shoe crab’s habitat shall be protected and conserved as follows:

The habitat identified shall be taken up for conservation and protection.

No activities shall be taken up in and around these habitats which affect the horse shoe crab ecosystem.
Sea grass beds shall be protected and conserved as follows:

Identified sea grass beds shall be conserved and protected.

No developmental activities that have adverse effect on the sea grass bed shall be undertaken.

Efforts shall be made to propagate sea grass beds along the coastal waters where ever possible by States/UTs as
it acts as a carbon sink.

H. Nesting grounds of birds shall be protected and conserved as follows:

' @

(ii)

()

(ii)

(iii)

The nesting ground of birds including their local migratory route shall be protected. No developmental
activities which have adverse impact on the nesting grounds and the migratory routes shall be undertaken
including construction of wind mills, transmission lines and the like in the locality.

Efforts shall be made to increase the forest cover and mangrove cover including enriching the biodiversity of
salt marsh and other coastal water bodies so as to provide for suitable habitat for the avifauna.

Geo-morphologically Important Zones shall be protected and managed as follows:
Sand dunes identified shall be conserved and protected as follows:
(a) Sand dunes identified shall be notified under Environment (Protection) Act, 1986;

(b) No developmental activities be permissible except for providing eco-friendly temporary tourism facilities
on stilts such as walkways, tents and the like;

(c) Mining of sand from sand dunes is a prohibited activity except for the removal of rare earth minerals with
proper replenishment using the tailings or other suitable sand;

(d) No activities on the sand dunes shall be taken up that would lead to erosion/destruction of sand dunes;
(e) Afforestation, if any, on the sand dunes shall be done only with native flora;

(f) The States/UTs shall prepare management plans for the demarcated sand dunes.

Sandy beaches:

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with proper replenishment
using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of beach in the
neighbourhood is predicted, necessary beach nourishment to compensate for the losses shall be undertaken
by the project authorities and its long term maintenance shall be ensured by them.

(c) The States/UTs shall prepare management plans for the demarcated beaches.
Biologically active Mudflats:

(a) Biologically active mudflats will be identified by NCSCM, Chennai in association with the UT
administration.

(b) The UT administartion shall prepare management plans for such demarcated biologically active mudflats.
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J. Areas or structures of archaeological importance and heritage value sites:

(i) Union territory archaeological agencies shall be responsible for conservation and protection of all
archaeological structures and heritage sites identified by Archaeological Survey of India, as per the provisions
of the respective Acts/notifications/guidelines.

(i1)  No activities that are detrimental to the identified areas or structures of archaeological and heritage value shall
be permitted.

(iii) It shall be ensured that these structures or areas are preserved and activities undertaken without changing the
fagade/plinth of such structures. Such structures could be considered for use in accordance with the relevant
norms after undertaking careful designing of the interiors without changing the exterior architectural design of

the structure.
Annexure-IT
List of petroleum and chemical products permitted for storage in ICRZ, except in ICRZ-IA
(i) Crude oil;
(ii) Liquefied Petroleum Gas;
(iii) Motor spirit;
(iv) Kerosene;
(v) Aviation fuel;
(vi) High speed diesel;
(vii) Lubricating oil;
(viii)  Butane;
(ix) Propane;
(x) Compressed Natural Gas;
(xi) Naphtha;
(xii) Fumace oil;
(xiii)  Low Sulphur Heavy Stock;
(xiv)  Liquefied Natural Gas;
(xv) Fertilizers and raw materials for manufacture of fertilizers;
(xvi)  Acetic acid;
(xvii) Mono ethylene glycol;
(xviii) Paraxylene;
(xix)  Ethane;
(xx) Butadine;
(xxi)  Methanol;
(xxdi) Caustic;
(xxiii) Bitumen.
Annexure-I11

Guidelines for development of Beach Resorts or Hotels or Tourism Development Projects on the designated
ICRZ areas

1. ICRZ-II

Construction of beach resorts or hotels in designated areas of ICRZ-II for occupation of tourist or visitors shall be
subject to the following conditions, namely:-

(i)  Construction shall be permitted only to the landward side of an existing road or existing authorized fixed
structures.
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(ii) Live fencing and barbed wire fencing with vegetative cover may be allowed around private properties subject
to the condition that such fencing shall in no way hamper public access to the beach;
(iii) No flattening of sand dunes shall be carried out;
(iv) No permanent structures for sports facilities shall be permitted except the construction of goal posts, net posts
and lamp posts;
(v)  Construction of basement may be allowed subject to the condition that no objection certification is obtained

(vi)

(vii

from the concerned Ground Water Authority to the effect that such construction will not adversely affect fee
flow of groundwater in that area;

The concerned Ground Water Authority shall take into consideration the guidelines issued by Central
Government before granting such no objection certificate;

The quality of treated effluents, solid wastes, emissions and noise levels and the like, from the project area
must conform to the standards laid down by the competent authorities including the Central or State Pollution
Control Board and under the Environment (Protection) Act, 1986;

(viii) Necessary arrangements for the treatment of the effluents and solid wastes must be made and it must be ensured

(ix)

2.

that the untreated effluents and solid wastes are not discharged into the water or on the beach; and no effluent
or solid waste shall be discharged on the beach;

If the project involves diversion of forestland for non-forest purposes, clearance as required under the Forest
(Conservation) Act, 1980 shall be obtained and the requirements of other Central and State laws as applicable
to the project shall be met with; and approval of the State or Union territory Tourism Department shall be
obtained.

ICRZ-III

Construction of beach resorts or hotels in designated areas of ICRZ- III for occupation of tourists or visitors shall be
subject to the following conditions, namely:-

@

(i)
(iii)

‘ (iv)

)

(vi)

(vii)

Live fencing and barbed wire fencing with vegetative cover may be allowed around private properties
subject to the condition that such fencing shall in no way hamper public access to the beach;

No flattening of sand dunes shall be carried out;

No permanent structures for sports facilities shall be permitted except construction of goal posts, net posts
and lamp posts;

Construction of basement may be allowed subject to the condition that no objection certification is
obtained from the Ground Water Authority to the effect that such construction will not adversely affect fee
flow of groundwater in that area;

The Ground Water Authority shall take into consideration the guidelines issued by Central Government
before granting such no objection certificate;

Though no construction is allowed in the no development zone for the purposes of calculation of Floor
Space Index, the area of entire plot including the portion which falls within the no development zone shall
be taken into account;

The total covered area on all floors shall not exceed 33 percent of the plot size i.e., the Floor Space Index
shall not exceed 0.33 and the open area shall be suitably landscaped with appropriate vegetal cover;

(viii)  The construction shall be consistent with the surrounding landscape and local architectural style;

(ix)

(x)

(xi)

(xii)

The overall height of construction up to the highest ridge of the roof, shall not exceed 9metres and the
construction shall not be more than two floors (ground floor plus one upper floor);

Groundwater shall not be tapped within 200 meter of the High Tide Line; within the 200 meter 500 meter
zone it can be tapped only with the concurrence of the Central or Union territory Ground Water Board,

Extraction of sand, leveling or digging of sandy stretches, except for structural foundation of building or
swimming pool, shall not be permitted within 500 metres of the High Tide Line;

The quality of treated effluents, solid wastes, emissions and noise levels and the like, from the project area
must conform to the standards laid down by the competent authorities including the Central Pollution
Control Board or UT Pollution Control Committee and under the Environment (Protection) Act, 1986;

(xiii)  Necessary arrangements for the treatment of the effluents and solid wastes must be made and it must be

ensured that the untreated effluents and solid wastes are not discharged into the water or on the beach; and
no effluent or solid waste shall be discharged on the beach;
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(xiv)  To allow public access to the beach, at least a gap of 20metres width shall be provided between any two
hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(xv) If the project involves diversion of forestland for non-forest purposes, clearance as required under the
Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and Union
territory laws as applicable to the project shall be met with; and approval of the State or Union territory
Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in ecologically sensitive areas (such as marine
parks, mangroves, coral reefs, breeding and spawning grounds of fish, wildlife habitats and such other area as
may be notified by the Central or Union territory administration.

Annexure -IVA
GUIDELINES FOR PREPARATION OF ISLAND COASTAL REGULATION ZONE (ICRZ) PLANS
1. Demarcation of High Tide Line and Low Tide Line

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM shall be applicable
for all purposes under this Notification.

2. Hazard Line:

A ‘Hazard line’ being demarcated by the Survey of India (SOI) taking into account the extent of the flooding
on the land area due to water level fluctuations, sea level rise and shoreline changes(erosion/accretion)
occurring over a period of time. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to reduce the
vulnerability of the coastal communities and ensuring sustainable livelihood, while drawing the CZMPs, the
land use planning for the area between the Hazard line and HTL shall take into account such impacts of climate
change and shoreline changes.

3. Preparation of ICRZ Maps

(1) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever 1:25,000
maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of base map
preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(i1) ICRZ Maps of scale 1:25,000 shall be got prepared by any of the agencies identified by the
MoEF&CC vide its Office order number J-17011/8/92-IA-III dated 14" March 2014 using the
demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 m, 50 m, 200 m and 500 m from HTL respectively, as
applicable in various ICRZ categories, shall be demarcated and transferred to the ICRZ Maps

(iv) HTL, LTL and ICRZ boundaries, as applicable, shall also be demarcated in the ICRZ maps along the
banks of tidal influenced inland water bodies.

) Classification of different coastal zones shall be done as per the ICRZ notification and Standard
national or international colour codes shall be used.

3. Local level ICRZ Maps

(i) Local level ICRZ Maps are for the use of local bodies and other agencies to facilitate implementation of
the ICRZ Plans

(ii) Cadastral (village) maps in 1:3960 or the nearest scale, as available with revenue authorities shall be used
as the base maps.

(iii) HTL, LTL, other ICRZ regulatory lines shall be demarcated in the cadastral maps and classifications shall
be transferred into local level CZM maps.

68
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4,

6.

Classification of ICRZ areas

(i) The ICRZ Maps shall clearly demarcate the land use plan of the area and map out the Ecologically
Sensitive Areas (ESAs) or the ICRZ-IA areas as per mapping made available by NCSCM to coastal State
and Union territory administrations. All such ESAs shall be appropriately demarcated with colour codes.

(ii) Buffer zone along mangrove areas of more than 1000sq mts. shall be stipulated with a different colour
distinguishing from the mangrove area. The buffer zone shall also be classified as ICRZ-I area.

(iii) In the ICRZ areas, the fishing villages, common properties of the fishermen communities, fishing jetties,
ice plants, fish drying platforms or areas infrastructure facilities of fishing and local communities such as
dispensaries, roads, schools, and the like, shall be indicated on the cadastral scale maps. States shall
prepare detailed plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster preparedness.

(iv) The water areas of ICRZ-IV shall be demarcated and clearly demarcated if the water body is sea, lagoon,
backwater, creek, bay, and estuary and for such classification of the water bodies the terminology used by
Naval Hydrographic Office shall be relied upon.

) The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.
(vi) The existing authorized developments on the seaward side shall be clearly demarcated.

(vii)  The features like cyclone shelters, rain shelters, helipads and other infrastructure including road network
may be clearly indicated on the ICRZ Plans for the purpose of rescue and relief operations during
cyclones, storms, tsunami and the like.

(vili)  Construction of buildings or other activities shall be permitted under the ICRZPs provided adequate
arrangements are made for proper management and disposal of solid and liquid wastes in accordance with
the environmental standards, rules and statutes etc. Under no circumstances, untreated effluents shall be
disposed of in the coastal waters.

Public consultations on the ICRZ Plans

(i) The draft ICRZPs prepared shall be given wide publicity and suggestions and objections received in
accordance with the Environment (Protection) Act, 1986. Public hearing shall be held at district level by
the concerned CZMAs.

(i) Based on the suggestions and objections received the ICRZPs shall be revised and approval of the

Ministry of Environment, Forest and Climate Change shall be obtained.

(iii) The approved ICRZP shall be put up on the website of the Ministry of Environment, Forest and Climate
Change, concerned website of the State, Union territory CZMA and hard copy made available in the
Panchayat Office, District Collector Office and the like.

Revision of ICRZ Plans

(i) Whenever there is a doubt the concerned State or Union territory Coastal Zone Management Authority
shall refer the matter to the National Centre for Sustainable Coastal Management who shall verify the
ICRZP based on latest satellite imagery and ground truthing.

(i1) If required the rectified map would be submitted to the Ministry of Environment, Forest and Climate
Change for consideration.

Annexure -IVB

Guidelines for preparation of Integrated Island Management Plan (IIMP)

1.

The Integrated Island Management Plan shall be prepared based on scientific methodology and appropriate coastal
protection structures constructed/proposed to be constructed shall be indicated in addition to activities planned in
the area and got approved by the concerned authority in the UT administration. Thereafter it shall be forwarded to
the NCZMA for final approval.

The entire island including the aquatic area shall be considered for framing of the Integrated Island Management
Plan (IIMP).

Integrated Island Management Plans shall be prepared indicating therein all present and future developments,
conservation and preservation schemes with frame of ten years.

The Integrated Island Management Plan shall address vulnerability to human life and property based on elevation,
geomorphology, sea level trends and horizontal line displacement and indicate suitable areas that are safe for
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10.

11.

12

13.

14.

15

16.

17.

18.
19.

20.

locating dwelling units, infrastructure, and the like, and appropriate safeguards measures to protect the life and
property of the local communities, infrastructure from natural hazards shall be indicated in the Integrated Islands
Management Plan,

All the existing roads including the internal roads shall be strengthened, as these roads shall serve for the purpose
of livelihood, communication, rescue, relief and evacuation measures during natural hazards.

Adequate cyclone shelters shall be earmarked and constructed on elevated areas or on stilts adjacent to populated
areas.

The existing and as well new schools, market areas and other public facilities (excluding public toilets) where large
number of public congregate, shall normally be located on safe areas preferably in elevated areas or protected areas
shall be suggested.

Along the seaward side sufficient bio-shield with local vegetation, trees including mangroves shall be planted and
other soft protection measures,

Sand dunes, being natural barrier in the event of flooding, shall be conserved and maintained or regenerated by
planting shrubs or through appropriate measures.

There shall be no restriction with regard to traditional fishing by local communities including installation of fish
aggregating device as recommended by the Islands Administrations.

The mining of construction material, especially sand from deep sea bed (beyond fifteen meters depth), after
undertaking proper scientific studies may be permitted in the Plan;

(i) The alternative construction material, such as, bamboo, local forest products may be identified and used;
(ii) the other materials, like, metal, hollow brick blocks, and the like, shall be imported from the mainland.

Emphasis shall be given for use of non-conventional energy resources especially, wind, solar and tidal energy,
desalination, water recycling, and use of local products.

Early warning system shall be provided for cyclone, tsunami, and the like, and an evacuation and relief measure
plan in case of disasters shall be built preferably into the Integrated Islands Management Plan.

Necessary provision shall be made in the Integrated Islands Management Plan for relocation and rehabilitation of
people displaced due to natural disasters.

Integrated Islands Management Plan shall also include the areas under habitation and make plan for future
development.

No developmental activities shall be permitted in the area under reserve forests, protected forests, national parks
and sanctuaries notified under the Forests (Conservation) Act, 1980 (69 of 1980) or the Wildlife (Protection) Act,
1972 (53 of 1972) and the areas protected under the Environment (Protection) Act, 1986 (29 of 1986).

The dwelling units or infrastructure of local communities as are existing at the time of preparation of Plan shall not
be displaced.

Repair of existing buildings or infrastructure including reconstruction activities shall be allowed.

IIMP shall be prepared in 1:25,000 scale map for macro level planning and 1:10000 scale or cadastral scale for
micro level planning.

The High Tide Line demarcated by NCSCM, Chennai shall be used for all purpose while preparation of the Plan.

Annexure-V

PROJECT INFORMATION DETAILS

-

. PROJECT DETAILS

Project Name

Survey No./ Village/ Co-ordinates
District

State

moow

Whether the proposal is for (Select relevant field)
(i)  Fresh Clearance under ICRZ
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(i) Amendment to an already issued ICRZ clearance
(i) Extension of validity of an already issued ICRZ clearance
F. Name of the Applicant
G. Address of the Applicant
H. Contact details (Telephone nos. and e-mail address)
I.  Cost of the project (Rs in crores)
2. BENEFITS OF THE PROJECT
A. Details of Project Benefits
B. Employment Likely to be Generated (Yes/No)
If Yes
(i) Total Manpower Requirement
(i) Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)
3. DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of the project):
A. Resort/Buildings / civic amenities
() Total area/Built-up area (in sqm.)
(i) Height of structure
(i) FSIratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
B. Coastal Roads / Roads on Stilt
(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(iii) Traffic carrying capacity
(iv) Dimensions of road
C. Pipelines from thermal power blow down
(i) Length of pipeline
(i) Length traversing ICRZ area
(iii) Depth of excavation
(iv) Width of excavation
(v) Length of pipeline from seashore to deep sea
(vi) Depth of outfall point from surface of sea water
(vii)Temperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines
(i) Location of intake/ outfall
(i) Depth of outfall point
(iii) Length of pipeline
(iv) Length traversing ICRZ area

(v) Depth of excavation
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(vi) Width of excavation
(vii) Length of pipeline from shore to deep sea/creek
(viii) Depth of outfall point from surface of water
(ix) Depth of water at disposal point
(x) BOD, COD, TSS, oil & grease, heavy metals in the effluent
E. Facility for storage of goods/chemicals
(i) Name of chemical ,
(i) End use of the chemical
(ii) No. of tanks for storage
(iv) Capacity of tanks
F. Offshore structures
(i) Exploration or development
(i) Depth of sea bed
(ii) No.ofrigs
(iv) No. of platform
(v) Details of group gathering stations
G. Desalination Plant
(i) Capacity of desalination
(i) Total brine generation
(i) Temperature of effluent above ambient at disposal point
(iv) Ambient salinity
(v) Disposal point
H. Mining of rare earth/atomic minerals
(i) Capacity of mining
(i) Type of mineral to be extracted
(i)  End use of the mineral
(iv) Government order for mining lease/exploration and approved mining plan details
(v) Extent of mining lease area.
I. Sewage Treatment Plants
(i) Capacity
(i) Total area of construction
(i) Compliance of effluent parameters as laid down by cpcb/spcb/other authorised agency
(iv) Whether discharge is in sea water/creek?
If yes
¢  Distance of marine outfall point from shore/from the tidal river bank
e Depth of outfall point from sea water/river water surface

e Depth of seabed/riverbed at outfall point
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J. Lighthouse
(i) Total ground area of foundation/platform
(ii) Height of the structure

K. Wind Mills
(i) Capacity (MW)
(i) Height of the windmill
(i) Diameter of the windmill
(iv) Length of blade
(v) Speed of rotation
i (vi) Transmission lines (overhead or underground)
L. Others
(i) Please specify with salient features
(i) Upload relevant Documents (upload PDF only)
4. PROJECT LOCATION AS PER ICRZ CLASSIFICATION (If project site falls in different/multiple CRZ
categories the same may also be elaborated)
5. CLAUSE OF IPZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE /REGULATED
ACTIVITY
6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. ICRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest project
boundary (in meters) from HTL to be stated

(i) Upload Map (kml file)

B. Project layout superimposed on ICRZ Map 1:4000 scale with classification of project location including
other notified ESAs prepared

(i) Upload Map (kml file)
C. ICRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)
(i) Non eroding Coast
(i) Low and Medium eroding coast
(iii) High eroding Coast
8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i) Detail of area diverted
(i) Forest clearance to be submitted (Upload document)
(i) No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)
9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE SANCTUARY
(i) Within 10 km radius from the project site (Yes/No)
If YES

e Permission from NBWL to be submitted (Upload document)
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10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
()
(i)

Copy of NOC to be provided (Upload document)
Conditions imposed to be stated (Upload document)

11. EIA studies (relevant fields to be filled)
A. Terrestrial studies:
Summary Details of EIA (Terrestrial ) Studies

Upload Recommendation made in EIAs (Upload document)

(i
(ii)

(iii)  State period of Study
B. Marine Studies p
() Summary Details of EIA (Marine) Studies

(ii)

Upload Recommendation made in EIAs (Upload document)

(iii) State period of Study
12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY PLAN (if

applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:

(i)
(ii)
(i)
(iv)

14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:

(i)
(ii)
(i)

Capacity of STP

Quantity of effluent generated
Quantity of effluent treated
Method of treatment & disposal

Type of solid waste

Quantity of solid waste generated

Method of disposal
(iv) Mode of wransport

15. WATER REQUIREMENT (KLD)

(M
(ii)
(iii)
()
v)
(vi)

Quantity of water required

Source of water

If Ground water (Upload a copy of approval from CGWA or authorised body)

If other Source (Upload a copy of permission from competent authority)

Mode of transport
Commitment of water supply (Upload document)

16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)

Type/
Source

Quantity of
Waste Water
Generated
(Kilos Litre
per Day)

Treatment
Capacity
(Kilos Litre
per Day)

Treatment
Method

Mode of
Disposal

Quantity of
Discharged
Water (Kilos
Litre per
Day)

Quantity of
Treatment

Water used in
Recycling/Reuse
(Kilo Litre per
Day)

17. DETAILS OF RAINWATER HARVESTING

@
(ii)

No. of Storage tanks

Total capacity of tanks
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. (i) No. of Recharge Pits
(iv) Capacity of pits

18. ENERGY REQUIREMENT AND SOURCES
(i) Total Power Requirements (kW.h)
(i) Source
(iii) Upload Copy of Agreement (upload pdf only)
(iv) Stand By Arrangement (Details)

19. ENERGY EFFICIENCY/SAVING MEASURES
(i) Source/Mode
(i) Details of savings

20. RECOMMENDATION OF STATE /UT COASTAL ZONE MANAGEMENT AUTHORITY
(i) Upload Copy of CZMA recommendations (Upload pdf only)
(i) Compliance status of the Conditions Imposed

21. WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)

If YES,

(i) the category thercof
(i) Status of proposal for EC (as applicable)

22. SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES, ECOLOGICAL
ASPECTS, ETC. (Brief Details to be Provided)

23. DETAILS OF COURT CASES Whether there is any Court Cases pending against the project and/or land in which
the project is proposed to be set up? (Yes/No)

If Yes,
Pending or Disposed (Select relevant)
(i) Name of the Court (Supreme Court, High Court, NGT)
(i) Case No.
(iii) Case Details
(iv) Orders/Directions of the court, if any and its relevance with the proposed project (Upload document)
24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge and belief and
nothing contravening the provisions of CRZ Notification, 2011 has been concealed therefore.

Name and Signature of the applicant:

Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. ALO K Eigita"y signed
y ALOK KUMAR

Date: 2019.03.09
KU MA 11:32:25 +05'30'
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(xiv)  To allow public access to the beach, at least a gap of 20metres width shall be provided between any two
hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and

(xv) If the project involves diversion of forestland for non-forest purposes, clearance as required under the
Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and Union
territory laws as applicable to the project shall be met with; and approval of the State or Union territory
Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in ecologically sensitive areas (such as marine
parks, mangroves, coral reefs, breeding and spawning grounds of fish, wildlife habitats and such other area as
may be notified by the Central or Union territory administration.

Annexure -IVA
GUIDELINES FOR PREPARATION OF ISLAND COASTAL REGULATION ZONE (ICRZ) PLANS
1. Demarcation of High Tide Line and Low Tide Line

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM shall be applicable
for all purposes under this Notification.

2. Hazard Line:

A ‘Hazard line' being demarcated by the Survey of India (SOI) taking into account the extent of the flooding

on the land area due to water level fluctuations, sea level rise and shoreline changes(erosion/accretion)

occurring over a period of time. The hazard line shall be used as a tool for disaster management plan for the

coastal environment, including planning of adaptive and mitigation measures. With a view to reduce the i
vulnerability of the coastal communities and ensuring sustainable livelihood, while drawing the CZMPs, the

land use planning for the area between the Hazard line and HTL shall take into account such impacts of climate

change and shoreline changes.

3. Preparation of ICRZ Maps

(i) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever 1:25,000
maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of base map
preparation and these maps will be of the standard specification given below:

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(ii) ICRZ Maps of scale 1:25,000 shall be got prepared by any of the aﬁencies identified by the
MoEF&CC vide its Office order number J-17011/8/92-1A-III dated 14" March 2014 using the
demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 m, 50 m, 200 m and 500 m from HTL respectively, as
applicable in various ICRZ categories, shall be demarcated and transferred to the ICRZ Maps

(iv) HTL, LTL and ICRZ boundaries, as applicable, shall also be demarcated in the ICRZ maps along the
banks of tidal influenced inland water bodies.

(v) Classification of different coastal zones shall be done as per the ICRZ notification and Standard i
national or international colour codes shall be used.

3. Local level ICRZ Maps

(i) Local level ICRZ Maps are for the use of local bodies and other agencies to facilitate implementation of
the ICRZ Plans

(ii) Cadastral (village) maps in 1:3960 or the nearest scale, as available with revenue authorities shall be used
as the base maps.

(iii) HTL, LTL, other ICRZ regulatory lines shall be demarcated in the cadastral maps and classifications shall
be transferred into local level CZM maps.
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Classification of ICRZ areas

(i) The ICRZ Maps shall clearly demarcate the land use plan of the area and map out the Ecologically
Sensitive Areas (ESAs) or the ICRZ-IA areas as per mapping made available by NCSCM to coastal State
and Union territory administrations. All such ESAs shall be appropriately demarcated with colour codes.

(ii) Buffer zone along mangrove areas of more than 1000sq mts. shall be stipulated with a different colour
distinguishing from the mangrove area. The buffer zone shall also be classified as ICRZ-1 area.

(iii) In the ICRZ areas, the fishing villages, common properties of the fishermen communities, fishing jetties,
ice plants, fish drying platforms or areas infrastructure facilities of fishing and local communities such as
dispensaries, roads, schools, and the like, shall be indicated on the cadastral scale maps. States shall
prepare detailed plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster preparedness.

(iv) The water areas of ICRZ-IV shall be demarcated and clearly demarcated if the water body is sea, lagoon,
backwater, creek, bay, and estuary and for such classification of the water bodies the terminology used by
Naval Hydrographic Office shall be relied upon.

) The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.
(vi) The existing authorized developments on the seaward side shall be clearly demarcated.

(vii) The features like cyclone shelters, rain shelters, helipads and other infrastructure including road network
may be clearly indicated on the ICRZ Plans for the purpose of rescue and relief operations during
cyclones, storms, tsunami and the like.

(viii)  Construction of buildings or other activities shall be permitted under the ICRZPs provided adequate
arrangements are made for proper management and disposal of solid and liquid wastes in accordance with
the environmental standards, rules and statutes etc. Under no circumstances, untreated effluents shall be
disposed of in the coastal waters.

Public consultations on the ICRZ Plans

(6] The draft ICRZPs prepared shall be given wide publicity and suggestions and objections received in
accordance with the Environment (Protection) Act, 1986. Public hearing shall be held at district level by
the concerned CZMAs.

(ii) Based on the suggestions and objections received the ICRZPs shall be revised and approval of the
Ministry of Environment, Forest and Climate Change shall be obtained.

(iii) The approved ICRZP shall be put up on the website of the Ministry of Environment, Forest and Climate
Change, concerned website of the State, Union territory CZMA and hard copy made available in the
Panchayat Office, District Collector Office and the like.

Revision of ICRZ Plans

(i) Whenever there is a doubt the concerned State or Union territory Coastal Zone Management Authority
shall refer the matter to the National Centre for Sustainable Coastal Management who shall verify the
ICRZP based on latest satellite imagery and ground truthing.

(i) If required the rectified map would be submitted to the Ministry of Environment, Forest and Climate
Change for consideration.

Annexure -IVB

Guidelines for preparation of Integrated Island Management Plan (IIMP)

1.

The Integrated Island Management Plan shall be prepared based on scientific methodology and appropriate coastal
protection structures constructed/proposed to be constructed shall be indicated in addition to activities planned in
the area and got approved by the concerned authority in the UT administration. Thereafter it shall be forwarded to
the NCZMA for final approval.

The entire island including the aquatic area shall be considered for framing of the Integrated Island Management
Plan (ITMP).

Integrated Island Management Plans shall be prepared indicating therein all present and future developments,
conservation and preservation schemes with frame of ten years.

The Integrated Island Management Plan shall address vulnerability to human life and property based on elevation,
geomorphology, sea level trends and horizontal line displacement and indicate suitable areas that are safe for
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locating dwelling units, infrastructure, and the like, and appropriate saleguards measures to protect the life and
property of the local communities, infrastructure from natural hazards shall be indicated in the Integrated Islands
Management Plan.

All the existing roads including the internal roads shall be strengthened, as these roads shall serve [or the purpose
of livelihood, communication, rescue, relief and evacuation measures during natural hazards,

Adequate cyclone shelters shall be earmarked and constructed on elevated arcas or on stilts adjacent to populated
areas.

The existing and as well new schools, market areas and other public facilities (excluding public toilets) where large
number of public congregale, shall normally be located on safe areas preferably in elevated areas or prolected areas
shall be suggested.

Along the seaward side sufficient bio-shield with local vegetation, trees including mangroves shall be planted and
other soft protection measures.

Sand dunes, being natural barrier in the event of {looding, shall be conserved and maintained or regenerated by
planting shrubs or through appropriate measures.

There shall be no restriction with regard to traditional fishing by local communities including installation of fish
aggregating device as recommended by the Islands Administrations,

The mining of construction material, especially sand from deep sea bed (beyond [ifteen meters depth), after
undertaking proper scientific studies may be permitted in the Plan:

(i) The alternative construction material. such as, bamboo, local forest products may be identified and used:
(ii) the other materials, like, metal, hollow brick blocks, and the like, shall be imported from the mainland.

Emphasis shall be given for use of non-conventional energy resources especially, wind, solar and tidal energy.
desalination, water recycling, and use of local products.

Early warning system shall be provided for cyclone, tsunami, and the like. and an evacuation and relief measure
plan in case of disasters shall be built preferably into the Integrated Islands Management Plan.

Necessary provision shall be made in the Integrated Islands Management Plan for relocation and rehabilitation of
people displaced due to natural disasters.

Integrated Islands Management Plan shall also include the arcas under habitation and make plan for [uture
development.

No developmental activities shall be permitted in the area under reserve forests, prolected forests, national parks
and sanctuaries notified under the Forests (Conservation) Act, 1980 (69 of 1980) or the Wildlife (Protection) Act.
1972 (53 of 1972) and the areas protected under the Environment (Protection) Act. 1986 (29 of 1986).

The dwelling units or infrastructure of local communities as are existing at the time of preparation of Plan shall not
be displaced.

Repair of existing buildings or infrastructure including reconstruction activities shall be allowed.

IIMP shall be prepared in 1:25,000 scale map for macro level planning and 1:10000 scale or cadastral scale for
micro level planning.

The High Tide Line demarcated by NCSCM, Chennai shall be used for all purpose while preparation of the Plan,

Annexure-VY
PROJECT INFORMATION DETAILS
1. PROJECT DETAILS
A. Project Name
B. Survey No./ Village/ Co-ordinates
C. District
D. State
E. Whether the proposal is for (Select relevant field)
(i)  Fresh Clearance under ICRZ
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CONTRACT AGREEMENT FOR PREPARATION OF INTEGRATED ISLAND MANAGEMENT
PLAN (IIMP) OF NETAJI SUBASH CHANDRA BOSE DWEEP, A & N ISLANDS, AS PER
ICRZ NOTIFICATION 2019

_ This Agreement is made on this ...........day of .............. 2023 at Port Blair, A&N
" Islands.
BETWEEN

The Principal Chief Conservator of Forests, Department of Environment and Forests,
Andaman and Nicobar Administration, Van Sadan, Haddo, Port Blair- 744102 &
Commissioner-Cum-Secretary (Environment & Forest), Andaman & Nicobar
- Administration, Port Blair (hereinafter called as the First party/Client/ Project
proponent) which expression shall where the context so requires or admits also
include its successor and assignees of one part.

AND

The National Centre for Sustainable Coastal Management (NCSCM), Ministry of
Environment, Forest & Climate Change, Govt. of India, Anna University Campus,
" Chennai-600025, Tamil Nadu, India, represented through the Director NCSCM
(hereinafter called as the Second party/Consultant) which expression shall where the
© context so requires or admits also include its successor and assignee.
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WHEREAS, the FIRST PARTY has sought proposal for preparation of ICRZ [IMP of Subash
Chandra Bose Dweep, details of which are given below.

SI. Name of Island Geographical ICRZ plans/IIMPs as per
No. Area (sq. km.) ICRZ Notification 2019
1. Netaji Subash Chandra Bose 0.31 [IMP-2019
Dweep
1 Background: The Client has requested the Consultant to undertake the tasks

proposed in the Terms of Reference (ToR) given in clause 20, for preparation [IMP of
Netaji Subash Chandra Bose Dweep, in accordance with the ICRZ Notification, 2019, vide
Client's letter No. APCCF/EPA/329 (CZMP) /Vol-1/1032 dated 13/03/2023.

2. Scope of the contract: The scope of present consultancy is to prepare the lIMP of Netaji
Subash Chandra Bose Dweep, in accordance with the ICRZ Notification, 2019.

3. Study Area: The entire Netaji Subash Chandra Bose Dweep including the aquatic area
shall be considered for framing of the Integrated Island Management Plan (IIMP).

4. Terms of Reference (ToR) proposed to be undertaken to address the scope of services
are given in clause 20.

5. Performance of Service: The Consultant shall perform its services in line with the Scope
as defined in clause 20 below and shall carry out its obligations hereunder with skill, care,
diligence, efficiency and economy, in accordance with generally accepted techniqgues,
prudent practice and with professional scientific and consulting standards. It shall also
observe sound management and technical practices, and employs appropriate advanced
technology and methods. The Consultant shall always, in respect to any matter relating
to this Contract agreement, as faithful advisors/representatives to the Client support and
safeguard the legitimate interest in any dealing with sub-contractors or third parties. The
Consultant shall use reasonable endeavours to complete the Services within the time or
programme agreed upon between the Parties.

6. Period of Consultancy: The period of consultancy shall be for a period of 04 months of
fair weather (excluding monsoon/rainy months/days), from the date of receipt of advance
payment and stakeholder data in GIS/shapefile format such as Cadastral maps, existing
and proposed developments, eco-tourism plans, tourism plans, proposed temporary
tourism facilities, cyclone shelters, rain shelters, helipads and other infrastructure, fishing
villages and areas of traditional rights, protected areas under the Wild Life (Protection)
Act, 1972 (53 of 1972), the Forest (Conservation) Act, 1980 (69 of 1980) or Environment
(Protection) Act, 1986 (29 of 1986), turtle nesting grounds, horse shoe crabs habitats, sea
grass beds, sea weed beds, nesting grounds of birds, etc, whichever date is later. Delay in
payment or providing input data will correspondingly increase the project duration. In
case the execution of contract involves more time on account of unforeseen conditions,
a request in this regard will be made by the Consultant to extend the contract period.

6.1 During field investigation, the project proponent should make, at his expense,
proper transport arrangements (Boats, Vehicles and inter-Island transport) for the field
team of NCSCM, from the nearest Airport.

7.Obligation of Client & Consultant: Refer clause 20.6 and 20.9 of ToR.

8 C"bns'i.lltar}cy Cost: The fixed fee of the Consultancy Cost is:.Rs 13,67,856 (Rupees
thirtéen lakhs sixty-seven thousand-eight hundred fifty-six only, including 18% GST).
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9.Variation of cost: Taxes are subject to change as per change in the law and the contract
price will be adjusted (plus/minus) accordingly due to the impact of such changes in
taxes.

10. Force Majeure:

a. Definition: For the purposes of this Contract, "Force Majeure” means an event which
is beyond the reasonable control of a Party, is not foreseeable, is unavoidable, and
makes a Party's performance of its obligations hereunder impossible or so
impractical as reasonably to be considered impossible under the circumstances, and
subject to those requirements, includes, but is not limited to, war, riots, civil disorder,
earthquake, fire, explosion, storm, flood or other adverse weather conditions, strikes,
lockouts or other industrial action confiscation or any other action by Government
agencies.

Force Majeure shall not include (i) any event which is caused by the negligence or
intentional action of a Party or such Party's Experts, Sub-consultants or agents or
employees, nor (i) any event which a diligent Party could reasonably have been
expected to both take into account at the time of the conclusion of this Contract,
and avoid or overcome in the carrying out of its obligations hereunder.

Force Majeure shall not include insufficiency of funds or failure to make any payment
required hereunder.

b. No Breach of Contract: The failure of a Party to fulfil any of its obligations hereunder
shall not be considered to be a breach of, or default under, this Contract insofar as
such inability arises from an event of Force Majeure, provided that the Party affected
by such an event has taken all reasonable precautions, due care and reasonable
alternative measures, all with the objective of carrying out the terms and conditions
of this Contract

c. Measures to be taken: A Party affected by an event of Force Majeure shall continue
to perform its obligations under the Contract as far as is reasonably practical, and
shall take all reasonable measures to minimize the consequences of any event of
Force Majeure.

A Party affected by an event of Force Majeure shall notify the other Party of such event
as soon as possible, and in any case not later than fourteen (14) calendar days following
the occurrence of such event, providing evidence of the nature and cause of such event,
and shall similarly give written notice of the restoration of normal conditions as soon as
possible.

Any period within which a Party shall, pursuant to this Contract, complete any action or
task, shall be extended for a period equal to the time during which such Party was unable
to perform such action as a result of Force Majeure.

During the period of their inability to perform the Services as a result of an event of Force
Majeure, the Consultant, upon instructions by the Client, shall either:

(a) demobilize, in which case the Consultant shall be reimbursed for additional costs
they reasonably and necessarily incurred, and, if required by the Client, in
reactivating the Services; or

(b) Continue with the Services to the extent reasonably possible, in which case the
Consultant shall continue to be paid under the terms of this Contract and be
reimbursed for additional costs reasonably and necessarily incurred.

In the case of disagreement between the Parties as to the existence or extent of Force
Majeure, the matter shall be settled according to Clause 17.
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11. Access to Project Site: The Client warrants that the Consultant shall have, free of

charge, unimpeded access to the project site in respect of which access is required for
the performance of the Services.

12. Change in the Applicable Law Related to Taxes and Duties: If, after the date of this
Contract, there is any change in the applicable law in the Client's country with respect
to taxes and duties which increases or decreases the cost incurred by the Consultant
in performing the Services, then the remuneration and reimbursable expenses
otherwise payable to the Consultant under this Contract shall be increased or
decreased accordingly by agreement between the Parties hereto, and corresponding
adjustments shall be made to the cost/ceiling amounts specified in Clause 8.

13. Modifications or Variations: Any modification or variation of the terms and conditions
of this Contract, including any modification or variation of the scope of the Services,
may only be made by written agreement between the Parties. However, each Party
shall give due consideration to any proposals for modification or variation made by
the other Party.

14. Payment Terms:

a. Rs 7,00,000 (Rupees seven lakhs only) as advance payment, against provision by
the Consultant of a Bank Guarantee issued by 2 nationalized/ scheduled bank
located in India, in amounts and currencies equal to the advance payment.
b. Rs 4,00,000 (Rupees four lakhs only) on completion of stakeholder meeting and
before commencement of field work by NCSCM.
c. Rs 2,00,000 (Rupees two lakhs only) on submission of draft IIMP of Netaji Subash
Chandra Bose Dweep.

. Balance Rs 67,856 (Rupees sixty-seven thousand eight hundred fifty-six only) on
approval of the final IIMP of Netaji Subash Chandra Bose Dweep by the
competent authority.

L

Total cost: Rs 13,67,856 (Rupees thirteen lakhs sixty-seven thousand eight hundred fifty-
six only, including 18% GST).

At each stage, the Consultant will raise separate Proforma invoice for an equal amount.
Payment will be made after deduction of applicable statutory levy on this contract. The
amount is to be remitted by Demand Draft drawn on a scheduled Bank in favour of
Director, NCSCM, payable at Chennai or by RTGS/ NEFT, within 45 days of receipt of
receiving Invoice from NCSCM. '

15. Limitation of Liability:

a_The Consultant undertakes to exercise reasonable skill and care in performing the
services, and shall be liable only for negligent failure in performing the services.

b. The Client and the Consultant agree that the total liability of the Consultant arising
out of, or in connection with this agreement shall not, unless otherwise agreed in
writing, exceed the amount of the Consultant's Fees actually realized pursuant to this
agreement. Further, notwithstanding anything in this Contract Agreement to the
contrary in no event shall the Consultant be liable for any direct damages for loss of
profit, loss of production, loss of contracts or for any financial loss or for any special,
indirect or consequential loss or damages including without limitation damages for
loss of profit, loss of production, loss of contracts or any financial loss however caused
including without limitation the fault, breach of contract, tort (including the
concurrent or sole and exclusive negligence) breach of duty, strict liability or
othe‘erwise and whether a claim is based on contract, tort, at law in equity or otherwise.
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19.3

Confidentiality: The Consultant along with its personnel, employees, management,
affiliates, agents, advisors and Consultants shall not disclose any property or

confidential information/data relating to Project without the prior written consent
of the Client.

Dispute Resolution:

All claims, disputes and other matters in question arising out of or related to this
Contract agreement, which cannot be resolved amicably, shall be submitted to
final and binding arbitration.

Such disputes or differences which cannot be resolved amicably shall be settled
in accordance with the Indian Arbitration and Conciliation Act, 1996, amended
from time to time. The arbitral tribunal shall consist of 3 arbitrators one each to
be appointed by the Client and the Consultant. The third Arbitrator shall be
chosen by the two Arbitrators so appointed by the Parties and shall act as
Presiding arbitrator.

In case of failure of the two arbitrators appointed by the parties to reach upon a
consensus within a period of 30 days from the appointment of the second
arbitrator appointed subsequently, the Presiding Arbitrator shall be appointed by
the Indian Council of Arbitration/President of the Institution of Engineers (India),
on request by the party raising the dispute. Arbitration proceedings shall be held
at Port Blair, India.

The competent Court at Port Blair shall have the exclusive Jurisdiction over the
unresolved disputes (if any) after arbitration. :

Governing Law: This contact agreement shall be governed by and
interpreted in accordance with laws in force in India.

General:

In the event any of the terms stated herein are contrary to any previous
understanding, commitments or agreements whether written or oral between the
Parties, the terms of this Contract agreement shall prevail.

Nothing in this contract agreement confers or purports to confer on any third
party any benefit or any right to enforce any term of this Contract agreement.

The Consultant's relationship with the client is that of an independent service
provider, and nothing in this Contract agreement is intended to, or should be
construed to create a partnership, agency, joint venture or employment
relationship. The Consultant will not be entitled to any of the benefits, which
the Client may make available to its employees.

20. TERMS OF REFERENCE:

20.1 Background:

The Client has requested the Consultant to undertake the tasks proposed in the Terms
of Reference (ToR) given in clause 20, for preparation of IIMP of Netaji Subash Chandra
Bose Dweep, in accordance with the ICRZ Notification, 2019.

20.2 Classification of ICRZ (Group-Il) and IIMP Islands:

As per the ICRZ Notification, 2019, the oceanic Islands in Andaman and Nicobar (ICRZ
Islands) shall be grouped as follows:

ICRZ Group-I: Islands wlth Qégg'_réphiga]\.areas > 1000 sq. km.
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ICRZ Group-lI: Islands with geographical areas > 100 sq. km but < 1000 sg. km.

All the other smaller Islands shall be managed through the respective Integrated Island
Management Plans (IIMPs).

Accordingly, the [IMP Island proposed in the Agreement is classified as given below:

Sl. Name of Island Geographical ICRZ plans/lIMPs as per \

No. Area (sg. km.) ICRZ Notification 2019

1% Netaji Subash Chandra Bose| 0.31 1IMP-2019 ‘
L Dweep

20.3 Scope of Work:

« Identification of HTL and LTL based on morphological signatures using Satellite
Images / or by identification in the field, along creeks/rivers/open coast /
backwaters etc, as applicable from the IIMP points of view, by following the
standard procedures and guidelines provided by the Ministry of Environment,
Forests and Climate Change, Government of India.

« Land use/landform identification and demarcating Ecologically Sensitive Areas
(ESAs) from field investigation, remote sensing data, Aerial photographs and other
published or relevant data.

« Demarcation of the HTL, LTL in the base map, as per the guidelines given in the
ICRZ Notification, 2018.

¢ Preparation of IIM plans as per the guidelines given in Annexure [VB of the ICRZ

Notification, 2019, with provisions of setback line from High Tide Line (HTL)/ No
Development Zones (NDZ), preservation, conservation of fragile ecosystems,
‘ livelihood opportunities for inhabitants and strategies for sustainable
development.

« Submission of IMP report along with necessary maps on 1:25,000/1: 10,000 scales,
as applicable.

20.4 Study Area: The entire Netaji Subash Chandra Bose Dweep including the aquatic
area shall be considered for framing of the Integrated Island Management Plan (IIMP).

20.5 Implementation Arrangements: The scope of the work and related tasks will be
implemented by NCSCM.

20.6 Obligations of the Client:

« To Provide Geo - referenced and digitized Cadastral maps (1:4000/1:5000 scale) in
ArcGlS format (shapefiles) of Netaji Subash Chandra Bose Dweep with survey
numbers etc. (Hard copy and Soft copy).

- To Provide Maps of Fishing villages, Municipal boundaries, village boundaries and
areas of traditional tribal rights as Geo - referenced and digitized maps (1:4000 /
1:5000 scale) in the IIMP areas, in ArcGIS format (shapefiles) in the Netaji Subash
Chandra Bose Dweep (Hard copy and Soft copy), as available with the Fisheries/Tribal
Welfare department/ A 8& N Administration.

« To Provide Maps showing protected areas under the Wild Life (Protection) Act, 1972
(53 of 1972), the Forest (Conservation) Act, 1980 (69 of 1980), Environment
(Protection) Act, 1986 (29 of 1986), turtle nesting grounds, horse shoe crabs habitats,
sea grass beds, sea weed beds, nesting grounds of birds, other ESAs and Ecological
Sensitive Zones (ESZ) around national parks/sanctuaries, in the IIMP areas, in the
Netaji Subash Chandra Bose Dweep, as available with the Forest department/A & N
Administration. / o
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« To Provide Maps showing proposed eco-tourism plans, tourism plans, temporary
tourism facilities, cyclone shelters, rain shelters, helipads and other infrastructure.

= To Provide All Master plans of proposed projects of the A & N Administration in the
[IMP areas, as Geo - referenced and digitized soft copy (ArcGIS / Shapefiles/KML
format) and hardcopies to exact scale for the Netaji Subash Chandra Bose Dweep,
for superimposing on the maps/plans.

« Preparation of management plans for protecting the turtle nesting grounds, sand
dunes, demarcated beaches, demarcated biologically active mudflats, detailed plans
for long time housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness, environment management plan for ecologically sensitive areas (ESAS).

« To Provide Proposed projects related maps of Ministry of Defence in Geo -
referenced and digitized soft copy (ArcGIS/Shapefiles/KML format) and hardcopies
to exact scale.

« To Provide Proposals for future development in IIMP Island.

« Any other data required as per ICRZ Notification, 2019/amendment published time
to time.

« Access to the sites and safety of the field team from any resistance from local people.

Field Support for Field Survey, as required.

Local administrative/ inner line permits to NCSCM Scientists for entering restricted

areas of A& N Islands.

Counterpart staff support from the Forest and other departments for field surveys,

as required.

Forest and other Guest Houses may be provided to NCSCM Scientists for field

surveys.

Vehicles to NCSCM Scientists for local transport in various Islands for field surveys.

Ferries/boats/Vessels/Ship/helicopter facility to NCSCM Scientists for inter- Island

transport for field surveys.

207 Cost Estimates: Rs 13,67,856 (Rupees thirteen lakhs sixty-seven thousand eight
hundred fifty-six only, including 18% GST).

20.7.1 Break-up of cost estimates: Abstract of costs:

1. Manpower: Rs 2,40,000

2. Travel: Rs 1,50,000

3. Contingency: Rs 50,000

4, Material cost: Rs 1,00,000

5. DA/Hotel Rent: Rs 1,80,000

6. Overhead charges: Rs 288000

7. Institutional charges: Rs 151200
8. GST: Rs 208656
9. Total Cost: Rs 13,67,856 (Rupees thirteen lakhs sixty-seven thousand eight hundred

fifty-six only, including 18% GST).

20.8 Deliverables:

 |IMP maps and reports of Netaji Subash Chandra Bose Dweep, as per guidelines
provided in the ICRZ Notification, 2019.
o Submission of GIS layers, after approval by MoEF&CC.

20.9 Obligation of the Consultant:

1. Schedule of work: e
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The period of consultancy shall be for a period of 04 months of fair weather
(excluding monsoon/rainy months/days), from the date of receipt of advance
payment and stakeholder data in GIS/shapefile format such as Cadastral maps,
existing and proposed developments, eco-tourism plans, tourism plans, proposed
temporary tourism facilities, cyclone shelters, rain shelters, helipads and other
infrastructure, fishing villages and areas of traditional rights, protected areas under
the Wild Life (Protection) Act 1972 (53 of 1972), the Forest (Conservation) Act, 1980
(69 of 1980), Environment (Protection) Act, 1986 (29 of 1986), turtle nesting
grounds, horse shoe crabs habitats, sea grass beds, sea weed beds, nesting
grounds of birds, Ecological Sensitive Zones (ESZ) around national
parks/sanctuaries etc, whichever date is latest. Delay in payment or providing input
data will correspondingly increase the project duration. In case the execution of
contract involves more time on account of unforeseen conditions, a request in this
regard will be made by the Consultant to extend the contract period.

Start Date will be the date of receipt of advance payment and stakeholder data; whichever
date is later.

2. Timeline:
SI. | Timeline from | Tasks & Deliverables

No. | start date **
1. Month - 1 Conducting stakeholder meeting or publicity in print

and electronic media in view of COVID-19 situation in
Port Blair, collection of stakeholder data for [IMP.
2. Month -2 Preparation of base maps

Month -3 Field verification for demarcation of High Tide Line
(HTL) and Low Tide Line (LTL) and Ecologically
Sensitive Areas (ESA), subject to fair weather.

4, Month - 4 Preparation and submission of final ICRZ/IIMP reports
along with maps.

Note**: Subject to NCSCM receiving advance payment and stakeholder data.

20.10 During field investigation, the project proponent should make, at his expense,
proper transport arrangements (Boats, Vehicles, Helicopters and inter-Island
transport) for the field team of NCSCM, from the nearest Airport.

20.11 The work shall be completed as per the schedule of work given in Contract
Agreement and in case there is any delay apart from the clause at 10 (Force
Majeure) necessary extension of time for such delay should be obtained from
Principal Chief Conservator of Forests & Commissioner-Cum-Secretary(E&F),
Andaman and Nicobar Administration, Port Blair. However, Administrative
Secretary (E&F), Andaman and Nicobar Administration, Port Blair reserves the right
to extend the delivery period in deserving cases or cancel the contract and forfeit
the performance security. Such formal amendment of the agreement be duly
signed by both the parties. The start date for the contract duration of 4 months
(excluding monsoon period) will be the date on which the advance payment or the
stakeholder data, (including revised/updated data) is received by NCSCM,
whichever date is later. Any delay by the client in providing stakeholder/input data
(including revised / updated data) will correspondingly increase the project
duration.

20.12 Performance security of equivalent to an amount of 5% of the value of the contract
in the form of account ‘payee demand draft, fixed deposit receipt from a
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21.

Authorized Signatory

For and on behalf of Consui'fiéf‘{_{_i A

%

Commercial Banks, Bank Guarantee from a Commercial Bank within 21 days from
the signing of the Agreement. Performance Security should remain valid for a
period of 60 days beyond the date of completion of all Contractual Obligations.

Termination: The Client or the Consultant may terminate the contract by giving a 30
days' notice, if the other party causes a fundamental breach of the contract.
Fundamental breaches of contract include, but shall not be limited to the following:

(a) The Client or the Consultant is made bankrupt or goes into liquidation other than
for a reconstruction or amalgamation.

(b) A Proforma/ Tax Invoice raised by the Consultant for payment is not paid by the
Client to the Consultant within 45 days of the date of the Proforma/ Tax Invoice.

(c) The Consultant has delayed the completion of works by more than 30 days for
reasons other than those covered under Force Majeure, such as war, riots, civil
disorder, earthquake, fire, explosion, storm, flood or other adverse weather
conditions, strikes, lockouts or other industrial action, confiscation or any other
action or non-action by the Client/Government agencies.

(d) The Client has delayed providing the required stakeholder data and other
assistance requested by the Consultant (clause 20.6), by more than 30 days.

Authorized Signatory

Aty i —

For and on behalf of Client

N\

Dr. Purvaja Ramachandran

Director, NCSCM V =
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No.APCCF/EPA/289/ 720
AT aAT FeER g

ANDAMAN AND NICOBAR ADMINISTRATION
& gg qgieRer &
DEPARTMENT OF ENVIRONMENT & FORESTS
AR WE YE 9 e (dead] e fafem va &= weern)/Aead e,
(e PRy wER aRE, s dur FeER Tead] aEd way aiftrever
APCCF (CRZ&FC) / NODAL OFFICER, FCA & MS, A&NCZMA
a7 wew, &e), U =rr/ VAN SADAN, HADDO, PORT BLAIR

Bt

fr
u¢ @ue/Port Blair fimie/Dated :pzf December, 2022

e i/ To,
The Director
National Center for Sustainable Coastal Management,
Ministry of Environment, Forests & Climate Change
Koodal Building,
Anna University Campus,
Chennai-600025.

fqw/Sub:  Preparation of ICRZP/IIMP of 05 Islands of Andaman
and Nicobar Islands as per ICRZ Notification, 2019-reg.

ey / Sir,

Please find enclosed herewith Ol set of duly signed
Contract Agreement for Preparation of ICRZP/IIMP of 05 Islands of
Andaman and Nicobar Islands as per ICRZ Notification, 2019.

In this regard, I am directed to request to comply the
following terms and conditions of the Contract Agreement and
submit the following at the earliest:

1. Provision of Bank Guarantee as per Clause 14(a) of Payment
Terms:

“Rs.30,00,000/ - (Rupees Thirty lakhs only) as advancepayment,
against provision by the Consultant of a Bank Guarantee issued by
a Nationalized / Scheduled bank located in India, in amounts and
currencies equal to the advance payment”.

2. Submission of Performance security as per Clause 20.12.

“Performance Security of equivalent to an amount of 5% of the
value of the contract in the form of account payee demand draff,
fixed deposit receipt from a Commercial Banks, Bank Guarantee
from a Commercial Bank within 21 days from the signing of the
Agreement. Performance Security should remain valid for a period
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of 60 days beyond the date of completion of all Contractual
Obligations”.

This may please be treated as Urgent.

9914 / Yours faithfully,

Encl: As above, 2{
v w':,?//
HEWE a9+ 6¥ad / Assistant Conser?b.tor of Forests

(veadt sf=e)/(Coastal Zone)
9 WeH, &S =aw/Van Sadan, Haddo,Port Blair
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CONTRACT AGREEMENT FOR PREPARATION OF ICRZ PLANS FOR 03 ISLANDS AND
[IMPs FOR 02 ISLANDS IN A & N ISLANDS, AS PER ICRZ NOTIFICATION 2019

TI;is Qgreement is made on this ......c....., day of ... 2022 at Port Blair, A&N
Islands.

BETWEEN

The Principal Chief Conservator of Forests, Department of Environment and Forests,
Andaman and Nicobar Administration, Van Sadan, Haddo, Port Blair- 744102 &
Commissioner-Cum-Secretary (Environment & Forest), Andaman & Nicobar
Administration, Port Blair (hereinafter called as the First party/Client/ Project
proponent) which expression shall where the context so requires or admits also
include its successor and assignees of one part.

AND

The National Centre for Sustainable Coastal Management (NCSCM), Anna University
Campus, Chennai-600025, Tamil Nadu, India, represented through the Director
NCSCM (hereinafter called as the Second party/Consultant) which expression shall
where the,gggiéit?gq requires or admits also include its successor and assignee.
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WHEREAS, the FIRST PARTY has sought proposal for preparation of ICRZ Plans/IIMPs for
the following 5 Islands.

SI. No| Name of Island Geographical ICRZ plans/IIMPs as per
Area (sg. km.) ICRZ Notification 2019

1. Katchal Island 174.30 ICRZ-2019 (Group-II)

2. Little Nicobar Island | 159.02 ICRZ-2019 (Group-Il)

3 Interview Island 133.00 ICRZ-2019 (Group-II)

4. Chowra lIsland 8.28 IIMP-2019

5. Tillong Chong Island| 16.83 IIMP-2019

1.Background: The Client has requested the Consultant to undertake the tasks proposed
in the Terms of Reference (ToR) given in clause 20, for preparation and updation in
relevant cases of ICRZ Plans/IIMPs of the 5 islands, namely, Katchal, Little Nicobar,
Interview Island, Chowra Island and Tillong Chong Island, in accordance with the ICRZ
Notification, 2019.

2.Scope of the contract: The scope of present consultancy is to prepare the ICRZ
Plans/IIMPs of the 5 islands namely, Katchal, Little Nicobar, Interview Island, Chowra
Island and Tillong Chong Island, in accordance with the ICRZ Notification, 2019.
However, updation of ICRZ plans/IIMPs of these 5 Islands is not covered under the
scope of the work of this contract agreement and separate proposals will be submitted
to A & N administration, as and when requirement arise.

3.Study Area: The Study area will be the 5 ICRZ/IIMP islands namely Katchal, Little
Nicobar, Interview Island, Chowra Island and Tillong Chong Island, in accordance with
the ICRZ Notification, 2019.

4. Terms of Reference (ToR) proposed to be undertaken to address the scope of services
are given in clause 20.

5. Performance of Service: The Consultant shall perform its services in line with the Scope
as defined in clause 20 below and shall carry out its obligations hereunder with skill,
care, diligence, efficiency and economy, in accordance with generally accepted
techniques, prudent practice and with professional scientific and consulting standards.
it shall also observe sound management and technical practices, and employs

: appropriate advanced technology and methods. The Consultant shall always, in respect

i to any matter relating to this Contract agreement, as faithful advisors/representatives

to the Client support and safeguard the legitimate interest in any dealing with sub-

contractors or third parties. The Consultant shall use reasonable endeavors to complete
the Services within the time or programme agreed upon between the Parties.

6. Period of Consultancy: The period of consultancy shall be for a period of 06 months
of fair weather (excluding monsoon/rainy months/days), from the date of receipt of
advance payment and stakeholder data in GIS/shapefile format such as Cadastral maps,
existing and proposed developments, eco-tourism plans, tourism plans, proposed
temporary tourism facilities, cyclone shelters, rain shelters, helipads and other
infrastructure, fishing villages and areas of traditional rights, protected areas under the
Wild Life (Protection) Act, 1972 (53 of 1972), the Forest (Conservation) Act, 1980 (69 of
1980) or Environment (Protection) Act, 1986 (29 of 1986), turtle nesting grounds, horse
shoe crabs habitats, sea grass beds, sea weed beds, nesting grounds of birds, etc,

| whichever date is Iates; Delay in payment or providing input data will correspondingly

&i/ncrease the pro;eqzduratton In case the execution of contract involves more time on
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account of unforeseen conditions, a request in this regard will be made by the
Consultant to extend the contract period.

6.1 Subject to restrictions imposed by the Government of India / Government of
Tamil Nadu / Andaman & Nicobar Administration, if any from time to time,
during the COVID-19 pandemic, during field investigation, the project proponent
should make, at his expense, proper transport arrangements (Boats, Vehicles and inter-
Island transpart) for the field team of NCSCM, from the nearest Airport.

7.0bligation of Client & Consultant: Refer clause 20.6 and 20.9 of ToR.

8.Consultancy Cost: The fixed fee of the Consultancy Cost is: Rs 68,39,280 (Rupees sixty-
eight lakhs thirty-nine thousand two hundred eighty only, including 18% GST).

9.Variation of cost: Taxes are subject to change as per change in the law and the contract
price will be adjusted (plus/minus) accordingly due to the impact of such changes in
taxes.

10. Force Majeure:

a. Definition: For the purposes of this Contract, "Force Majeure” means an event which
is beyond the reasonable control of a Party, is not foreseeable, is unavoidable, and
makes a Party's performance of its obligations hereunder impossible or so
impractical as reasonably to be considered impossible under the circumstances, and
subject to those requirements, includes, but is not limited to, war, riots, civil disorder,
earthquake, fire, explosion, storm, flood or other adverse weather conditions, strikes,
lockouts or other industrial action confiscation or any other action by Government
agencies.

Force Majeure shall not include (i) any event which is caused by the negligence or
intentional action of a Party or such Party's Experts, Sub-consultants or agents or
employees, nor (ii) any event which a diligent Party could reasonably have been
expected to both take into account at the time of the conclusion of this Contract,
and avoid or overcome in the carrying out of its obligations hereunder.

Force Majeure shall not include insufficiency of funds or failure to make any payment
required hereunder.

b. No Breach of Contract: The failure of a Party to fulfill any of its obligations hereunder
shall not be considered to be a breach of, or default under, this Contract insofar as
such inability arises from an event of Force Majeure, provided that the Party affected
by such an event has taken all reasonable precautions, due care and reasonable
alternative measures, all with the objective of carrying out the terms and conditions
of this Contract

c. Measures to be taken: A Party affected by an event of Force Majeure shall continue
to perform its obligations under the Contract as far as is reasonably practical, and
shall take all reasonable measures to minimize the consequences of any event of
Force Majeure,

A Party affected by an event of Force Majeure shall notify the other Party of such event
as soon as possible, and in any case not later than fourteen (14) calendar days following
the occurrence of such event, providing evidence of the nature and cause of such event,
and shall similarly give written notice of the restoration of normal conditions as soon as
possible.
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Any period within which a Party shall, pursuant to this Contract, complete any action or
task, shall be extended for a period equal to the time during which such Party was unable
to perform such action as a result of Force Majeure.

During the period of their inability to perform the Services as a result of an event of Force
Majeure, the Consultant, upon instructions by the Client, shall either:

(a) demobilize, in which case the Consultant shall be reimbursed for additional costs
they reasonably and necessarily incurred, and, if required by the Client, in
reactivating the Services; or

(b) Continue with the Services to the extent reasonably possible, in which case the
Consultant shall continue to be paid under the terms of this Contract and be
reimbursed for additional costs reasonably and necessarily incurred.

In the case of disagreement between the Parties as to the existence or extent of Force
Majeure, the matter shall be settled according to Clause 17.

11. Access to Project Site: The Client warrants that the Consultant shall have, free of
charge, unimpeded access to the project site in respect of which access is required for
the performance of the Services.

12. Change in the Applicable Law Related to Taxes and Duties: If, after the date of this
Contract, there is any change in the applicable law in the Client's country with respect
to taxes and duties which increases or decreases the cost incurred by the Consultant
in performing the Services, then the remuneration and reimbursable expenses
otherwise payable to the Consultant under this Contract shall be increased or
decreased accordingly by agreement between the Parties hereto, and corresponding
adjustments shall be made to the cost/ceiling amounts specified in Clause 8.

13. Modifications or Variations: Any modification or variation of the terms and conditions
of this Contract, including any modification or variation of the scope of the Services,
may only be made by written agreement between the Parties. However, each Party
shall give due consideration to any proposals for modification or variation made by
the other Party.

14. Payment Terms:

o

. Rs 30,00,000 (Rupees thirty lakhs only) as advance payment, against provision by
the Consultant of a Bank Guarantee issued by a nationalized/ scheduled bank
located in India, in amounts and currencies equal to the advance payment.

b. Rs 20,00,000 (Rupees ten lakhs only) on completion of stakeholder meeting and

before commencement of field work by NCSCM.

Rs 10,00,000 (Rupees ten lakhs only) on submission of draft ICRZ plans/IIMPs for

5 Islands.

d. Balance Rs 8,39,280 (Rupees eight lakhs thirty-nine thousand two hundred eighty

only) on approval of the final ICRZ plans/IIMPs for 5 Islands by the competent

authority.

e

Total cost: Rs 68,39,280 (Rupees sixty-eight lakhs thirty-nine thousand two hundred
eighty only, including 18% GST).

At each stage, the Consultant will raise separate Proforma invoice for an equal amount.
Payment will be made after deduction of applicable statutory levy on this contract. The
amount is to be remitted by Demand Draft drawn on a scheduled Bank in favour of
Director, NCSCM, payable at Chennai or by RTGS/ NEFT, within 45 days of receipt of
receiving Invoice from NCSCM. 7

15.
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a. The Consultant undertakes to exercise reasonable skill and care in performing the
services, and shall be liable only for negligent failure in performing the services.

b.The Client and the Consultant agree that the total liability of the Consultant arising
out of, or in connection with this agreement shall not, unless otherwise agreed in
writing, exceed the amount of the Consultant's Fees actually realized pursuant to this
agreement. Further, notwithstanding anything in this Contract Agreement to the
contrary in no event shall the Consultant be liable for any direct damages for loss of
profit, loss of production, loss of contracts or for any financial loss or for any special,
indirect or consequential loss or damages including without limitation damages for
loss of profit, loss of production, loss of contracts or any financial loss however caused
including without limitation the fault, breach of contract, tort (including the
concurrent or sole and exclusive negligence) breach of duty, strict liability or
otherwise and whether a claim is based on contract, tort, at law in equity or otherwise.

Confidentiality: The Consultant along with its personnel, employees, management,
affiliates, agents, advisors and Consultants shall not disclose any property or
confidential information/data relating to Project without the prior written consent
of the Client.

Dispute Resolution:

17.1  All claims, disputes and other matters in question arising out of or related to this

Contract agreement, which cannot be resolved amicably, shall be submitted to
final and binding arbitration.

17.2  Such disputes or differences which cannot be resolved amicably shall be settled

173

18.

19.

in accordance with the Indian Arbitration and Conciliation Act, 1996, amended
from time to time. The arbitral tribunal shall consist of 3 arbitrators one each to
be appointed by the Client and the Consultant. The third Arbitrator shall be
chosen by the two Arbitrators so appointed by the Parties and shall act as
Presiding arbitrator.

In case of failure of the two arbitrators appointed by the parties to reach upon a
consensus within a period of 30 days from the appointment of the second
arbitrator appointed subsequently, the Presiding Arbitrator shall be appointed by
the Indian Council of Arbitration/President of the Institution of Engineers (India),
on request by the party raising the dispute. Arbitration proceedings shall be held
at Port Blair, India.

The competent Court at Port Blair shall have the exclusive jurisdiction over the
unresolved disputes (if any) after arbitration.

Governing Law: This contact agreement shall be governed by and
interpreted in accordance with laws in force in India.

General:

19.1 In the event any of the terms stated herein are contrary to any previous

understanding, commitments or agreements whether written or oral between the
Parties, the terms of this Contract agreement shall prevail.

19.2  Nothing in this contract agreement confers or purports to confer on any third

party any benefit or any right to enforce any term of this Contract agreement.

19.3 The Consultant's relationship with the client is that of an independent service

."3—_-'.'\ _.J";E-:_,r‘: Vf{«LL_'_‘.‘ 0 e
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provider, and nothing.in this Contract agreement is intended to, or should be
construed to create--a‘partnership, agency, joint venture or employment

o) 1a, |A.
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relationship. The Consultant will not be entitled to any of the benefits, which
the Client may make available to its employees.

20. TERMS OF REFERENCE:
20.1 Background:

The Client has requested the Consultant to undertake the tasks proposed in the Terms
of Reference (ToR) given in clause 20, for preparation and updation in relevant cases of
ICRZ Plans/IIMPs of the 5 Islands, namely, Katchal, Little Nicobar, Interview Island,
Chowra Island and Tillong Chong Island, in accordance with the ICRZ Notification, 2019.

20.2 Classification of ICRZ (Group-Il) and IIMP Islands:

As per the ICRZ Notification, 2019, the oceanic islands in Andaman and Nicobar (ICRZ
Islands) shall be grouped as follows:

Group-I: Islands with geographical areas > 1000 sq. km.
Group-l: Islands with geographical areas > 100 sq. km but < 1000 sq. km.

All the other smaller islands shall be managed through the respective Integrated Island
Management Plans (IIMPs).

Accordingly, the ICRZ (Group-ll) and IIMP Islands proposed in the Agreement are
classified as given below:

SI. No,| Name of Island Geographical ICRZ plans/IIMPs as per
Area (sg. km.) ICRZ Notification 2019

1. Katchal Island 174.30 ICRZ-2019 (Group-Il)

2 Little Nicobar Island | 159.02 ICRZ-2019 (Group-II)

3. Interview Island 133.00 ICRZ-2019 (Group-Il)

4, Chowra Island 8.28 IIMP-2019

5. Tillong Chong Island| 16.83 1IMP-2019

20.3 Scope of Work:

» |dentification of HTL and LTL based on morphological signatures using Satellite
Images / or by identification in the field, along creeks/rivers/open coast /
backwaters etc, as applicable from the ICRZ and IIMP points of view, by following
the standard procedures and guidelines provided by the Ministry of Environment,
Forests and Climate Change, Government of India.

« Land use/landform identification and demarcating Ecologically Sensitive Areas
(ESAs) from field investigation, remote sensing data, Aerial photographs and other
published or relevant data.

« Demarcation of the HTL, LTL and ICRZ regulation lines in the base map, as per the
guidelines given in Annexure IVA of the ICRZ Notification, 2019 and preparation
of the ICRZ maps as per the guidelines given in the ICRZ Notification, 2019.

* Preparation of IIM plans as per the guidelines given in Annexure IVB of the ICRZ
Notification, 2019, with provisions of setback line from High Tide Line (HTL)/ No
Development Zones (NDZ), preservation, conservation of fragile ecosystems,
livelihood opportunities , for inhabitants and strategies for sustainable
development. /& T a )
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e Submission of ICRZ and IIMP reports along with necessary maps on
1:25,000/1:10,000 scales, as applicable.

» Updation of ICRZ and IIMPs of these 5 Islands is not covered under the scope of
the work of this contract agreement and separate proposals will be submitted to
A & N Administration, as and when requirement arise.

20.4 Study Area: The Study area will be the 5 ICRZ/IIMP islands namely, Katchal, Little
Nicobar, Interview Island, Chowra Island and Tillong Chong Island.

20.5 Implementation Arrangements: The scope of the work and related tasks will be
implemented by NCSCM. However, updation of ICRZ plans/IIMPs of these 5 Islands in
future is not covered under the scope of the work of this contract agreement and separate
proposals will be submitted to A & N administration, as and when requirement arise.

20.6 Obligations of the Client:

» To Provide Geo - referenced and digitized Cadastral maps (1:4000/1:5000 scale) in
ArcGIS format (shapefiles) of all the 5 Islands with survey numbers etc. (Hard copy
and Soft copy).

= To Provide Maps of Fishing villages, Municipal boundaries, village boundaries and
areas of traditional tribal rights as Geo - referenced and digitized maps (1:4000 /
1:5000 scale) in the ICRZ/IIMP areas, in ArcGIS format (shapefiles) in all the 5 Islands
(Hard copy and Soft copy), as available with the Fisheries/Tribal Welfare department/
A & N Administration.

= To Provide Maps showing protected areas under the Wild Life (Protection) Act, 1972
(53 of 1972), the Forest (Conservation) Act, 1980 (69 of 1980), Environment
(Protection) Act, 1986 (29 of 1986), turtle nesting grounds, horse shoe crabs habitats,
sea grass beds, sea weed beds, nesting grounds of birds, other ESAs and Ecological
Sensitive Zones (ESZ) around national parks/sanctuaries, in the ICRZ/IIMP areas, in
all the 5 Islands, as available with the Forest department/A & N Administration.

« To Provide Maps showing proposed eco-tourism plans, tourism plans, temporary
tourism facilities, cyclone shelters, rain shelters, helipads and other infrastructure.

= To Provide All Master plans of proposed projects of the A & N Administration in the
IIMP areas, as Geo - referenced and digitized soft copy (ArcGIS / Shapefiles/KML
format) and hardcopies to exact scale for the 2 Islands, for superimposing on the
maps/plans.

» Preparation of management plans for protecting the turtle nesting grounds, sand
dunes, demarcated beaches, demarcated biologically active mudflats, detailed plans
for long time housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness, environment management plan for ecologically sensitive areas (ESAs).

* To Provide Proposed projects related maps of Ministry of Defence in Geo -
referenced and digitized soft copy (ArcGIS/Shapefiles/KML format) and hardcopies
to exact scale.

* To Provide Proposals for future development in IIMP Islands.

* Any other data required as per ICRZ/IIMP Notification/amendment published time
to time.

* Access to the sites and safety of the field team from any resistance from local people.

Field Support for Field Survey, as required.

Local administrative/ inner line permits to NCSCM Scientists for entering restricted

areas of A& N Islands.

Counterpart staff support from the Forest and other departments for field surveys,

as required.

Forest and other Guest Houses may be provided to NCSCM Scientists for field

surveys.

Vehicles to NCSCM

L ]

'gmi%t?.{qr local transport in various Islands for field surveys.
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« Ferries/boats/Vessels/Ship/helicopter facility to NCSCM Scientists for inter-island
transport for field surveys.

20.7 Cost Estimates: Rs 68,39,280 (Rupees sixty-eight lakhs thirty-nine thousand two
hundred eighty only, including 18% GST).

20.7.1 Break-up of cost estimates: Abstract of costs:

1. Manpower: Rs 12,00,000

2. Travel: Rs 4,00,000

3. Contingency: Rs 3,00,000

4, Material cost: Rs 8,00,000

5. DA/Hotel Rent: Rs 9,00,000

6. NCSCM Overheads: Rs 7,20,000
7. SICOM Overheads: Rs 7,20,000
8. Institutional charges: Rs 7,56,000
9. GST: Rs 10,43,280

10. Total Cost: Rs 68,39,280 (Rupees sixty-eight lakhs thirty-nine thousand two
hundred eighty only, including 18% GST).

20.8 Deliverables:

« ICRZ/IIMP maps and reports of all the 5 Islands as per guidelines provided in the
ICRZ Notification, 2019.
e Submission of GIS layers, after approval by MoEF&CC.

20.9 Obligation of the Consultant:
1. Schedule of work:

The period of consultancy shall be for a period of 06 months of fair weather
(excluding monsoon/rainy months/days), from the date of receipt of advance
payment and stakeholder data in GIS/shapefile format such as Cadastral maps,
existing and proposed developments, eco-tourism plans, tourism plans, proposed
temporary tourism facilities, cyclone shelters, rain shelters, helipads and other
infrastructure, fishing villages and areas of traditional rights, protected areas under
the Wild Life (Protection) Act 1972 (53 of 1972), the Forest (Conservation) Act, 1980
(69 of 1980), Environment (Protection) Act, 1986 (29 of 1986), turtle nesting
grounds, horse shoe crabs habitats, sea grass beds, sea weed beds, nesting
grounds of birds, Ecological Sensitive Zones (ESZ) around national
parks/sanctuaries etc, whichever date is latest. Delay in payment or providing input
data will correspondingly increase the project duration. In case the execution of
contract involves more time on account of unforeseen conditions, a request in this
regard will be made by the Consultant to extend the contract period.

Start Date will be the date of receipt of advance payment and stakeholder data; whichever
date is later. ZET S




2. Timeline;

S | Timeline from | Tasks & Deliverables
No. | start date **

1. | Month -1 Conducting stakeholder meeting or publicity in print
and electronic media in view of COVID-19 situation in
Port Blair, collection of stakeholder data for ICRZ/IIMP.

2. | Month -2 Preparation of base maps

3. Month -3 &4 | Field verification for demarcation of High Tide Line
(HTL) and Low Tide Line (LTL) and Ecologically
Sensitive Areas (ESA), subject to fair weather.

4. | Month -5 Integration of field and stakeholder data to the base
maps and preparation of Draft ICRZ/IIMP maps and
submission of draft ICRZ/IIMP maps to A&N CZMA for
comments.

5 Month - 6 Preparation and submission of final ICRZ/IIMP reports
along with maps.

Note**: Subject to NCSCM receiving advance payment and stakeholder data.

20.10  Subject to restrictions imposed by the govt. of India/ Govt. of Tamil Nadu /A&
N Administration, if any from time to time, during the COVID-19 pandemic,
during field investigation, the project proponent should make, at his expense,
proper transport arrangements (Boats, Vehicles, Helicopters and inter-Island
transport) for the field team of NCSCM, from the nearest Airport.

20.11 The work shall be completed as per the schedule of work given in Contract
Agreement and in case there is any delay apart from the clause at 10 (Force
Majeure) necessary extension of time for such delay should be obtained from
Principal Chief Conservator of Forests & Commissioner-Cum-Secretary(E&F),
Andaman and Nicobar Administration, Port Blair. However, Administrative .
Secretary(E&F), Andaman and Nicobar Administration, Port Blair reserves the right
to extend the delivery period in deserving cases or cancel the contract and forfeit
the performance security. Such formal amendment of the agreement be duly
signed by both the parties. The start date for the contract duration of 8 months
(excluding monsoon period) will be the date on which the advance payment or the
stakeholder data, (including revised/updated data) is received by NCSCM,"
whichever date is later. Any delay by the client in providing stakeholder/input data
(including revised / updated data) will correspondingly increase the project
duration.

20.12 Performance security of equivalent to an amount of 5% of the value of the contract
in the form of account payee demand draft, fixed deposit receipt from a
Commercial Banks, Bank Guarantee from a Commercial Bank within 21 days from
the signing of the Agreement. Performance Security should remain valid for a
period of 60 days beyond the date of completion of all Contractual Obligations.

"\_..].':;._fr"- (oo~ >
,".-.“:/\,'»"" —--N;_l./- lrz'l { =
) \. r \ | —

2f oW = UM T\ ‘
O B
Vo & 5/ o112 };&
‘]P\a\ N \ . ./\< v



NBLE £ 0“

Y.

21. Termination: The Client or the Consultant may terminate the contract by giving a
30 days' notice, if the other party causes a fundamental breach of the contract.
Fundamental breaches of contract include, but shall not be limited to the following:

(a) The Client or the Consultant is made bankrupt or goes into liquidation other than
for a reconstruction or amalgamation.

(b) A Proforma/ Tax Invoice raised by the Consultant for payment is not paid by the
Client to the Consultant within 45 days of the date of the Proforma/ Tax Invoice.

(c) The Consultant has delayed the completion of works by more than 30 days for
reasons other than those covered under Force Majeure, such as war, riots, civil
disorder, earthquake, fire, explosion, storm, flood or other adverse weather
conditions, strikes, lockouts or other industrial action, confiscation or any other
action or non-action by the Client/Government agencies.

(d) The Client has delayed providing the required stakeholder data and other
assistance requested by the Consultant (clause 20.6), by more than 30 days.

Authorized Signatory Authorized Signatory

/é);woﬁq,m | MMFV
“"(2/'75 Fgor and on behalf of Client

For and on behalf of Consultant
Dr. Purvaja Ramachandran
Director, NCSCM
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NofPCCF/EPA/245/2 0
SO TIT FIBTaIR w2
ANDAMAN AND NICOBAR ADMINISTRATION
a1 Uq yafavor fau
DEPARTMENT OF ENVIRONMENT & FORESTS
UEITT Y& as1 wxasd (aead] staa Rfram ¢a a1 wwevn)/ise st
aT(aRer iR/ vewr wfia, svsarr gur Pretar gead siaed gas it
PCCF (CRZ/FC) /| NODAL OFFICER, FCA & MS, A&NCZMA
a7 W&, 89l Qe @la% / VAN SADAN, HADDO, PORT RBRLAIR

KARRRLbdEte

Wd 1A, Port Blair faii® / Dated 9 F%ay, 2020

¥ 4/To,
The Director,
National C(.nLrL for Sustainable Coastal Management,
Ministry of Environment, Forests & Climatc Change,
Koodal Building, Anna University Campus,
Chennai-600025. '
faoa/Sub: Contract Agreement for preparation of ICRZ Plans/lIMPs for
14 A&N Islands, as per ICRZ Notification, 2019 reg.
#elRef:  Your L.No.NCSCM/CZMA/A&N Islands/20-0171 di:12.03.2020. °
EE E’J/Sir,

I am directed to enclose herewith the copy ol duly signed
Contract Agreement for 'Preparation of 1CRZ Plans/IIMPs for 14 A&N
Islands as per ICRZ Notification, 2019 for further neeessary action ai

your cnd,

gaerz/Yours faithfully,

HaE/Eancl: A A

0
LS

. 7y v
Haldih ol e S Assislant Conserve

Q1 f*‘nf’(:'t?f
(aead) afad va o deevr) /
(Coastal Zone & Forest Conscrvation)
[T, UIE sk [Van Sadan, Port Blair
ufdfafi/ Copy to:

. SPS to the Chief Sccretary, A & N Administration for kind
information of the Chief Secretary, A & N Administration.

2. SPS to Principal Chief Conservator of Forests(ANI) fof kind
information of Principal Chief Conservator of Forest(ANI)

3. The Commissioner-cum-Secretary (E&F), A & N Administration,
Port Blair for favour of information.

4. The Secretary(E&F), A & N Administration, Port Blair for favour
of information.

-oS-lo
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g RE FOR SU GEr~.
Nl 2 NATIONAL CENTRE FOR SUSTAINABLE COASTAL MANAGENIE
./ NCSCM

Ministry of Environment, Forest & Climate Change, Government of India

No. NCSCM/CZMA/A &N Islands/20 -0)7 | Acp(:elf_@ dated 11/03/2020
('""
—an St 2~
TO JV
The Principal Chief Conservator of Forests & Qqé\"{)'w
Principal Secretary (Environment & Forest)

Department of Environment and Forests
Andaman & Nicobar Administration,
Vansadhan, Haddo, Port Blair- 744 102

SUB: CONTRACT AGREEMENT FOR PREPARATION OF ICRZ PLANS/IIMPs FOR 14 A&N
ISLANDS, AS PER ICRZ NOTIFICATION, 2019 - REG. o
Ref: Your letter No. PCCF/EPA/245/633 dated 6/03/2020.

With reference to your letter cited above, the contract agreement on Non-Judicial Stamp
Paper, is enclosed herewith duly signed, for your signatures.

Proforma Invoice for Rs 50,00,000 (Rupees fifty lakhs only) towards advance payment as pér
clause 14a) of the contract is also enclosed herewith.

Two Bank guarantees, one for Rs 50,00,000 (Rupees fifty lakhs only) valid till 30/09/2020
towards advance payment as per clause 14a) and the other for Rs 5,22,445 valid till
30/11/2020 as per clause 20.10 of the contract, will be submitted to you after receiving
confirmation from you regarding the BG format.

It is requested that the contract document may kindly be returned to this office duly signed

by the competent authority and advance payment of Rs 50,00,000 (Rupees fifty lakhs only)
may be released and paid to NCSCM to facilitate commencement of work.

Dr.R.Ramesh,” \?> \’§\ww
(}F/Dlrector NCSCM
bl

Encl:

1. Contract agreement.
2. Proforma Invoice — 1.

Copy to: Manager, Finance, NCSCM.
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COI\ETRACT AGREEMENT FOR PREPARATION OF ICRZ PLANS / 1IMD’s FOR 14
A & N ISLANDS, AS PIR ICRZ NOTIFICATION 2019.

i

This Agreement is made on this 12", day of March 2020 at Port Blair, A&N Islands.
§
: BETWEEN :

The Principal Chiel Conservator of Forests & Principal Secretary (Environment &
Forest) Department of Lnvironment and Forests, Andaman & Nicobar
Admjnistration, Van Sadan, Haddo, Port Blair- 744102 (hereinafter called as the First
party/ Client) which expression shall where the context so requires or admits also
includes its successor and assignees of one part.

E AND T

The [National Centre for Sustainable Coastal Management (NCSCM), Anna
University Campus, Chennai-600025, Tamil Nadu, India, represented through the
Direcfor NCSCM (hereinafter called as the Second party/Consultant) which
expression shall where the context so requires or admits also includes its successor
and agsignee. i

B i 0 _WHEEIEAS, the FIRST PARTY has sought proposal for preparation of ICRZ
: < "PIanséIIMPs for 10 islands namely, Swaraj Dweep, Shaheed Dweep, Little Andaman,
S LongHsland, Baratang, South Andaman, Aves, Smith, Rutland and Flat Bay lIsland
for the A & N Island Administration vide letter No. PCCE/EPA/245/136 dated

i
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25/06/2019 and MoEF&CC, Govt. of India have subsequently approved the ICRZ
Plans/ITMPs for 04 more islands namely, Middle Andaman, Car Nicobar, Great Nicobar
and Kamorta Island as per the 1PZ Notification 2011 and whereas both the parties have
agreed for preparation of the ICRZ Plans/1IMPs of all these 14 islands namely, Swaraj
Dweep, Shaheed Dweep, Little Andaman, Long Island, Baratang, South Andaman,
Aves, Smith, Rutland, Flat Bay Island, Middle Andaman, Car Nicobar, Great Nicobar
and Kamorta Island, in accordance with the ICRZ Notification, 2019, as per the terms
and conditions mentioned below:

1. Background: The Client has requested the Consultant to undertake the tasks
proposed in the Terms of Reference (ToR) given in clause 20, for preparation of ICRZ
Plans/1IMPs of the 14 islands.

2. Scope of the contract: The scope of present consultancy is to prepare the ICRZ
Plans/IIMPs of the 14 islands in accordance with the ICRZ Notification, 2019.

3. Study Area: The Study area will be the 14 [CRZ/1IMP islands namely Swaraj Dweep,
Shaheed Dweep, Little Andaman, Long Island, Baratang, South Andaman, Aves,
Smith, Rutland, Flat Bay Island, Middle Andaman, Car Nicobar, Great Nicobar and
Kamorta Island.

4. Terms of Reference (10R) proposed to be undertaken to address the scope of services
are given in clause 20.

5. Performance of Service: The Consultant shall perform its services in line with the
Scope as defined in clause 20 below and shall carry out its obligations hercunder with
skill, care, diligence, efficiency and economy, in accordance with generally accepted
techniques, prudent practice and with professional scientific and consulting
standards. It shall also observed sound management and technical practices, and
employs appropriate advanced technology and methods. The Consultant shall
always, in respect to any matter relating to this Contract agreement, as faithful
advisors/representatives to the Client support and safeguard the legitimate interest
in any dealing with sub-contractors or third partics. The Consultant shall use
reasonable endeavours to complete the Services wilhin the time or programme
agreed upon between the Parties.

6. Period of Consultancy: The period of consultancy shall be for a period of six months
of fair weather (excluding monsoon/rainy months/days), {rom the date of receipt of
advance payment and stakcholder data in GlS/shapefile format such as Cadastral
maps, existing and proposed developments, cco-tourism  plans, tourism plans,
proposed temporary tourism facilities, cyclone shelters, rain shelters, helipads and
other infrastructure, fishing villages and areas of traditional rights, protected areas
under the Wild Life (Protection) Act, 1972 (53 of 1972), the Forest (Conservation) Act,
1980 (69 of 1980) or Lavironment (Protection) Act, 1986 (29 of 1986), turtle nesting
grounds, horse shoe crabs habitats, sca grass beds, sea weed beds, nesting grounds of
birds, etc, whichever date is latest. Delay in payment or providing input data will
correspondingly increase the project duration. In case the execution of contract
involves more time on account of unforeseen conditions, a request in this regard will
be made by the Consultant to extend the contract period.

7. Obligation of Client: Refer clause 20.0 ol ToR.

8. Consultancy Cost: The fixed fee of the Consultancy is Rs.1,04,48,900/- (Rupees one
crore four lakhs forty eight thousand nine hundred only), inclusive of GST.

$3/

&7 0 . :
: 9. Vadiation of cost: Taxes are subject to change as per change in the law and the contract

86 will be adjusted (plus/minus) accordingly due to the impact of such changes in



10. Force Majeure: Grq !

a. Definition: For the purposes of this Contract, “Force Majeure” means an event
which is beyond the reasonable control of a Party, is not foreseeable, 1s
unavoidable, and makes a Party’s performance of its obligations hereunder
impossible or so impractical as reasonably to be considered impossible under the
circumstances, and subject to those requirements, incl udes, but is not limited to,
war, riots, civil disorder, earthquake, fire, explosion, storm, [Tood or other adverse
weather conditions, strikes, lockouts or other industrial action confiscation or any
other action by Government agencies

Force Majeure shall not include (i) any event which is caused by the negligence or
intentional action of a Party or such Party’s Experts, Sub-consultants or agents or
employees, nor (i) any event which a diligent Party could reasonably have been
expected to both take into account at the time of the conclusion of this Contract,
and avoid or overcome in the carrying out of its obligations hereunder.

Force Majeure shall not include insufficiency ol funds or failure to make any
payment required hereunder,

b. No Breach of Contract: The failure of a Party to fulfil any of its obligations
hereunder shall not be considered to be a breach of, or default under, this Contract
insofar as such inability arises [rom an event of Force Majeure, provided that the
Party affected by such an event has taken all reasonable precautions, due care and
reasonable alternative measures, all with the objective of carrying out the terms
and conditions of this Conlracl.

c. Measures to be Taken: A Parly affected by an event of Force Majeure shall
continue to perform its obligations under the Contract as far as is reasonably
practical, and shall take all reasonable measures to minimize the consequences of
any event of Force Majeure.

A Party affected by an event of Force Majeure shall notily the other Party of such event
as soon as possible, and in any case not later than fourteen (14) calendar days following
the occurrence of such event, providing evidence of the nature and cause of such event,
and shall similarly give written notice of the restoration of normal conditions as soon as
possible.

Any period within which a Party shall, pursuant o this Contract, complete any action
or task, shall be extended for a period equal to the time during which such Party was
unable to perform such action as a result of FForce Majeure.,

During the period of their inability to perform the Services as a result of an event of
Force Majeure, the Consultant, upon instructions by the Client, shall either:

(a) demobilize, in which case the Consultant shall be reimbursed for additional costs
they reasonably and necessarily incurred, and, it required by the Client, in
reactivating the Services; or

(b) continue with the Services to the extent reasonably possible, in which case the
Consultant shall continue to be paid under the terms of this Contract and  be
reimbursed for additional costs reasonably and necessarily incurred.
¢
nthe case of disagreement between the Parties as Lo the existence or extent of Force
""I'"M"a"jélgfe,\lthe matter shall be settled according to Clauses 17.
SN

\/"\‘
. |
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11.

12.

14.

I00-

Access to Project Site: The Client warrants that the Consultant shall have, free of
charge, unimpeded access to the project site in respect of which access is required for
the performance of the Services,

Change in the Applicable Law Related to Taxes and Dulies: If, atter the date of this
Contract, there is any change in the applicable law in the Client’s country with
respect to taxes and duties which increases or decreases the cost incurred by the
Consultant in performing the Services, then the remuneration and reimbursable
expenses otherwise payable to the Consultant under this Contract shall be increased
or decreased accordingly by agreement between the Parties hereto, and
corresponding adjustments shall be made to the cost/ceiling amounts specified in
Clause 8.

. Modifications or Variations: Any maodification or variation of the terms and

conditions of this Contract, including any modification or variation of the scope of
the Services, may only be made by written agreement between the Parties. However,
each Party shall give due consideration to any propoesals for modification or
variation made by the other Party.

Payment Terms:

a. Rs 50,00,000 (Rupees fifty lakhs only) as advance payment, against provision
by the Consultant of a Bank Guarantee issued by a nationalized/ scheduled
bank located in India, in amounts and currencies equal to the advance
payment.

b. Rs 30,00,000 (Rupees thirty lakhs only) on completion of stakeholder meeting
and before commencement of field work by NCSCM. -

c. Rs 20,00,000 (Rupees twenty lakhs only) on submission of draft [CRZ
plans/IIMPs for 14 islands.

d. Balance Rs 4,48,900 (Rupees four lakhs lorty eight thousand nine hundred
only) on approval of the final ICRZ plans/[IMPs for 14 islands by the
competent authority.

Total cost: Rs 1,04,48,900 (Rupees one crore four lakhs forty cight thousand nine

hundred only), inclusive of GST. At cach stage, the Consultant will raise separate
invoice for an equal amount. Payment will be made after deduction of applicable

statutory levy on this contract. The amount is to be remitted by Demand Draft drawn on

a scheduled Bank in favour of Director, NCSCM, payable at Chennai or by RTGS/
NEFT, within 45 days of receipl of receiving Invoice from NCSCM.

15.

Limitation of Liability:

a. The Consultant undertakes to exercise reasonable skill and care in performing the
services, and shall be liable only for negligent failure in performing the Services.

b. The Client and the Consultant agree that the total liability of the Consultant
arising out of, or in connection with this agreement shall not, unless otherwise
agreed in writing, exceed the amount of the Consultant’s Fees actually realized

pursuant to this agreement. Further, notwithstanding anything in this Contract

Agreement to the contrary in no event shall the Consultant be liable for any direct

damages for loss of profit, loss of production, loss of conlracts or for any financial

loss or for any special, indirect or consequential loss or damages including
without limitation damages for loss of profit, loss of production, loss of contracts

_or any financial loss however caused including without limitation the fault,
' _‘“i{ﬂ?‘l_ ach of contract, tort (including the concurrent or sole and exclusive negligence)

E\" h of duty, strict liability or otherwise and whether a claim is based on
contract, tort, at law in equity or otherwise.

409
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16. Confidentiality: The Consultant along with its personnel, employees, management,
affiliates, agents, advisors and Consultants shall not disclose any property or
confidential information/data relating to Project without the prior written consent of
the Client.

17. Dispute Resolution:

17.1 All claims, disputes and other matlers in question arising out of or related to
this Contract agreement, which cannot be resolved amicably, shall be submitted
to final and binding arbilration.

17.2 Such disputes or differences which cannot be resolved amicably shall be settled
in accordance with the Indian Arbitration and Conciliation Act, 1996, amended
from Hme to time. The arbitral tribunal shall consist of 3 arbilrators one each to
be appointed by the Client and the Consultant. The third Arbitrator shall be
chosen by the two Arbitrators so appointed by the Parties and shall act as
Presiding arbilrator.

In case of failure of the two arbitrators appointed by the parties to reach upon a
consensus within a period of 30 days from the appointment of the second
arbitrator appointed subsequently, the Presiding Arbitrator shall be appointed
by the Indian Council of Arbitration/President of the Institution ol Lngineers
(India), on request by the party raising the dispute. Arbitration proceedings
shall be held at Port Blair, India.

18. Governing Law: This contact agreement shall be governed by and interpreted in
accordance with laws in force in India.

19. General:

19.1 In the event any of the terms stated herein are contrary to any previous
understanding, commitments or agreements whether written or oral between
the Parties, the terms of this Contract agreement shall prevail.

19.2 Nothing in this contract agreement confers or purports to confer on any third
party any benefit or any right to enforce any term of this Contract agreement.

19.3 The Consultant’s relationship with the client is that of an independent service
provider, and nothing in this Contract agreement is intended to, or should be
construed to create a partnership, agency, joint venture or employment
relationship. The Consultant will not be entitled to any ot the benefits, which
the Client rnay make available to its employees.

20. TERMS OF REFERENCE:

20.1 Background: the Ministry of Favironment, Forest & Climate Change, Govt. of

India have approved the ICRZ plans/HIMDPs for 14 islands namely, Swaraj

- Dweep, Shahced Dweep, Little Andaman, Long lsland, Baratang, South

Andaman, Aves, Smith, Rutland, Flat Bay Island, Middle Andaman, Car

Nicobar, Great Nicobar and Kamorta Island, prepared as per the IPZ
Notification, 2011.

As per para 5 (i) of the 1CRZ Nolitication, 2019, “the Andaman and Nicobar
administration shall revise or update their respective island coastal regulation
AN zone” plan (ICRZ) framed under 1P7Z Notilication, 2011, as per provisions of
2N this Notification and submit ta the Ministry ol Environment, Forest and

AT ‘-_-‘:‘-‘}CIimatu Change for approval at the earliest. All the project activilies attracting,
60U U325 the provisions of the Notification shall be required to be appraiscd as per the

“updated ICRZ Plans to this Notification. Unlil and unless the plans area so

()
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revised or updated, provisions of this Notification shall nol come in force and
plans as per provisions of IPZ Notification, 2011 shall continue to be followed
for appraisal and CRZ clearance to such projects”.

Accordingly, the ICRZ plans/IIMP of these 14 islands namely, Swaraj Dweep,
Shaheed Dweep, Little Andaman, Long Island, Baratang, South Andaman,
Aves, Smith, Rutland, Flat Bay Island, Middle Andaman, Car Nicobar, Great
Nicobar and Kamorta Island, prepared as per the IPZ Notification, 2011, need
to be revised/updated in accordance with the provisions contained in the [CRZ
Notification, 2019.

Classification of ICRZ (Group-l/Group-11) and TIMP Islands:

As per the ICRZ Notification, 2019, the eight bigger occanic islands in
Andaman and Nicobar (ICRZ Islands) shall be grouped as follows:

Group-l : Islands with geographical areas > 1000 sq. km such as South
Andaman, Middle Andaman, North Andaman and Great Nicobar,

Group-ll : Islands with geographical areas > 100 sq. km but < 1000 sq. km such
as Baratang, Little Andaman, Swaraj Dweep & Car Nicobar.

All the other smaller islands shall be managed through the respective
Integrated Island Management Plans (IIMPs).

Accordingly, the ICRZ (Group-1/Group-11) and [IMP Islands are classified as
given below:

Sl. [ Name of Island _C_,-;(SE;:'apiﬁ&ll area {S"q. Classilication
No km.) as per Forest
EASie Statistics 2017 A AT e e

1. | Middle Andaman 15355 | ICRZ Group-1
2. | South Andaman B L P R | ICRZ Group-1 |
3. | Great Nicobar 104454 ~_|ICRZGroup-l |
4. | Little Andaman ZALSD S | ICRZ Group-II
5. |Baratang 2976 [ ICRZ Group-Il_|
6. | Kamorla 158.03 | ICRZ Group-ll
7. | Rutland ; _____ I'W'la'_ ' i ICRZ Group-1l |
8. | Car Nicobar 112691 ICRZ Group-Il
9. |Swaraj Dweep | 113.93 ICRZ Group-I]

Eavelgulay - iip o ch = Sail b ot i e R Al 328 | P (]
10 'Smith o o 2.7 R MR Sl B
11. | Shaheed Dweep (Neil) | 1890 e VOIS0 DL
12. | Long Island i i o SO [P
13. | Flat Bay 9.36 1IMP
-14. | Aves DO R ]

20.3 Scope of Work:

e Identification of HTL and LTL based on morphological signatures using Satellite
Images / or by identification in the field, along creeks/rivers/open coast /
backwaters etc, as applicable from the ICRZ and IIMP points of view, by following
the standard procedures and guidelines provided by the Ministry of Environment,
Forests and Climate Change, Government of India.

AOL AN

« Land use/landform identification and demarcating Ecologically Sensitive Areas

(ESAs) from field investigation, remote sensing data and Aerial photographs.

&>
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Demarcation of the HTL, L'TL and ICRZ regulation lines in the base map, as per the
ICRZ Notification, 2019 and preparation of the ICRZ maps as per the guidelines
given in the ICRZ Notification, 2019.

Preparation of 1IM plans with provisions of setback line from High Tide Line
(HTL)/ No Development Zones (NDZ), preservalion and conservation areas of
fragile ecosystems, livelihood opportunities for inhabitants and strategies for
sustainable development. '

Submission of ICRZ and I[IMP reports along with necessary maps on
1:25,000/1:10,000 scales, as applicable.

204 Study Area: The Study area will be the 14 ICRZ/1IMP islands namely, Swaraj

Dweep, Shaheed Dweep, Litlle Andaman, Long Island, Baratang, South Andaman,
Aves, Smith, Rutland, Flat Bay lsland, Middle Andaman, Car Nicobar, Great
Nicobar and Kamorta Island.

20.5 Implementation Arrangements: The scope of the work and related in tasks will be

implemented by NCSCM.

20.6 Obligations of the Client: The Client shall provide the following to the Consultant.

Geo - referenced and digitized Cadastral maps (1:4000/1 5000 scale) in ArcGlS
format (shapefiles) for all the 14 Islands with survey numbers ete. (Hard copy and
Soft copy).

Maps of Fishing villages, Municipal boundaries, village boundaries and areas of
traditional tribal rights as Geo - referenced and digitized maps (1:4000 / 1:5000
scale) in the ICRZ/IIMP arcas, in ArcGIS format (shapeliles) in all the 14 Islands
(Hard copy and Soft copy), as available with the Pisheries/Tribal Welfare
department/A & N Administration.

Maps showing protected areas under the Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection)
Act, 1986 (29 of 1986), turtle nesting grounds, horse shoe crabs habitals, sea grass
beds, sea weed beds nesting grounds of birds and other ESAS in the ICRZ/LIMP
areas, in all the 14 Islands, as available with the Forest department/A & N

Administration.

Maps showing proposed eco-tourism plans, tourism plans, temporary tourism
facilities, cyclone shelters, rain shelters, helipads and other infrastructure.

All Master plans of proposed projects of the A & N Administration in the
ICRZ/IIMP areas, as Geo - referenced and digitized soft copy (ArcGIS /
Shapefiles/ KML tormat) and hardcopies 1o exacl scale of all the 14 Islands, for
superimposing on the maps/ plans. The Master Plans do not fall areas under
reserve forests, protected forests, national parks and sanctuaries notified under the
Forests (Conservation) Act, 1980 (69 of 1980) or the Wild Life Protection Act, 1972
(53 of 1972) and the arcas protected under the Environment (Protection) Act, 1986

(29 0f 1986).

Preparation of management plans for protecting the turtle nesting grounds, sand
dunes, demarcated beaches, demarcated biologically active mudflats, detailed
plans for long time housing needs of coastal fisher communities in view of
expansion and other needs, provisions ol basic services including sanitalion,
safety, and disaster preparedness, environment management plan for ecologically
sensitive areas (ESAS).

Proposed projects related maps ol Ministry of Defence in Geo - referenced and
figitized soft copy (ArcGIS/ Shapefiles/ KML format) and hardcopies to exact scale

719
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loly .

Access to the sites and safety of the field team from any resistance from local
people.

Field Support for Field Survey, as required.

Local administrative/ inner line permits to NCSCM Scientists for entering,
restricted areas of A& N Islands.

Counterpart staff support from the Forest and other departments for field surveys,
as required.

Forest and other Guest Iouses may be provided to NCSCM Seientists for field
surveys.

Vehicles to NCSCM Scientists for local transport in various Islands for field
surveys.

Ferries/boats to NCSCM Scientists for inter-island transport for field surveys.

20.7 Cost Estimates: Rs 1,04,48,900 (Rupees one crore four lakhs forty eight thousand

nine hundred only), inclusive of GST.

20.7.1 Break-up of cost estimates:

a.
b.

Manpower (including outsourcing): Rs 24 ,00,000
TA / DA: Rs 14,00,000
Contingency: Rs 2,00,000

{0
d. Material Costs: Rs 15,00,000
e,
f
8
h

NCSCM Overhead: Rs 11,00,000
SICOM Overhead: Rs 11,00,000

. Institutional Cost: Rs 11,55,000
. GST: Rs 15,93,900

20.8 Deliverables:

ICRZ/IIMP maps and reports of all the 14 Islands as per guidelines provided in
the ICRZ Notification, 2019.
Submission of GIS layers, aller approval by MoLli&CC.

Satellite images procured for the project.
Field data related to Geo-cordinated points, | ITL/LTL.

20.9 Schedule of work:

SI. | Timeline from Tasks & Deliverables

No. | start date™ PRl s e Mlifert ]

T, | MRt CunLIULng stakeholder meeting  in  Port Blair,
| collection of stakeholder data for. ICRZ/IIMP.

2 : Month -2 Preparation ol base maps

3. | Month -3 Lield verification for demarcation of Iligh Tide Line

(1) and Low Tide Line (LTL) and Ecologically
Sensitive Areas (ISA), subject to fair weather.

4. Month -4 Field verification for demarcation of High Tide I ine |
(ITTL) and Low Tide Lin¢ (LTL) and lenz;mal[}

] Cﬁi..l‘l‘-'!ll\’(_ Arcas (S c:/\), subject to [fm wca{lu- guisde

Month -5 Intuumlmn of field and stakeholder data to the base
maps and preparation of Draft ICRZ/1IMP maps and
submission of draft ICRZ/IIMP maps to A&N CZMA

o1
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I l__t'.‘l_l_'_'C_l-')Ell_ll'_lt‘_l11:‘5. bR A T L el
6. Month -6 Preparation and - submission of final 1CRZ/1IIMP
reports along;__uﬁth maps.

Note™ : Subject to NCSCM receiving advance paymeinl and stakeholder data,

20.10 : Performance security of equivalent to an amount of 5% of the value of the
contract in the form ol account payee demand draft, fixed deposit receipt from a
Commercial Banks, Bank Guarantee (rom a Commercial Bank within 21 days from the
signing of the Agreement. Performance Security should remain valid for a period of 60
days beyond the date of completion of all Contractual Obligations.

21. Termination: The Client or the Consultant may terminate the contract by giving a 30
days’ notice, if the other party causes a fundamental breach of the contract.
Fundamental breaches of contract include, but shall not be limited to the following:

(a) The Client or the Consultant is made bankrupt or goes into liquidation other
than for a reconstruction or amalgamation.

(b) A Tax Invoice raised by the Consultant for payment is not paid by the Client to
the Consultant within 30 days of the date of the Tax Invoice.

(¢) The Consultant has delayed the completion of works by more than 30 days for
reasons other than those covered under Force Majeure, such as war, riots, civil
disorder, carthquake, fire, explosion, storm, flood or other adverse weather
conditions, strikes, lockouts or other industrial action, conliscation or any olther
action or non-action by the Client/Governmenl agencies.

(d) The Client has delayed providing the required stakeholder data and other
assistance requested by the Consultant (clause 20.6), by more than 20 days.

Authorised Signatory Authorised Signatory

For and on behalf of Client
Dr. R Ramesh,
Director, NCSCM
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CONTRACT AGREEMENT FOR PREPARATION OF ICRZ PLANS FOR 02
ISLANDS AND [IMPs FOR 08 ISLANDS IN A & N ISLANDS, AS PER ICRZ
NOTIFICATION 2019

This Agreement is made on this ......, day of ........ 2021 at Port Blair, A&N
Islands.

BETWEEN

The Principal Chief Conservator of Forests, Department of Environment
and Forests, Andaman and Nicobar Administration, Van Sadan, Haddo,
Port Blair- 744102 & Commissioner-Cum-Secretary (Environment &
Forest), Andaman & Nicobar Administration, Port Blair (hereinafter called
as the First party/Client/ Project proponent) which expression shall where
the context so requires or admits also include its successor and assignecs
of one part.

AND

&/ Page 10f 13
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The National Centre for Sustainable Coastal Management (NCSCM), Anna
University Campus, Chennai-600025, Tamil Nadu, India, represented
through the Director NCSCM (hereinafter called as the Second

party/Consultant) which expression shall where the context so requires or

admits also include its successor and assignee.

WHEREAS, the FIRST PARTY has sought proposal for preparation and
updation in relevant cases of ICRZ Plans/IIMPs for the following 10
islands.

SI. [ Name ofIsland | ICRZ plans/lIMPs _as per ICRZ
| No. : | Notiflication 2019 GRRINE AR CHNLTE RS
1 North Andaman| ICRZ-2019 (Group-I) as per para 7.1 of
[sland the minutes of the 420d¢ NCZMA meeting.
2. | Teressa Island ICRZ-2019 (Group-II) R
3 | North Passage [IMP-2019
[sland
4. | Stewart Island | [IMP-2019 L G A
5. | Bastlsland | [IMP-2019 o e pn |
6. |Suaitlslond VP09
; Nancowrie Island [TMP-2019
8. Narcondom Island | [IMP-2019
9. | Pilowmillow Island | [IMP-2019 v z
10. | Curlew Island [ [IMP-2019 i

l.Background: The Client has requested the Consultant to undertake the
tasks proposed in the Terms of Reference (ToR) given in clause 20, for
preparation and updation in relevant cases of ICRZ Plans/IIMPs of the
10 islands, namely, North Andaman, Teressa Island, North Passage
Island, Stewart Island, East Island, Strait Island. Nancowrie Islandl,
Narcondom Island, Pilowmillow Island and Curlew Island, in accordance
with the ICRZ Notification, 2019,

2.Scope of the contract: The scope of present consultancy is to update and
prepare the ICRZ Plans/IIMPs of the 10 islands namely, North
Andaman, Teressa Island, North Passage Island, Stewart Island, East
I[sland, Strait Island, Nancowrie Island, Narcondom Island, Pilowmillow
Island and Curlew Island, in accordance with the [CRZ Notilication,
2019. However, updation of ICRZ plans/IIMPs of these 10 Islands is not
covered under the scope of the work of this contract agreement and
separate proposals will be submitted to A & N administration, as and
when requirement arise.

3.Study Area: The Study area will be the 10 ICRZ/IIMP islands namely
North Andaman, Teressa Island, North Passage [sland, Stewart I[sland,

%/ _gfjﬁ’ Page 2 of 13
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East Island, Strait [sland, Nancowrie Island, Narcondom Island,
Pilowmillow Island and Curlew Island, in accordance with the ICRZ
Notification, 2019,

.Terms of Reference (ToR) proposed to be undertaken to address the
scope of services are given in clause 20.

- Performance of Service: The Consultant shall perform its services in line
with the Scope as defined in clause 20 below and shall carry out its
obligations hereunder with skill, care, diligence, efficiency and economy,
in accordance with generally accepted techniques, prudent practice and
with professional scientific and consulting standards. It shall also
observe sound management and technical practices, and employs
appropriate advanced technology and methods. The Consultant shall
always, in respect to any matter relating to this Contract agreement, as
faithful advisors/representatives to the Client support and safeguard the
legitimate interest in any dealing with sub-contractors or third parties.
The Consultant shall use reasonable endeavors to complete the Services
within the time or programme agreed upon between the Parties.

- Period of Consultancy: The period of consultancy shall be for a period of
08 months of fair weather (excluding monsoon/rainy months/days),
from the date of receipt of advance payment and stakeholder data in
GIS/shapefile format such as Cadastral maps, existing and proposed
developments, eco-tourism plans, tourism plans, proposed temporary
tourism facilitics, cyclone shelters, rain shelters, helipads and other
infrastructure, fishing villages and areas of traditional rights, protected
areas under the Wild Life (Protection) Act, 1972 (53 of 1972), the Forest
(Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act,
1986 (29 of 1986), turtle nesting grounds, horse shoe crabs habitats, sea
grass beds, sea weed beds, nesting grounds of birds, ete, whichever date
is latest. Delay in payment or providing input data will correspondingly
increase the project duration. In case the execution of contract involves
more time on account of unforeseen conditions, a request in this regard
will be made by the Consultant to extend the contract period.

1 Subject to restrictions imposed by the Government of India /
sovernment of Tamil Nadu / Andaman & Nicobar Administration, if any
from time to time, during the COVID-19 pandemic, during field
investigation, the project proponent should make, at his expense, proper
transport arrangements (Boats, Vehicles and inter-Island transport) for
the field team of NCSCM, from the nearest Airport. In addition, the
project proponent should ensure that the following Covid-19 safety
protocols are strictly followed by the car driver and other members of the
Client team.

o Wearing of face Mask.

* Social distancing,.

* Only 1 representative of the Client, to be present from the Client

side for site inspection.
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* Proper arrangements for Thermal Screening, :
* Proper arrangements for Hand washing.

* Proper arrangements for Hand sanitizing.

« Safety and security ol NCSCM team to be ensured,

7.Obligation of Client & Consultant: Refer clause 20.6 and 20.9 of ToR. ’

8.Consultancy Cost: The fixed fee of the Consultancy Cost is: Rs 94,99,000
(Rupees ninety-four lakhs ninety-nine thousand only, including GST.

9.Variation of cost: Taxes are subject to change as per change in the law
and the contract price will be adjusted (plus/minus) accordingly due to
the impact of such changes in taxes.

10. Force Majeure:

a, Definition: For the purposes of this Conlract, "Force Majeure" means
an event which is beyond the reasonable control of a Party, is not
foreseeable, is unavoidable, and makes a Party's periormance of its
obligations hereunder impossible or so impractical as reasonably to be
considered impossible under the circumstances, and subject to those
requirements, includes, but is not limited to, war, riots, civil disorder,
earthquake, fire, explosion, storm, flood or other adverse weather
conditions, strikes, lockouts or other industrial action confiscation or /4 '
any other action by Government agencies, Ty

Force Majeure shall not include (i) any event which is caused by the
negligence or intentional action of a Party or such Party's Experts,
Sub-consultants or agents or employees, nor (ii) any event which a
diligent Party could reasonably have been expected to both take into
account at the time of the conclusion of this Contract, and avoid or
overcome in the carrying out of its obligations hereunder.

Force Majeure shall not include insufficiency of funds or f(ailure to
make any payment required hereunder.

b.No Breach of Contract: The failure of a Party to [ulfill any of its
obligations hereunder shall not be considered to be a breach of, or
default under, this Contract insofar as such inability arises from an
event of Force Majeure, provided that the Party affected by such an
event has taken all reasonable precautions, due care and reasonable
alternative measures, all with the objective of carrying out the terms
and conditions of this Contract

c. Measures to be taken: A Party affected by an event of Force Majeure
shall continue to perform its obligations under the Contract as far as
is reasonably practical, and shall take all reasonable measures to
minimize the consequences of any event of Force Majeure. '

. L
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A Party affected by an event of Force Majeure shall notify the other Party of
such event as soon as possible, and in any case not later than fourteen (14)
calendar days following the occurrence of such event, providing evidence of
the nature and cause of such event, and shall similarly give written notice
of the restoration of normal conditions as soon as possible.

Any period within which a Party shall, pursuant to this Contract, complete
any action or task, shall be extended for a period equal to the time during
which such Party was unable to perform such action as a result of Force
Majeure.

During the period of their inability to perform the Services as a result of an
event of Force Majeure, the Consultant, upon instructions by the Client,
shall either:

(a) demobilize, in which case the Consultant shall be recimbursed for
additional costs they reasonably and necessarily incurred, and, if
required by the Client, in reactivating the Services; or

(b) Continue with the Services to the extent reasonably possible, in which
case the Consultant shall continue to be paid under the terms of this
Contract and be reimbursed for additional costs reasonably and
necessarily incurred.

In the case of disagreement between the Parties as to the existence or
extent of Force Majeure, the matter shall be settled according to Clause 17.

11. Access to Project Site: The Client warrants that the Consultant shall
have, free of charge, unimpeded access to the project site in respect of
which access is required for the performance of the Services.

12. Change in the Applicable Law Related to Taxes and Duties: If, after
the date of this Contract, there is any change in the applicable law in the
Client's country with respect to taxes and duties which increases or
decreases the cost incurred by the Consultant in performing the
Services, then the remuneration and reimbursable expenses otherwise
payable to the Consultant under this Contract shall be increased or
decreased accordingly by agreement between the Parties hereto, and
corresponding adjustments shall be made Lo the cost/ceiling amounts
specified in Clause 8.

13. Modifications or Variations: Any modification or variation of the terms
and conditions of this Contract, including any modification or variation
of the scope of the Services, may only be made by written agreement
between the Parties. However, each Party shall give due consideration
to any proposals for modification or variation made by the other Party.

14,  Payment Terms:

Page 5 of 13
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. Rs 50,00,000 (Rupees fifty lakhs only) as advance payment, against
provision by the Consultant of a Bank Guarantee issued by a
nationalized/ scheduled bank located in India, in amounts and
currencies equal to the advance payment.

b. Rs 30,00,000 (Rupees thirty lakhs only) on completion of

stakeholder meeting and before commencement of field work by
NCSCM.
¢. Rs 10,00,000 (Rupees ten lakhs only) on submission of draft [CRZ
plans/IIMPs for 10 islands.
. Balance Rs 4,99,000 (Rupees four lakhs ninety-nine thousand only)
on approval of the final ICRZ plans/IIMPs for 10 islands by the
competent authority,

o

Total cost: Rs 94,99,000 (Rupees ninety-four lakhs ninety-nine thousand
only, including GST).

At each stage, the Consultant will raise separate Proforma invoice lor an
equal amount. Payment will be made after deduction of applicable
statutory levy on this contract. The amount is to be remitted by Demand
Draft drawn on a scheduled Bank in favour of Director, NCSCM, payable at
Chennai or by RTGS/ NEFT, within 45 days of receipt of receiving Invoice
from NCSCM.

15.  Limitation of Liability:

a.The Consultant undertakes to exercise reasonable skill and care in
performing the services, and shall be liable only for negligent failure in
performing the services,

b.The Client and the Consultant agree that the total liability of the
Consultant arising out of, or in connection with this agreement shall
not, unless otherwise agreed in writing, exceed the amount of the
Consultant's Fees actually realized pursuant to this agreement.
Further, notwithstanding anything in this Contract Agreement to the
contrary in no event shall the Consultant be liable for any direct
damages for loss of prolit, loss of production, loss of contracts or for
any linancial loss or for any special, indirect or consequential loss or
damages including withou limitation damages for loss of profit, loss of
production, loss of contracts or any financial loss however caused
including without limitation the fault, breach of conlract, tort
(including the concurrent or sole and exclusive negligence) breach of
duty, strict liability or otherwise and whether a claim is based on
contract, tort, at law in equity or otherwise,

6.  Confidentiality: The Consultant along with its personnel, employees,
management, affiliates, agents, advisors and Consultants shall not

disclose any property or conlidential information/data relating o
Project without the prior written consent of the Client,

)i’(’/ tff’:%f/ Page 6 of 13
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107 Dispute Resolution:

17.1 Al claims, disputes and other matters in question arising out of or
related to this Contract agreement, which cannot be resolved
amicably, shall be submitted to final and binding arbitration.

17.2 Such disputes or differences which cannot be resolved amicably
shall be settled in accordance with the Indian Arbitration and
Conciliation Act, 1996, amended from time to time. The arbitral
tribunal shall consist of 3 arbitrators one each to be appointed by
the Client and the Consultant. The third Arbitrator shall be chosen
by the two Arbitrators so appointed by the Parties and shall act as
Presiding arbitrator.

In case of failure of the two arbitrators appointed by the parties to
reach upon a consensus within a period of 30 days from the
appointment of the second arbitrator appointed subsequently, the
Presiding Arbitrator shall be appointed by the Indian Council of
Arbitration/President of the Institution of Engineers (India), on
request by the party raising the dispute. Arbitration proceedings
shall be held at Port Blair, India.

17.3 The competent Court at Port Blair shall have the exclusive
jurisdiction over the unresolved disputes (if any) after arbitration.

18. Governing Law: This contact agreement shall be governed by and
interpréted in accordance with laws in force in India.

19. General:

19.1 In the event any of the terms stated herein are contrary to any
previous understanding, commitments or agreements whether
written or oral between the Parties, the terms of this Contract
agreement shall prevail. 3

19.2 Nothing in this contract agreement confers or purports to confer
on any third party any benefit or any right to enforce any term of
this Contract agreement.

19.3 The Consultant's relationship with the client is that of an
independent service provider, and nothing in this Contract
agreement is intended to, or should be construed to create a
partnership, agency, joint venture or employment relationship.
The Consultant will not be entitled to any of the benefits, which
the Client may make available to its employees.

20. TERMS OF REFERENCE:

20.1 Background:

y Xg,‘/ﬁ/ ; Page 7 of 13



The Client has requested the Consultant to undertake the tasks proposed
in the Terms of Reference (ToR) given in clause 20, for preparation and
updation in relevant cases of [CRZ Plans/IIMPs of the 10 islands, namely,
North Andaman, Teressa Island, North Passage Island, Stewart Island,
East Island, Strait Island, Nancowrie Island, Narcondom Island,
Pilowmillow Island and Curlew [sland, in accordance with the ICRZ
Notification, 2019,

20.2 Classification of ICRZ (Group-1/Group-II) and [IMP [slands:

As per the ICRZ Notification, 2019, the oceanic islands in Andaman and
Nicobar (ICRZ Islands) shall be grouped as follows:

Group-I: Islands with geographical areas > 1000 sq. km.

Group-II: Islands with geographical areas > 100 sq. km but < 1000 sq.
km. -

All the other smaller islands shall be managed through the respective
Integrated Island Management Plans (IIMPs).

Accordingly, the ICRZ (Group-1/Group-ll) and [IMP Islands proposed in
the Agreement are classified as given below:

Sl. | Name of Group | Area [ICRZ Plan/lIMPs as per ICRZ
No. | Island (sq. Notification 2019
| Km) | B e

15 North Andama| 1375.9[ICRZ-2019 (Group-l) as per para

Andaman n 9 7.1 of the minutes of the 42nd

[sland NCZMA meeting
2. | Teressa Nicobar | 101.26 i"(‘iﬁ,_’ﬁ:"z_[-]_f‘.—i'{Group-ﬂj &

|Island |

3. | North Passage Andama| 21.96 [[IMP-2019
| Island 1 00 o SR A
4, Stewart Andamal| 7.5 IIMP-2019

Island il 5 A L
B East Island Andamal 6.11 [IIMP-2019

11
6. | Strait Island | Andama| 6.01 [[IMP-2019
n

e Nancowrie | Nicobar | 66.82 [IMP-2019
SRR )15 0 Ve VRIS N EEAEET S5 e ik pelh A
8. Narcondom Andamal 6.81 [[IMP-2019
e delSlande il Jeh ! {
9. | Pilowmillow | Nicobar [ 1.29  [[IMP-2019

Island
10. | Curlew Island| Andama| 0.03  1IMP-2019
Al S B e SRR S A 2 i e e T e S ey
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20.3 Scope of Work:

= Identification of HTL and LTL based on morphological signatures
using Satellite Images / or by identification in the field, along
crecks/rivers/open coast / backwalers ete, as applicable from the
[CRZ and [IMP points of view, by following the standard procedures
and guidelines provided by the Ministry of Environment, Forests and
Climate Change, Government of India.

o Land use/landform identification and demarcating Ecologically
Sensitive Areas (ESAs] from field investigation, remote sensing data
and Aerial photographs,

» Demarcation of the HTL, LTL and ICRZ regulation lines in the base
map, as per the guidelines given in Annexure IVA of the ICRZ
Notification, 2019 and preparation of the ICRZ maps as per the
guidelines given in the ICRZ Notification, 2019.

s Preparation of [IM plans as per the guidelines given in Annexure [VB
of the ICRZ Notilication, 2019, with provisions of setback line [rom
High Tide Line (HTL)/ No Development Zones (NDZ), preservation,
conservation of fragile ecosystems, livelihood opportunities for
inhabitants and strategies for sustainable development.

e Submission of [CRZ and IIMP reports along with necessary maps on
1:25,000/1:10,000 scales, as applicable.

» Updation of ICRZ and [IMPs of these 10 islands is not covered under
the scope of the work of this contract agreement and separate
proposals will be submitted to A & N Administration, as and when
requirement arise.

20.4 Study Area: The Study area will be the 10 ICRZ /IIMP islands namely,
North Andaman, Teressa Island, North Passage Island, Stewart [sland,
East Island, Strait Island, Nancowrie Island, Narcondom Island,
Pilowmillow Island and Curlew Island.

20.5 Implementation Arrangements: The scope of the work and related
tasks will be implemented by NCSCM. However, updation of [CRZ
plans/IIMPs of these 10 Islands in future is not covered under the scope of
the work of this contract agreement and separate proposals will be
submitted to A & N administration, as and when requirement arise.

20.6 Obligations of the Client: The Client shall provide the following to the
Consultant.

» Geo - referenced and digitized Cadastral maps (1:4000/1:5000 scale)
in ArcGIS format (shapefiles) of all the 10 Islands with survey numbers
ete. (Hard copy and Soft copy). :

« Maps of Fishing villages, Municipal boundaries, village boundaries
and areas of traditional tribal rights as Geo - referenced and digitized

j_(// ﬂb Page 9 of 13




maps (1:4000 / 1:5000 scale) in the ICRZ/IIMP areas, in ArcGIS
format (shapefiles) in all the 10 Islands (Hard copy and Soft copy), as
available with the Fisheries/Tribal Welfare department/ A & N
Administration.

Maps showing protected areas under the Wild Life (Protection) Act,
1972 (53 of 1972), the Forest (Conservalion) Act, 1980 (69 of 1980),
Environment (Protection) Act, 1986 (29 of 1986), turtle nesting
grounds, horse shoe crabs habitats, sea grass beds, sea weed beds,
nesting grounds of birds and other ESAs in the ICRZ/IIMP arcas, in all
the 10 Islands, as available with the Forest department/A & N
Administration.

Maps showing proposed eco-tourism plans, tourism plans, temporary
tourism [facilities, cyclone shelters, rain shelters, helipads and other
infrastructure,

All Master plans of proposed projects of the A & N Administration in
the ICRZ/IIMP areas, as Geo - referenced and digitized soft copy
(ArcGIS / Shapefiles/ KML format) and hardcopies to exact scale of all
the 10 Islands, for superimposing on the maps/plans. The Master
Plans do not fall in areas under reserve forests, protected forests,
national parks and sanctuaries notified under the Forests
(Conservation) Act, 1980 (69 of 1980) or the Wild Life Protection Act,
1972 (53 of 1972) and the areas protected under the Environment
(Protection) Act, 1986 (29 of 1986).

Preparation of management plans for protecting the turtle nesting
grounds, sand duncs, demarcated beaches, demarcated biologically
active mudflats, detailed plans for long time housing needs of coastal
fisher communities in view of expansion and other needs, provisions of
basic services including sanitation, safety, and disaster preparedness,
environment management plan for ecologically sensitive areas (ESAS).
Proposed projects related maps of Ministry of Defence in Geo
referenced and digitized soft copy (ArcGIS/Shapefiles/ KML format)
and hardcopies to exact scale.

Proposals for future development in [IMP Islands.

Access to the sites and safety of the field team from any resistance from
local people.

Field Support for Field Survey, as required.

Local administrative/ inner line permits to NCSCM Scientists for
entering restricted areas of A& N Islands.

Counterpart stalf support from the Forest and other departments lor
field surveys, as required. :

Forest and other Guest Houses may be provided to NCSCM Scientists
for field surveys.

Vehicles to NCSCM Scientists for local transport in various Islands for
field surveys, !
Ferries/boats to NCSCM Scientists for inter-island lransport for field
surveys.

e
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20.7 Cost Estimates: Rs 94,99,000 (Rupees n‘inel.'y-four lakhs ninety-nine
thousand only, including GST).

20.7.1 Break-up of cost estimates: Abstract of costs:
L. Manpower: Rs 24,00,000
2 Travel: Rs 14,00,000
3. Contingency: Rs 5,00,000
4., Material cost: Rs 7,00,000
5 NCSCM Overheads: Rs 10,00,000
6. SICOM Overheads: Rs 10,00,000
7. Institutional charges: Rs 10,50,000
8. GST: Rs 14,49,000
9. Total Cost: Rs 94,99,000 (Rupees ninety-four lakhs
ninety-nine thousand only, including GST).

20.8 Deliverables:

» ICRZ/IIMP maps and reports of all the 10 Islands as per guidelines
’ provided in the ICRZ Notification, 2019,

e Submission of GIS layers, after approval by MoEF&CC,

e Satellite images procured for the project.

» Field data related to Geo-cordinated points, HTL/LTL.

20.9 Obligation of the Consultant;
1. Schedule of work;

The period of consultancy shall be for a period of 08 months of
fair weather (excluding monsoon/rainy months/days), from the date
of receipt of advance payment and stakeholder data in GIS/shapefile
format such as Cadastral maps, existing and proposed
developments, eco-tourism plans, tourism plans, proposed
temporary tourism facilities, cyclone shelters, rain shelters, helipads
and other infrastructure, fishing villages and areas of traditional
rights, protected areas under the Wild Life (Protection) Act 1972 (53
of 1972), the Forest (Conservation) Act, 1980 (69 of 1980),
Environment (Protection) Act, 1986 (29 of 1986), turtle nesting
grounds, horse shoe crabs habitats, sea grass beds, sea weed beds,
nesting grounds of birds, etc, whichever date is latest. Delay in
payment or providing input data will correspondingly increase the
project duration. In case the execution of contract involves more time
on account of unforeseen conditions, a request in this regard will be
made by the Consultant to extend the contract period.

Tasks & Deliverables J

2. Timeline:

|1
No.

Timeline from
_start date **
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ihe Month - 1 Conducting stakeholder meeting or publicity in
print and electronic media in view of COVID-19
situation in Port Blair, collection of stakeholder
data for ICRZ/IIMP.

2. Month -2 & 3 Preparation of base maps
g ‘Month -4 & 5 | Field verification for demarcation of High Tide
Line (HTL) and Low Tide Line (LTL) and
| Ecologically Sensitive Areas (ESA), subject to
s | fair weather. i
4. Month - 6 & 7 | Integration of field and stakeholder data to the

base maps and preparation of Draft [CRZ/IIMP
maps and submission of draft [CRZ/IIMP maps
) to A&N CZMA for comments, oA
% Month - 8 Preparation and submission of final ICRZ/1IMP
reports along with maps.

Note**: Subject to NCSCM receiving advance payment and
stalkkeholder data.

20.10 Subject to restrictions imposed by the govt. of India/ Govt. of Tamil
Nadu / A & N Administration, if any from time to time, during the
COVID-19 pandemic, during field investigation, the project
proponent should make, at his expense, proper (lransport
arrangements (Boats, Vehicles and inter-Island transport) for the
field team of NCSCM, from the nearest Airport. In addition, the
project proponent should ensure that the following Covid-19 safely
protocols are strictly [ollowed by the car driver and other members
of the Client team.

o Wearing of face Mask.

* Social distancing.

¢ Only 1 representative of the Client, to be present from the Client
side for site inspection.

* Proper arrangements for Thermal Screening.

* Proper arrangements for Hand washing.

* Proper arrangements for Hand sanitizing.

¢ Safety and security of NCSCM team to be ensured.

20.11The work shall be completed as per the schedule of work given in
Contract Agreement and in case there is any delay apart from the
clause at 10 (Force Majeure) necessary extension of time for such
delay should be obtained from Principal Chiel Conservator of Forests
& Commissioner-Cum-Secretary(E&F), Andaman and Nicobar
Administration, Port Blair. However, Administrative Secretary(L&),
Andaman and Nicobar Administration, Port Blair reserves the right
to extend the delivery period in deserving cases or cancel the
contract and forleit the performance securily. Such formal
amendment of the agreement be duly signed by both the parties. The
start date for the contract duration of 8 months (excluding monsoon
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period) will be the date on which the advance payment or the ‘

stakeholder data, (including revised/updated data) is received by
NCSCM, whichever date is later. Any delay by the client in providing
stakeholder/input data (including revised / updated data) will
correspondingly increase the project duration.

20.12 Performance security ol equivalent to an amount of 5% of the value of

21,

Authorized Signatory

o,

For and on behalfl of Consultan

the contract in the form of account payee demand draft, fixed deposit
receipt from a Commercial Banks, Bank Guarantee from a
Commercial Bank within 21 days [rom the signing of the Agreement.
Performance Security should remain valid for a period of 60 days
beyond the date of completion of all Contractual Obligations.

Termination: The Client or the Consultant may terminate the contract
by giving a 30 days' notice, if the other party causes a [undamental
breach of the contract. Fundamental breaches of contract include,
but shall not be limited to the following:

(a) The Client or the Consultant is made bankrupt or goes into
liquidation other than for a reconstruction or amalgamation.

(b) A Proforma/ Tax Invoice raised by the Consultant for payment is
not paid by the Client to the Consultant within 45 days of the date
of the Proforma/ Tax Invoice.

(c) The Consultant has delayed the completion of works by more than
30 days for reasons other than those covered under Force Majeure,
such as war, riots, civil disorder, earthquake, fire, explosion, storm,
flood or other adverse weather conditions, strikes, lockouts or other
industrial action, confiscation or any other action or non-action by
the Client/Government agencies.

(d) The Client has delayed providing the required stakeholder data and
other assistance requested by the Consultant (clause 20.6), by
more than 30 days.

Authorized Signatory

For and on behalf of Client

Dr. R Ramesh,

A/Director, NCSCM
Q'—; “JUAV\
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19 ANNEX OKE- €T

.P‘Vf"u» Gmail APCCF ANDAMANS FCA & CRZ <apccf.crzfc@gmail.com>

Fwd: 17TH MEETING OF THE CZMP TECHNICAL SCRUTINY COMMITTEE ON
FRIDAY, 1/03/2024, TO CARRY OUT TECHNICAL SCRUTINY OF THE DRAFT
CZMPs/ICRZ PLANS/IIMPs

M DHARMA Raj <kdrajin@gmail.com> Mon, Feb 19, 2024 at 6:50 AM
To: APCCF CRZFC <apccf.crzfc@gmail.com>, Directorate of Environment & Climate Change Dept of Environment
<environmentdirectorate@gmail.com>, envtdir <envt.dir@kerala.gov.in>, kczmasandtd <kczmasandtd@gmail.com>, Director
Director <director@ncscm.res.in>

Cc: Dr Shailesh Nayak <shailesh@nias.res.in>, SUBRAMANIAN BR <brsche2012@gmail.com>, Thomas Kv
<thomas.cess@gmail.com>, Anjali Bahuguna <anjalibahuguna30@gmail.com>, Purvaja Ramachandran
<purvaja.ramachandran@gmail.com>, EDCPROJECTS NCSCM <edcprojects@ncscm.org>

To

1. The Principal Chief Conservator of Forests & Principal Secretary (Environment & Forests)
Andaman & Nicobar Administration, Vansadhan, Haddo, Port Blair - 744102 (email:
apccf.crzfe@gmail.com).

2. The Secretary, Environment Department, Government Secretariat, Thiruvananthapuram,
Kerala -695001 (email: environmentdirectorate@gmail.com, envt.dir@kerala.gov.in,
kczmasandtd@gmail.com).

3. Director, Environment Department, Government Secretariat, Thiruvananthapuram, Kerala
-695001 (email: environmentdirectorate@gmail.com, envt.dir@kerala.gov.in,
kczmasandtd@gmail.com).

4, The Director, NCSCM, Chennai.

Sir/Madam,

The 17th meeting of the CZMP Technical Scrutiny Committee will be held on Monday, the 1t of
March, 2024 at 10:30 am, under the Chairmanship of Padma Shree Dr. Shailesh Nayak R,
Former Secretary, Ministry of Earth Sciences (MoES), Govt. of India & Director, National
Institute of Advanced Studies (NIAS), IISC campus, Bangalore, to carry out technical scrutiny
of the ICRZ Plans/IIMPs (2019) of 10 Andaman & Nicobar Islands and the CZMP (2019) of
Kerala.

The meeting will be held in the Director's Conference room of NIAS, IISC campus,
Bangalore, in Hybrid mode. The link for the Online/VC meeting will be shared with the
participants who wish to attend the meeting online.

The PCCF & Principal Secretary (Environment & Forests) Andaman & Nicobar Administration,
the Secretary, Environment Department, Government of Kerala / Director, Environment
Department, Government of Kerala and Director NCSCM are requested to kindly make
presentations on the draft ICRZ Plans/IIMPs (2019) of the 10 Andaman & Nicobar Islands
/draft CZMP (2019) of Kerala, as applicable, including the public hearing issues, as per the
attached agenda.

The PCCF & Principal Secretary (Environment & Forests) Andaman & Nicobar Administration
and the Director, Environment Department, Government of Kerala are also
requested to kindly provide copies of the presentations, maps, reports and public hearing
issues (replies to suggestions/objections received from the Public) in advance, to Director,
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NCSCM and to the members of the Technical Scrutiny Committee (preferably by share link),
latest by 23/02/2024, for scrutiny.

The agenda for the meeting is attached herewith.
All are requested to kindly attend.

Kindly acknowledge receipt.

Yours Sincerely,

M Dharma Raj,

Member Secretary,

Technical Scrutiny Committee.

Attached: Agenda.

&~ Agenda - 17th CZMP Technical Scrutiny Committee Meeting on 1_03_2024.pdf

Fred

156K
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S ANNEXRE V)
MINUTES OF THE MEETING HELD ON 06.02.2024 AT 11.00 AM ON P?ifING 1 28
ISSUES WITH THE NATIONAL CENTRE FOR SUSTAINABLE COAS =l
MANAGEMENT (NCSCM]), CHENNAI UNDER THE CHAIRMANSHIP OF

CHIEF CONSERVATOR OF FORESTS (D&U), DEPARTMENT OF ENVIROI‘;MENT
& FORESTS, A&N ADMINSTRATION, ANI THROUGH ONLINE MOD

The Director, NCSCM, Chennai, along with other officials of the NCSC.M,
patticipated in the meeting online. The Director, NCSCM lelt thie meeling
midway as she has some other important pre-assigned tasks to attend.

List of participants is attached as Annexure-I.
The following issues were deliberated in the meeting :

1. Finalization of CZMPs with respect to Flat Bay and Smith Island.

2. Placement of Eight CZMPs namely Swaraj Dweep, Car Nicobar,
Rutland, Kamorta, Long Island, Middle Andaman, Baratang and North
Andaman before the Technical Scrutiny Committee.

3. Submission of draft CZMPs with respect to PA and other Island
namely North passage, Stewart, East, Narcondum, Interview, Tillang
Chong and Curlew.

4. Field visit and public consultation with respect to islands namely
Terresa, Strait, Nancowrie, Pillomillow, Katchal, Little Nicobar and
Chowra. '

S. Submission of revised pre-draft IIMP for Netaji Subhash Chandra
Bose Dweep.

6. Submission of draft contract agreement.

At the outset, the Chairman welcomed the Director and other officials of
NCSCM and requested them to present the updated status on the above
mentioned issues. To which, Shri Manik Mahapatra, Scientist from NCSCM

made a presentation on the status on preparation of CZMPs as per ICRZ
Notification 2019.

Detailed deliberation and decision taken up during the meeting are as under

1. The Administration has furnished the information/inputs as desired

by the Technical Scrutiny Committee(TSC) on Flat Bay and Smith
Island on 27.12.2022 and 16.01.2023 respectivel '

y. In case of Flat Bay,
more t}?an ' one year has passed since the Submission of
information/inputs by the Administration and NCSCM is yet to

provide the final Plan to be placed before ANCZMA.
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The CCF(D&U) informed about the directions of NCZMA vide itg
meeting dated 01.08.2023 about finalization ol all CZMPs within two
momhgand recent directions of Hon’ble NGT on preparation of CZMpsg
in time bound manner. He requested the NCSCM for early finalization
of CZMPs for Flat Bay and Smith Island and submit the same to
ANCZMA for further course of action.

The NCSCM agreed to convene a meeting of TSC bv the end of
February, 2024 to place the draft Plans of Flat Bay and Smith Island
for deliberation and approval.

- With regard to 08 CZMPs namely Swaraj Dweep, Car Nicobar,

Rutland, Kamorta, Long Island, Middle Andaman, Baratang and North
Andaman pending with the NCSCM for placement before the TSC, the
CCF(D&U) insisted that the comments of the Administration for draft
CZMPs for few Islands have been submitted to the NCSCM in 2022
and 2023. NCSCM did not convene the meeting of TSC till date, for
which the Department is getting tremendous pressure not only from
the Administration but also from the Ministry for early finalization of
all CZMPs. The NCSCM assured to convene a meeting of TSC by the
end of February and blace the draft plans and comments of the
Administration before TSC for consideration and approval.

- On the third issue i.e. submission of draft CZMPs for North Passage,

Stewart, East, Narcondum, Interveiw, Tillang Chong and Curlew
Island, the NCSCM informed that the draft IIMP for Curlew and North
Passage Island are in completion stage and they will be submitted to
the Administration shortly and assured that the drafts CZMPs of
remaining islands will be expedited and submitted soon.

. With respect to field visit and public consultation for Terresa, Strait,

Nancowrie, Pillomillow, Katchal, Little Andaman and Chowra, Dr.
Manik Mahapatra, NCSCM informed that they are planning to visit
these islands in March end or April, 2024 for collection of field data
and public consultation. To which, the CCF(D&U) informed the
difficulties in visiting these tribal islands and early commencement of
monsoon in ANI and requested the NCSCM to prepone the visit to the
end of February, 2024 so that the filed works will be completed before
commencement of monsoon. The representative of the NCSCM agreed

to take the matter with the Director, NCSCM for preponement of the
scheduled visit.

- The CCF(D&U) informed that many projects of the Administration are

in pipeline at Netaji Subhash Chandra Bose and the Department is
being under pressure of early finalization of [IMP for NSCB Dweep. He
inquired of the status revised pre-draft 1IMP ag per field verification
exercise conducted by NCSCM on 6™ and 7w January, 2024. Dr.
____________ Ll sy )
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Mahapatra informed that the NCSCM will be submitting the revised
draft by the end of this week or in next week to the administration for
further comments.

6. Dr. Manik Mahapatra, informed that NCSCM is submitting the draft
contract agreement on preparation of CZMPs of Viper and Anderson
Island as per ICRZ Notification 2019 within a week time to the
Administration.

Apart from above agenda points, The CCF(D&U) informed the NCSCM
about categorization of sea area (ICZ-1V area) around revenue area in South
Andaman Island as ICRZ - IA area in draft ICRZ Plan prepared as per ICRZ
notification 2019 which needs to be verified. In response to this, Dr.
Mahapatra informed that if such request is received from the A&N
Administration, NCSCM would conduct the field verification of such area
and amend the draft Plan as per the findings.

At the end, the Chairman again requested NCSCM to expedite early
submission of all pending CZMPs in a time bound manner to the
Administration as directed by the NCZMA and Hon’ble NGT with respect to
formulation of CZMPs as per the provisions of ICRZ Plans.

The meeting ended with thanks to the chair.

F.No.APCCF/EPA/287/Vol-11/ 9z9
94 gg uyafewor faunT
DEPARTMENT OF ENVIRONMENT & FORESTS
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HETE 99 AETH / Assistant Conservg'for of Forests
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g9 ¥, 01¢ w=ar /Van Sadan, Port Blair

Copy to:

I The Chief Conservator of Forests (D&U) for kind information please.
2 The Director, National Centre for Sustainable Coastal Management,
Anna University Campus, Chennai-600025.
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Copy also forwarded to :

1.

|-J

fad

The Commissioner-cum-Secretary (E&F), A&N Administration for kind
information please.

. The Principal Chief Conservator of Forests, ANI, for kind information

please.

. Dr. Harendra Kharakwal, Scientist ‘E’ (CRZ), MoEF&CC, Indira

Paryavaran Bhawan, Vayu Wing, 3™ Floor, Room No0.V301, Jor Bagh
Road, New Delhi for kind information please.
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Annexure-I

List of Participants:

Dr.S. Dinesh Kannan, CCF(D&U), Van Sadan, Haddo.

Dr. Purvaja Ramachandran, Director, NCSCM, Chennai (through online).
Dr. Manik Mahapatra, Scientist, NCSCM, Chennai (through online).
Dr.Badreesh, Scientist, NCSCM, Chennai (through online).

Shri. Rajendra Verma, ACF(CRZ), Van Sadan, Haddo.
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